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LEGISLATIVE ASSEMBLY. 
Thursday, 2nd February, 1933. 

'1'he Assembly met in the Assembly Cham~r of the Council House atl 
Eleven of the Clock. Mr. Deputy President'· (Mi" R. K. Shanmukham 
Chetty) in the Chair. 

QUESTIONS AND ANSWERS, 

DISOONTENT AMONG THE C CLAss GUABJ)S OB' THE JUBBUN'O;U DIVImOlf 
OF THE GREAT INDIAN PENINSULA RAILWAY. 

46. -Kr. II. Jlaswood Ahmad: (a) Arb GovE'.mment aware of the dis· 
'Content prevailing among the C class guards of the J ubbulpore Divi~~on of 
the Great Indian Peninsula Railway? . 

(b) Is it n fact that as per departmental rules they should be utilized 
to work in bronch lines only, while in this division they are requited to 
wOl'k on the main line? 

(c) Is it also a fact that junior guards in other divisions have superseded 
thelX\ ? 

(d) What objection have Government in transferring these men to those 
divisions? 

(e) Hove Government received any representation from them? If 80, 
what is the result? 

Mr. P. :R. :Rau: (a) to (d), Government have no information hut I 
urn spucling- It copy of the question to the Agent, Great Indian Peninsula 
Itailway, for any action that may be necessary. 

(e) No representations have been received by Government. 

REPRESENTATION IN THE CENTRAL LEGISLATURE IN THE NEW CONSTITU. 
TI~N OF THE MEMBERS OF THE LATE ROYAL FAMILY OJ' DELHI 

47. -lIr .•. JlaBwood Ahmad: (a) Are Government aware that some 
agitation is being made in the press these days for the representation of 
the members of the lnte Delhi royal family in the Central Legislature in 
the new constitution and also that a memorial to His Majesty King 
George V was recently submitted through the Collector, Benares? 

(b) Will Government please state the number of the members of the 
Delhi royal family in this country and also the districts in which they 
live? . . ' 

(c) What Bre their political rigbts and privileges in the various dis-
tricts? 

(d) HAve Government made any arrnngement in the severa] districts 
ip, their education and employment? 
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(8) Have they ever been representAd hy a nominated or elected repre-
sentative in the Legislative ASRembly? 

(f) Will Government please state their demands as put forwOl'd in their 
memorial and also what steps Government contemplate taking thereon? 

(g) Have Government made any attempt to find out their demands from 
their duly elected representative, Khan Bahadur Nawab Hamid Hussain 
Khan, through whom the princes of the Jate Delhi royal family in their 
memorial desired to present their case? 

(It) If not, do Government intend to do so now? 
(i) Have the Delhi rfaimuria Associations and Anjuman Khandan-i-

Jahandad Shah. Benal·es. forwarded an,)' resolutions to the Government of 
j[ndia. ? 

(j) If RD. will Government please stiite the I'f)solution!l and the action 
they intend t6 take in that connection? 

JIr. B.. A.. P. Metcalfe: (a) No. 

(b) The exact number of the members of the Delhi Ex-Royal family 
is not known. The main centres where the families reside are: 

Delhi, Benares and Lucknow; members of the family are also to be 
foubd in Karachi, Multan. Lahore. Amritssr, Etah, Rangoon, Jaipur, 
Cawnpore, Rampur and Surat. 

(c) The members of the family do not enjoy any special lights or 
privileges, except that some are in receipt of hereditary pensions and life 
gl'unts. 

(d) Special arrangements ,~xist for the grant of educational scholarships 
to the children of the families at Delhi and Bensres. Applications for 
employment 'l'eceive sympathetic consideration. 

(e) No. 
(f). (g) and (h). Do not arise 

(i) No. 

(j) Does not arise. 

PnOJllBITIO:>\ OF TOE USE OP KUADlJAlt AT Q"ETTA. 

48. ·Mr. JI. Jlaswood Ahmad: (a) Is it It fact that people in Quetta 
are' not allowed to wear clothes and caps according to their wishes 7 

(b) Is it n fact that people in Quetta have been prohibited by Govern-
ment autboritiea to UBe khaddar? 

JIlt ... A .... ·l[etcalfe: (a) and (b). 'fhe reply is in the negative. 

RELtEF TO THE AORTCULTURAL COMMUNITIES IN DISTRESS IN JAPAN' ON 
ACCOUNT OF THE WORLD-WIDE DEPRESSION. 

49. ·Mr. M. Maswood Ahmad: (a) AT't~ Government aware that n plan 
prepared by experts WIlS submit,IM hIT the JnpanesA Government to the 
Diet for acceptance at its Special Session which lasted till the first week 
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d September, 1932, to give the necessa.ry relief to the agricultural com-
munities in distress on account of the worJd-wide depression? 

!b) Are they aware that the plan includes-
(1) postponement of the repa;yment of loans made to the farmers 

by the Postal Deposit which are due redemption in the coming 
three years and amount to over 6·50 lakh yens; arid 

(2) the controlling of the prices of rice for which the fund at the 
disposal of Government has been raised £aiyn 315 million yens 
to 400 million yens? 

(c) Are Government also fiwarc of the Russian ten-ye,l!' plan for improv-
ing the trade and agriculture of t,heir Empire? 

(d) If the reply to parts (a) to (c) above be in the affirmative, do 
Governlllent propose to appoint a joint committee of experts and· Members 
of the Legislative Assembly to prepare u comprehensive plan to improve 
the condition of a.griculture and agricultul'lll communities? 

(8) If the reply to parts (a) to (0) be in the negative, do they propose to 
make inquiries from their representative in Japan about the plan? If not, 
.why not? 

Mr. G. S. Bajp&i: (a) and (b). Government have seen newspaper 
articles to this effect, 

(c) Yes. 
(d) No. The subject is primarily the concern of Provincial. Govern-

ments who are already alive to the desirability of relieving agrioultural 
distress. 

(~) Does n~t arise,. . 
Dr. Ziauddln Ahmad: May 1 just know what was the reply to part 

(h) (2)? 

:Mr. G. S. BaJpai: I have said, Sir, that Government have seen articles 
to this effect in the Pres·s. 

CARRYING OUT OF EXTENSIVE PuBLIO WORKS WITH A VIEW TO SOLVING THE 
UNEMPLOYJlENT PROBLEM IN JAPAN. 

50. ·Mr.]I[. lIttaswOOd Ahmad: (a) Are Government aware that a plan 
pl'eparcd by expNts WR.E' submitttd by the Japanese Government to tbe 
Diet for acceptance at its Special Session "hich lasted till the first week of 
September, 1932. to carry out extensive public works with a view to solving 
the unemployment prohlem there? 

(b) If the reply be in the affirmative, do Government propose to appoint 
a joint committee of experts and Members of the Legislative Assembly 
to prepare a comprehensive plan to solve the unemplo~:ment problem (If 
this country? 

(c) If the reply be in the negat,ive, do they propose to mnke inquiries 
from theil' representative in Japan nbont th':1 plan? If not, why not? 

A ~ 
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The lloIlourable Sir J'r&Dk Boyce: (a) Yes. 
(b) 'l'he question is primarily one which COl1cerns Local GoVell'DIMDta 

8Ild, as the Honourable Member may be aware, some of them have devoted 
considera.ble attention to it in recent years. 

(0) Does not .nse. 

Kr. B. M. JoIbI.: Are Government aware that the &yal Commission 
on Indian Labour has made certain recommendations on this subject, and 
may I know what the Government propose to do? 

II@"' 

The Honourable Sir ~ank Boyce: I am aware of that. 'fhose recom-
mendations are under consideration. 

DEVELOPMENT OF COMMEROIAL CONCERNS IN JAPAN IN ORDER TO OOMBAT"l'IIB 
I PRESENT DIsTRESS ON AOOOUNT OJ' W~D.WIDE DBPRB88IGN. 

51. '1tr .... ~ Ahmad: (a) Are Government aware that a plan 
prepared by experts was submitted by the Japanese Government to 1lhe 
Diet for acceptance at its Special Session which lasted till the first week 
of September, 1932, in connection with the commercial concerns in order 
to combat the present dIstress on account of world-wide depre88lon? 

(h) ]f the reply be in t.he offirmative. do Government propose 1;e set Itlp 
It joint committee of experts !lnn Members of the Legislative Assembly to 
~epRTe n cOlllpn'hensive scheme in this conneotion in order to e&8e the 
present distrcf:;s? 

(c) If thc repl'y be in the negative. do thcy proposc to make inquiries 
from their rcpresentat,ive in Japan ahout the plnn? If not, why not? 

The Honourable Sir .Joseph Bhore: (a) The Government of India have 
seen Press report,s on the subject. 

(b) No. 
(c) -Does not arise. 

SOHEMES FOR IMPROVING THE CONDITION OF VILLAOERS IN JAP'AN. 

62. *-Mr .•. Jlaa.woOd ·Ahmad.: (a) Are GfJVemment BWare thnta plan 
preval'ed by eXpflrts W~t1 subm!tted by. the J.npanese Go.vernment to the 
Diet for :I('Ceptallce at It,H SpeClal Session whICh lasted till the first week 
of Selliember, 1932, in eonnection with schemes for increased subsidy to 
education, (,l1COll'!'llgement of emigration, medical relief for siek in financial 
difficulties f.nd the feeding of underfed children in order to improve the 
oonditi01l of villagers in Japan? 

(II) If the reply be in the affirmative, do Government propose to set up 
a joint commi't,nee of ex~erts and M~bers of the ~islative Assem.bly 
to Tlrepare n oomprehenslve scheme In these ma.tters l.D ·order to ease thE 
present distress? 

'(0) If th~ reply be in the negative, do they propose to make inquiries 
'from their 1'&preseBtative in Japan a~out the plan? If not, why not? 

Mr. Q. S. Balpat: (a), (b) and (c). An article on this subject a,ppeRred 
in the Indo-Japn.nese Trade Bulletin for November, 1932, and Government 
have lIeen it. They do not propose to h.ke action on the lines suv.gested by 
the RonoU!'able Member as education, medical Teliaf and the care ~of 
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ohildren 8l'e matters which are primarily the concern of Local Govern-
ments. Emigration is a central subject but the encouragement of emigra. 
tion in these days of depression is not practicable. 

Dr. Sfauddln Abma4: Will Government be pleased to send copies of 
these questions to Local Governments for their consideration 1 

... 8. •. ·BatPat: I preaume tha.t Local Govemments l\6'fe also seeD 
these newspaper articles. I do not think that it is necessary for the 
Government of India to transmit them to Local Governments. 

PLAN FOR HELPING AGRIOULTUlUL COIItiIUNITIES A.ND FOR REDUOING 
UNEMPLOYMENT IN JAPA.N. 

53. ·Xr. JI. JluwOOd Ahma4: (a) Are Government aware that the 
Japanese Government have practically accepted the plan prepared by 
expert.s fOf helping agricultural communities and for reducing the un-
emplo~'mellt b~ making funds available for the public and for the agri-
cultural communities at low rates of interest·? ' 

(I)) Arc Governmentllware that the Diet has practically sanctioned the 
Finance Minister Mr .. 'l'akahl\shi's oemaTao for n total expenditure GIl 
1,650,000,000 yens for the relief measures 1 

(c) 1\1'C ClOVel1Dment aware that in the Japanese Gove~nt plan fot' 
198~-33 aD expenditure of 15\}' 525 million yens has been sanctioned out 
of which about €I0 ~iUioJl yeps ha.ve been sanctioned for agriculture and 
irrigfltion and about 40 million yens have been sanctioned for village road 
improvement? 

(d) If the reply to parts (a) to (c) be in the affirmative', do Government 
propose to appoint !l. joint committee of experts and Members of the Legis-
lative Assembly to prepare !l. comprehensive plan to improve the condition 
of agriculture and agricultural communities? 

(e) If the reply to parts (a) to (c) be in the negative, do they propose 
to make inquiries from their representative in Japan about the ph~n? If no" why Dot!' . 

:Kr. Q.. S, hjpal: (a), (b) and (0). It appears from a.n article which 
has come to the notice of Government tha.t the Honourable Member's staiJe. 
lXlellta are substantially correct, 

(d) No. As stat·ed by me in answer to question No. 49 the subject 
is primarily the concern of I)rovincial Oovemmen.s. 

(e) Does not arise. 

Kr. II. llaswood Abmad: Have the Government of India a.ny'difficulty 
ill senliingthese questions to Local Governments? 

Kr. G. S. BaJpal: It is not a question of difficulty. It is a question 
8S to whether a.ny necessity has arisen for taking this extraordinary action, 

Dr. Ziauddln Ahmad: May I ask whether Government had read these 
articles befor,e the questions were asked? 

• Kr. G .. S. 'BaJpal: I confess that until my attention was drawn to these 
riolea oy my Honourable friend's questions. I had not read them. 
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Dr. ZiaudcUn Abmad: Will not the Local Governments be in the sam& 
position? 

Mr. G. S; Balpai: Well, I hope that Local Governments will be stimu-
lated by the publicity given to these -questions and answers to read these 
newspaper articles. 

lIr. lI. IIaIwood Ahmad: I request the Honourable Member in oha.rge 
to, send these questions at least to the Government of Biha.r and Orissa. 

, APPOINTMENT OF A MUSLIM SUPERINTENDENT OF POST OFFIOES AS ASSISTANT 
POSTMASTER GENERAL. 

04. *1Ir. K. Jlaswood Ahmad: (a) Is it a fRat thnt the Postmaster 
General, ,Central Circle, his Deputy, and Assistants are all Hindus? 

(b) It! it Il fact that the Director General of Posts Ilnd Telegraphs 
bns fixod thfl tenure of the appointments of Assistant Postmasters General 
at five years? 

(c) How long have Messrs. J. N. Dar and S. W. Movle.nkar held the 
IIfIpoint,ments as Assistant Postmasters General in the Central Circle? 

«(l) Is it a fact that most other Superintendents have been t.ransferred 
from tlwlr Divisions where the tenure has been fixed at three years only? 
If so, wh.v l>ave Government not enforced the ruling in the case of these 
officers? Have Government considered the desirability of the immediate 
transfer of these officers? 

{e) With refel'ence to part (a) above are Government prepared also 
to considel' the question of posting a Muslim Superintendent as an 
Assistant Postmaster General forthwith? 

Sir Thomas B.yan: (a) Yes. 
(b) The ruling to which the Honourable Member refers here and in 

part (d) of his question is that ordinarily a Superintendent should not 
remain in charge of the same Division for more than three years at a 
time:, n.nd that an ASRistant Postmaster GE'neral should not occupy that; 
post for more than five years at a time. 

(e) Mr, J. N. Dar has been holding the post of Assistant Postmaster 
General from the 16th April, Hl29 , and Mr, Mavlankar held it from the 
11 th August; 1926, to the 18th Ma.y, 1982. 

(d) The reply to the first part is in the affirmative. The other parts 
of the question do not arise in view of the reply to parts (b) and (0). 

(e) No, since, as has been frequently stated. such postings are not 
made solely on communal considerations. 

GJ!lNEOLOGICAL TABLE OF THK DEI,HI RoYAL FAMILY PREPARED BY TJ[]I 
CHIEF COMMISSIONER QF DELm, 

155. *Mr, II. Jlaswood Ahmad: (a) Is it n fact that the Chief Com-
missioner of Delhi hilS prepared n geneological table of the' Delhi royal 
family? ' , , 

(b I Will novernment be pleased to lay on the table a ~opy of the same? 
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lIr. 11. A. .,. Ketcalfe: With your pel'II1ission, Sir, I propose to answer 
questions NOR. 55 and 56 together. The information is being collected and 
will be laid on the table in due course. 

Dr. Zlauadin Ahmad: With reference to question No. 55, is it a fact 
that the Chief Commissioner of Delhi has prepared a geneological table 
of the Delhi royal family? 

Ilr. H. A 1'. lIetcalfe: Information has not vet been obtained from 
the Chief Commissioner us to whether he has or has not taken sllch aC«on. 

IIr~ II. lIaswood Ahmad: Is it a fact that Government received this 
question a mont,h ago? 

JIr. H. A. 1'. XetcaUe: I am not exactly aware of the date on which 
it reached my Department, but efforts are being made to collect the informa.-
tion with as little delay as possible. ' 

PENSION PAID TO THE DELHI RoYAL FAMILY. 

tM. ~1Ir. II. IlaswOOd Ahmad: (a) What-amount has been paid in 
the last provincial year to the Delhi royal family_as political pensions? 

(b) What amount has been paid in the last provincial year to the Delhi 
royal family as charitable pension? 

(c) Will Government be pleased, to state whether the amounts were 
paid from thc central or provincial funds? . 

(d) FrOIn what heads were these pensions, and charitable allowanoes 
paid:' 

(e) Is it a fact that political pension is paid to one family of the Delhi 
royal family, i.e., Mirza Elahi Bux's family only? 

R~OLUTIONS PASSED BY THE MEMBERS OF THE DELHI RoYAL F.um.,y. 

57. ·Xr. 11:. J[aswood Ahmad: (a) Are Government aware that tbe 
members of the Delhi royal family passed resolutions at a meeting hel!! 
under the prf:sidentship of Prince Mirza Abdul Rehman on the 30th Novem-
ber, 19827 

(b) Hav'J Go~ernment reoeived any copy of the reBolu~ion8 passed at 
that meoting? 

(<:) Are Government aware that there is a great resentment amongst 
the members of the Delhi royal family in regard to the words 'charitable 
allowance' 7 

(d) Do Govermnent propose to substitute some other suitable words for 
the words . charitable allowance' 7 

1Ir. H. A. 1', Metcalfe: (a), (b) and (c). No, 

(d) Does not arise. 
tFor answer to the question, Bee answer to question No. 55. 
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POPULATION AND PERCENTAGE 01' MUSLIMS IN THE ABEA SERVED BY THB 
NORTH WESTERN RAILWAY. 

58. *:Mr. K. Kuwood .Ahmad: (a) Is it a. fact that the North Western 
Railway serves an area which is overwhelmingly Muslim? 

(b) Will Government be pleased to state the population and perccDtage 
of Muslims in the area served by the North Western Railway? 

, 1Ir. P. R. Rau: (a) and (b). I am not quite sure what exactly my 
Honourable friend moans by "the area served by the North W;lstern 
Railway". If he refers to the British Indian provinces of the Punjab, the 
North-West Frontier Province, Ba}uchifltan and Sind, through which this 
railway rllns, the figures, according to t.he Inf1t renslls returns, are Q8 

follows: 

--------- -_. --' .-----
Baluchistarl 

Si.nd 

N.-W.F.P. 

Punjab .\ 

Muslim population. 

405,300 

2,830,800 

2.227,303 

13,332,460 

Percentage of 
total 

popUlation. 

87'44, 

72'83 

91·9 

56'54 

MUSLIM SUBORDINATE STAFF·, EXCLUDING ACCOUNTS OFFICES, ON THE NORTH 
WESTERN RAILWAY. 

+59. ·Mr. K. KuWOOd Ahmad: (a) Is it a f,lct that the total subordi-
nate staff, excluding those in accounts offices, employed on the North 
Western R..ailway on the 31st March, 1981, was 19,617? 

(b) Is it a fact that their communal composition on th-e 31st March, 
19.81, was: 

Hindus 11,294 in number, 57·57 per cent. 
Muslims 4,900 in number, 24·98 per cent. 
Europeans cum Anglo-Indians 1,605 in number, 8'18 per cent. 

Indian Christians 159 in nwnber, ·81 per cent. 
Others 1,659 in number, 8'46 per cent.? 

(0) Will Government be pleased to state the com~unal compositioD 
of the subordinate staff, exclu,ding those in accounts offices, on the North 
Western Railway on the 31st March, 1932, according to the schedule men-
tioned in part (b)7 

(d) What action do Government propot'e to take that Muslims may get 
their due share in services on North' Western Railway? 

tFor answer to this question, 8ee answer to qU8ltion No. 00. 
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BIIPLontltNT OJ' MUsLDtS IN TH1II CL1ouOAL POflPl'S, IIXOLUDING AOOOUFrS 
C>lI'PIOIIS, ON mlII NOBTJI W:mSTERN RAn.WAY. 

tOO. ·lIr. II. llaawood Abmad: (a) Is it a. 'fact tha.t the tota.l 
clerical posts, excluding those in accounts offices, on the North Western 
Railway on the 31st March, 1931, were 4,645? 

(b) Is it a fact that the communal composition of the staff in total 
clerical posts on the North Western Railway on the 31st March, 1981, was: 

Hindus 2,957 in number, 63·66 per cent. 
\ Muslims 1,280 in number, 27·56 per cent. 
Eurcpeans cum Anglo-Indians 50 in number, 1·08 per cent. 
Indian Christians 33 in number, ·71 per cent. 
Others 325 in number, 6'99 per cent.? 

(c) Will Government be pleased to state the communal composition of 
the staff in the total clerical posts, excluding those in accounts offioos, 011 
the North Western Hailway on 'the 31st MS'l'Ilh, 1932, according to the 
schedule mentioned in part (b)? 

(d) What action do Government propose that Muslims may get them-
due share in posts mentioned in part (a)? 

EJnoLOYlfBlfT 011' MUSLIMS IN THIll CLERIOAL POSTS, :mXOLUDING AOOOUJrr8 
OFFICES, ON THE NORTH WESTERN RAILWAY. • 

t 61. ·Mr. Jrt. Jlaswood Ahmad: (a) Is it a fact that the total clerical 
posts Oil U Heale of pay Rs. 150 or more, excluding those in accounts offices, 
on the North Western Railway on the 31st Ma.rch, 1981, were 4O? 

(b) Is it, a fact that the communal composition of the stsff in the total 
clerical posts, exeluding those in accounts offices, on a minimum pay of 
Rs. 150 on the North Western Railway on the 81st March, 1981, was: 

Hindus 254 in number, 68·84 Fer cent. 
Muslims 84 in number, 20·95 per cent. 
Europeans cum Anglo-Indians 25 in number, 6·28 per cent. 
Christians 5 in number, 1·21'1 per cent. 
Others 33 in nwuber, 8'23 per cent. ? 

(c) Will Government be pleased to state the communal composition of 
the staff in the total clerical posts, excluding those in aecounts offices, on a 
scale of pay from Rs. 150 on the North Western Railway on the 81st 
March, 1932, &cconiing to the schedule mentioned in part (b)? 

(d) What action do Government propose that Muslims may get their-
due share in aerYicea mentioned in part (a)? 

EJn>LOYlrIENT OF MUSLIMS IN THE TRAFFlo DEPARTMENT (TRANSPORTATION) 
OF THE NORTH WESTERN RAILWAY. 

t62. ·Ilr. II. lIaswood Ahmad: (a) Is it a fact tha.t the total 
Traffic Departmep.t (Transportation) staff employed on the North Western 
Railway on the 31st March, 1981, was 6,448 posts? 

'f1J'or AIlswer to this question, pep. answer to question No. 10. 
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(b) Is it a. fact that the communal composition of the total 'Traffic 
Department (Transportation) staff on the North Western Railway on the 
gIst March, Ul31, was: 

Hindus 4,014 in nwnber, 62·25 per cent. 
Muslims 1,394 in number, 21·62 per cent. 

Europeans cum Anglo·Indians 422 in number. 6·54 per cent. 
Indian Christians 49 in number, ·7f. per cent. 
Others 569 in number, a'83 per cent.? 

(c) Will Government be pleased to state the communal composition 
of the total Traffic Department (TranRportation) staff on the North W«)8tern 
Railway on the 31st March, 1932, according to the schedule mentioned in 
part (b)? 

(d) What action do Government propose that Muslims may get their 
due share in services mentioned in part (4) 1 

EKPLoYMENT OJ" MusLIM's IN THE TRAFFIO DEPARTMENT (TRANSPORTATION) 
OJ" THE NORTH-WESTERN RAILW.AY. 

t68. *)(r. K. )[aswood .Ahmad: (a) Is it a fact that the total 
Traffic Department (Transportation) staff on a scale of pay Rs. 150 
or more employed on the North Western Railway on the 31st March, 1931, 
was 3291 

(b) Is it a fact that the communal composition of the total Traffio 
Department (Transportation) staff on a minimum pay 9f Rs. 150 or more 
on the Nortl! Western Railway on the 31st March, 1931, was: 

Hindus 64 in number, 19·45 per cent. 
Muslims 20 in number, 6·08 per cent. 
Eur0peans cum Anglo-Indians 209 in number, 63·53 per cent. 
Indian Christians 8 in number, 2·43 per cent. 
Others 28 in number, 8'51 per cent. 1 

. (c) Will Government be pleased to state the communal composition of 
the total Traffic Department (Transportation) staff on the North Western. 
Railway on the 31st March, 1932, according to the schedule mentioned 
in part (b)? 
- (d) What action do-Government propose to take that Muslims may get 

their due share in posts mentioned in part (a)? 

EMPLoYMENT oF4,MuSLIMS IN THE COMlldEBOIAL DEPARTMENT Oll' THill NORTH 
II! WESTIIRN . RAILWAY. 

t64. *1Ir. K. IlaswOOd, .Ahmad: (a) Is it a fact that the total Com-
mercial Department staff employed on the North Western Railway On. the 
31st March, 1931, was 4,978? 

(b) Is it a fact that the communal composition of the staff in tbeCom-
mercial Department on the North Western Railway on the 31st March, 1931, 
was: 

Hindus 3,280 in number, .65·89 per cent .. 
Muslims 1,114 in number, 22·38 per cent. 
Europeans cum Anglo-Indians 97 in number, 1·95 per cent .. 
IndIan Christians 41 in number, ·82 per cent. 
Otherti 446 in number, 8'00 per cent. 1 ---------------------------------

tll'or answer to this qUestion, ~ee answer to question No. m. 
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(0) Will Government be pleased to Etate the communal composition of 

the staff in the Commercial Department. on the North Western Railway on 
the 31st March, 1932. according to the schedule mentioned in part (b)? 

(4) What action do Government propose to take that Muslims may 
get their due share in posts mentioned in part (a) ~ 

EMPLOYMENT OF MUSLIMS IN THE CoMMERCIAL DJDPABTMENT 011' THE NORTH 
WESTERN RAILWAY. 

t65. *Kr. K. Kaswood Ahmad: (a) Is it a fact that the total 
Commercial Department Rtflf'f on a scale of pay Rs. 150 or mO)'e employed 
on the North Western Railway on the 31st March, 1931, was 74? 

(b) Is it a fact that the communal composition of the staff in the Com-
mercialDepnrt.ment. on a minimum pay of Rs. 150 or more on the North 
Western llllilway on the 31st March, 1931, was: 

Hindus a2 in number, 43·24 per cent. 
Muslims 15 in number, 20·27 per cent, 
Eu!"Opeans cum Anglo-Indians, 18 in number, 24·38 per cent. 
Indian Christtans, 1 1D number, 1·85 per cent. 
Others 8 in number, 10'81 per cent. ? 

(c) Will Government be pleased to state the communal composition 
of the staff in the Commercial Department on the North Western Railway 
on the 31st March, 1932, according to the schedule mentioned in.part (b)? 

(d) What action do Government propose to take 'jhat Muslims may 
get their due share in posts mentioned in part (a)? . 

EMPLOYMENT OF MUSLIMS IN THE TRANSPORTATION DEP.A.RT!rlENT (POWER) 01' 
THE NORTH WESTERN RAILWAY. 

t66. *Kr. K, Kaswood Ahmad: (a) Is it a fact that the ~al Trans-
portation (Power) staff employed on the North Western Railway on the 
81st March, 1931, was 1,353? 

(b) Is it a fact ~hat the communal cOI!lposition of the staff in the 
Transportation (Power) on the North Western Railway on the 31st March, 
1931, was: ! 

Hindus 218 in number, 16'11 per cent. 
Muslims 577 in number, 42'65 per cent. 
Eu!'opeant; cum Anglo.Indians, 476 in number, 35·18 per cent. 
Indian Christians, 11 in number, '81 per eent. 
Others 71 in number, 5'25 per cen~.? 

(c) Is it a fact that Muslims in the department mentioned.in (a) are 
mostly in lower grades? 

(d) Will Government be pleased to state the communal composition 
of the total Transportation (Power) staff OD the North Western Railway on 
the 31st March, 1932, according to the schedule mentioned in pBort (b)? 

(e) What action do Government propose to take that Muslims may 
get their due share in posts mentioned in part (a)? 

tFor answer to this question, see answer to question No. 00. 
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EMnori£oT QI' 1tiUILWS IN THB TRANSPORTATION DJlP.&m"IIIlIIN'r (POWWJt) w 
55 NOJIl'B W:&s'l'EU R.uLwAY. 

+67. ·Kr. II. JlasWOOd Ahmad: (a) Is it a fact that the total Trans-
portation (Power) staff on a scale of pay Rs. 150 or more employed on 
the North Western Railway on the 31st March, 1931, was 86? 

(b) Is it a faot that the oommunal coDlposition of the total Transporta-
tion (Power~ staff on a minimum pay of Rs, 150 or more on the North 
Western Ra.ilway on the 31st March, 1931, was: 

Hindua, 7 in number, 8'14 per cent. 
Muslims. 8 in number, 9·R per ceIlt.. 
Europeans cum Anglo-Indians, 68 in number, 79'07 per cent, 
Others 3 in numher, 3·49' per cent., ? 

(r,) Will Government be plensed to ,tnte the communal composition of 
the total TranBportation (Power) stuff on the North Western Railway on 
the 31st March. 1932, uceording to t,he B(·hednle mentioned in part (I))? 

(d) What action do Government propose to take that Muslims may 
get their due share in posts mentioned in part (a)? 

MUSLIM CIvIL ENGINEERING (WAY AND WORKS) STAFF ON THE NORTH 
WESTERN RAILWAY. 

+68. ·Kr. M. llaawood .Ahmad: (a) Is it a fact that the total Civil 
Engineering (Wa.y and Works) staff employed on the North Western Railway 
on the 31st March, 1931, was 822? 

(b) Is it a fact that the communal composition of the total Civil Engi-
neering (Way and Works) "taff on the North Western Railway on the llla$ 
March, 193J, was: 

Hindus, 372 in number, 45'26 per cent. 
Muslirns, 247 in number. 30'05 per cent. 
Europeans cum Anglo·Indians, 98 in number, 11'92 per cent. 
In.clian Cluistians, 5 in number, '61 per cent. 
Others 100 in number, 12·16 per ('ent." 

(c) Will Government be pleased to state the communal composition 
of the total Civil Engineering (Way 'and Works) staff on thB North West.ern 
Railway on the 31st March, 1932, according to the schedule mentioned in 
part QJ)? 

(d) What action do Government propose to take that Muslims may 
get their due share in posts mentioned in part (a)1 

MUSLIM CIvIL ENGINEERING (WAY .AND WORKS) SUD' ON 'DlB NolL'Jl[ 
WESTERN RAILWAY. 

t 89. ·111. M. -.-wood Ahmad.: (a) Is it It fact that the total Civil Engi-
neering (Way and Works) stat! on a sCllle of pay Rs, 150 or more 
employed on the North Western Railway on the 31st March, 1981, was 
8241 

tFor answer to this question, see answer to question No, DO. 



(b) ~s it a fact that the communal ,}omposition of the i;Qtal Civil .Engi-
Deering (Way and Works) staff on amin,i,r,aum pay of ~s. lro armore .on 
the North We8~rJa ItaiLway on the 31st Maroh, 193;1., was: 

Hinduq, 180 in number, 40·12 per cent. 
Muslims, 88 in number, 25'62 per cent. 
Eurollhans cum Anglo.lndians, '16 in n",mber, 2a.4i ~ .cW. 

Indian Christians, S in number, ·93 per cent. 
Others, 32 in number, 9·88 per cent.? 

~ Will GMre1'DlD8Ilt 'be .,teased ·to atJ8t;e the communal composition 
of the total Civil E~g ~W-ay and Wot~) ataff on the North Western. 
Railway on the 31st March, 1932, accortiil:\g;to the *,he<itlle mentiQJled in 
.p.art tb)? 

(d) What aetion do Government propo~e totllke .that fthslimSDl8y 
,get their due share in P08.ts mentioned in ,part (6)? 

EMPLOYMENT OJ!' MUSLIMS IN THE MEC.HANICAL ENGINEERING 'WORKSHOPS 
ON THE NORTH W_~N lWlLWA.Y. 

-t 70. *.1' ...... wood Ahmad: (a) Is it a fact that the total Mechanical 
Engineering Workshops staff employed on the North Western Railway on 
the 31st March, 1931, was 490 posts? 

(b) Is it a fact that the communal ~omposit,ion of the total Mechanical 
Engineering Workshops staff on the North Western Railway on the Slst 
March, 1981, was:, 

Rinuas, 39 in number, 7'96 por cent. 
Muslims, 74 in number, 15'1 per cent. 
Europeans cum Anglo-Indians, :l23 in- number; 1i5'92 per cent. 
Indian Christian::!, 11 in number, 2'24 per cent. 
Others, 43 in number, 8·78 per cent. ? 

(e) Will Government be pleased to .,tate the communal composition of 
"be total Mechanical Engineering Workshops staff on the North Western 
Railway On the 31st "March, 1932, acoording to the schedule mentioned in 
part (b)? ~ 

(d) What action do Government propose to iake that Muslims may 
get their dueaha.re in posts mentioned in part (a)? 

~YMlllNT OJ!' MUSLIltJS IN THE MEOHANICAL ENGINEERING WORKSHOPS 
ON THE NORTH WESTERN RAn.WAY. 

t71. *)[r. X .• aswood .Ahmad: (a) Is it a fnct that the total Mecha-
nical Engineering Workshops stuff on n scale of pay Rs. 150 or more 
employed on the North Western Railway on the 31st March, 1931, was 406? 

(b) Is it a fact that the communul eomposition of the total Mechanical 
Engineering Workshops staff on a minimum pay of Rs. 150 or more on 
the North Western Railway on the Slst Mftrch, 19B1, was: 

Hindus 26 in number, 6'41 per cent. 
Muslims 82 in number, 7'88 per cent. 
Europeans cu~ An~lo·IndjRns 313 in number, 77'09. per can:t. 
Indian Christians 9 in number, 2'22 per cent. 
Others 26 in number, 6·40 per cent.? 

~---'-----'---------'----

tFor answer to thiB question, aee answer to question No. SO. 
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(~) Will Government be pleased to "hte the communal composition of 
the total Mechanical Engineeriug Workshops staff pn the North Western 
Railway on the 31st March, 1982, according to the schedule mentioned in 
part (J»? 

(d) What action do Government propose to take that Muslims may 
get their due share in posts mentioned in part, (a)? 

EnLOYMENT OF MUSLIMS IN THE TRANSPORTATION DEPARTMBNT (CAlI&IAGB) 
OJ' THE NORTH WESTERN RAILWAY. 

t72. *JIr. K. I[aswOOd Ahmad: (a) Is it !'\ fact that the total Transporta-
tion (Carriage) stuff employed on the ~')I'th West,ern .Railway· on the 81s~ 
March, 1981, was 422? 

(b) Is it a fact that the communal composition of the total Transport&-
~ion (Carriage) staff on the North \\'cst0rn Hailway on the 31st March, 
1981, was: 

Hindus 198 in number, 46'92 per cent. 
Muslims 92 in number, 21'8 per cent. 
Europeans cu;n Anglo-Indians 59 in number, 13·98 per cent. 
Indian Christians 3 in number, '71 per cent. 
others yo in number, 16·59 per ceni. 't 

(c) Will Government be pleased to state the communal composition 
of the total Transportation (Carriage) ataff on the North Western Railw&7 
on the 31st March, 1932, according to the schedule mentioned in part (b)? 

(d) What action do Government propose to take that Muslims may 
get their due ahare in posta mentioned in part (a)? 

Elfl"Lon4BNT OF MUSLIMS IN THE TRANSPORTATION DEPARTMENT (CABRIAGB) 
OF THE NORTH WESTERN RAILWAY. 

t73. ·Mr. M. :MaBW~ Ahmad: (a) Is it a fact that the total Transporta-
tion (Carriage) staff on a scale of pay Hs. 150 or more employed on the 
North Western Railway on the 31st March, 1981, was 84? 

(b) Is it a fact that the communal composition of the total Transporta-
tion (Carriage~ staff on a minimum pay 'of Rs. 150 or more on tfle North 
Western Railway on the 31st March, 1931. WBS: 

Hindus 19 in number, 22'62 per cent. 
Muslims 7 in number, 8'88 per cant. 
Europeans cum Anglo-Indians 43 in number, 51'19 per cent. 
Indian Christiana 1 in number. 1'19 per cent. 
Others 14 in number, 16·67 per c(~nt.? 

(c) Will Government be plellsed to state the communal composition 
of the total Transportation (Carriage) ~taff on tho )Torih Western Railway 
on the '31st March, 1932, according to the s('hedule mentioned in pa.rt (b)? 

(d) Whut action dci Government propose to take that Muslims may 
get their due share in posts mentioned in part (a)4. • 

--tF~~ a~9~e~' 't~-this-'que~tio~, ~;;.,;-~ qu-es-t-io-n-·N ... • -0.-00-. ----
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EMPLonoN';t' OF MUSLDlS IN THE STORES DEPARTMENT OF THE NORm 

WESTERN RAILWAY. 

t74. *JIr ... lluwood Ahmad: (a) Is it a fHct that the total Stores 
Department staff employed on the North Westcrn Hailway on the 81n 
March, 1931. was 146? 

(b) Is it a fact "that tbtl communal composition of the total Stores 
Department staff on the North Western Ruilway on the 31st March, 1981, 
was: 

Hindus 72 in number, 49·32 per cent. 
Mushms 37 in nwuber, 25·34 per cent. 
Europeans cum Anglo-Indians 20 in number, 13·69 per cent. 
Indian Christians 1 in number, ·69 per cent. 
Others 1G in number, 1U·9U pcr ceut.:' 

(c) Will Government be pleased to state the communal composition. 
of the total Stores Department staff on the North Western Railway on the 
31st March, 1932, according to the SCDedule mentioned in part (b)? 

(d) What action do Government propose to take that Muslims may 
get their due share in posts mentioned in part (a)? 

EHPLOYM'ENT OF MUSLIMS IN THE SToRES DEPARTM'ENT OF THE NORm 
WESTERN RAILWAY. 

t75. *Kr. II. llaswood Ahmad.: (a) Is it Q fact that the total Stores 
Department staff on a scale of pa'y Rs. 150 or more employed on the North 
Western Railway on the 31st March, 1931, was (i2? ' 

(b) Is it a fact that the communal composition of the total Store Depart-
ment staff on a minimum pay of Rs. 150 or more on the North Western 
Railway on the 31st March, 1931, was: 

Hindus 28 in number, 45·17 per cent. 
Muslims 12 in number,· 19·35 per cent. 
EUropeans cum Anglo-Indians 14 in number, 22·59 per cent. 
Indian Christian nil, ·nil. 
Others 8 in number, 12·89 per cent. ~ 

(c) Will Government be pleased to state the communal composition 
of the total Stores Department st,uff on the North Western ~ailwa;v on the-
31st Maroh, 1932, according to the schedulE' mentioned in part (b)? 

(d) What action do Government propose to take thut Muslims may 
get their due share in posts mentioned in part (a)? 

EMPLOYMENT OF MUSLIMS IN THE MEDIC..u. DEPARTMENT OF THE NORTH 
WESTERN RAILWAY. 

t76. *J4r. )[. l'd:aswood Ahmad: (a) h it, a fact that the total Medical 
Department staff employed on the North Western Railway on the 31st 
March, 1tl31, was 225? 

------~------------------tFor answer to thili question, lee answer to qUllIItion No. 20. 
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(b) Is it a fact that the communal CODlpositiop of the tQt.al ,l\4~1 De-
partment staff on the North Western naiJwa~' on the 31st March, 1931, 
twas: 

Hindus 124 in number, 55·11 per cent. 
Muslims 54 in number, 24·00 per cent. 
Europeans cum Anglo-Indians 80 in number, 18·38 per cent. 
~lldi$D Christians 4 in number, 1·78 per cent. 
Others 13 in number, 5'78 per cent. ~I 

(c) Will Government be pleased to state the communal composition 
of the total Medical Department staff on the North Western Railway on the 
.slat March, 1982, according to the schedule mentioned in part (">? 

(d) What action do Government propose to take that Muslims may 
get their due shore in .posta mentioned in part (a)? 

~YMENT OF MUSLIMS IN THE MEmoAL DEPARTMENT OF THE NORTH 
. WESTERN RAILWAY. 

t77. ·Mr. H .... wood Ahmad: (a) Is it. a faet that the total Medical 
pepartment staff on a scale of pay R~. 150 or more employed on the North 
Western Railway on the 31st March, 1931, was 21 ? 

(b) Is it a fact that the communal c,)mposition of the total MediMI 
Department staff on a minim urn pay )f He. 150 or more on the North 
Western Railwn:v on the 31st March, 1981, WIlS: 

Hindus 3 in number, 14·29 per cent. 
Muslims nil, TliT. 
Europeans cum Anglo-Indians 16 in number, 76·19 per cent. 
Indian Christians 2 in number, 9·52 per cent.? 

(c) Will Government be pleased to state the communal compos1£1on 
of the total Medical Department staff on the North Western Railway on 
the 31st March, 1932, according to the fleh~r1llle mentioned in part (b) 1 

(d) What action do Government propose to take that Muslims may 
.get their due share ~n posts mentioned in part (a)? 

ARRANGEMENTS FOR LIGHTS IN THE CoMPARTMENTS OF THE BROA.CH 
JA.MBUSAB RAILWAY. 

78. *Mr .•. lIaswood Ahmad (on behalf of Nawab Naharsingji 
Ishwarsingji): Are Government aware of the incomplete and unsatisfactory 
arrangements for lights in the compartments of the Broach J ambusar 
Railway (Bomba.y, Baroda and Central India Railway) and that no sooner 
.(loes a train leave the yards of the Sa.mni Station (a junction in the line) 
-than the lights I\re extinguished? 

Kr. P. B. E.au: Govern~ent .ha.ve no information on the subject. I 
am, however, 8n'anging to bring ~he m.atter to the notice of the Agent, 
Bombay, Baroda and Central IndIa R8Jlway, for such action as he may 
consider nec88s/U'Y. 

~-.---
tJ'or answer to this qoestion, nt anawer to question No. 20. 
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HABDSBIPS nLT BY PASSENGEBS VISITING TIlE FAIR AT .Anum IN 1931. 

79. ·!Jawab lIahll'liDgjl Ishwarslngji: Are Government aware that 
a great number of passengers who visited the fair at Ajmer in 1981 could 
not get tickets for twenty-four hours and had to wait at the station and 
undergo great inconvenience ? If 80, what action do Government propose 
to take to remove the hardships felt by passengers? 

IIr. P. B. Bau: Government are not aware of the inconvenience com-
plained of, but will send a copy of the question to the Agent, Bombay, 
Baroda and Central India Railway, for such action alii he may coDsider 
necessary . 

INTEBMEDIATlII CLAss CoMPARTMENTS ON THE BOMBAY, BADODA. AND CENTRAL 
INDIA RAILWAY. 

80. ·lfawab lIaharslngji Ishwaralngjt: Are Government aware that 
m the main line of the Bombay, Baroda and Central India Railway 
mtermediate dass compartments are not kept properly clean? If so, are 
Government prepared to take necessary steps in the matter? 

Mr. P. B. Rau: Government have received no complaints in the matter, 
but will send a copy of the question to the Agent, Bombay, Baroda and 
Central India Railway. 

INTERMEDIATE CLAss CoMPARTMENTS ON THE BOMBAY, BARODA AND CENTRAL 
INDIA RAn..WAY. 

81. ·lIawab lIaharslngli Ishwarslngji: Are Government aware that 
intermediate clllf>s compartments a·re not introduced in every train of the 
Bombay, Baroda and Central India Railway (main line), and that the 
travelling publilJ are in great need of them? If so, are Government pre-
pared to take early action for introducing intermediate class· compartments 
in the Bombay, Baroda and Central India Railway (main line)? 

:Mr. P. R. Rau: The answer to the first part of the question is in the 
affirmative, and to the second part in the negative. Government are not 
prepared to press the Bombay,. Baroda and Central India Railway 
Administration to put on intermediate class accommodation where they do 
not think traffic justifies it; but the question will be brought to the notice 
()f the Administration for such action as they may desire to take. 

IIr. Gaya Prasad Singh: Are Government aware that many persons, 
who would have travelled in the intennediate class, now travel third class 
on the Bombay, B9l'oda land Central India Railway, thus decreasing the 
revenue of the Railway Administration? .' ',. lIIr. P. B-; :a.u: I am. aware of that, and I am aware also that in 
manv other railways the present financial position is such that many people 
who used to travel in the intermediate now travel third. 

Kr. If. ll. loah1:. May I ask whether Gove'mment have eolleGted figures 
to show whether the firSt and second class traffic pays its way? 

B 
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Mr. P. R. Rau: I don't think we have got figures, but I q~ite agree: 
with my Honourable friend that the multiplicity of classes on Indian 
railways is a thing to be deplored. 

Mr. K. II . .Toshi: May I ask whether the Government will collect figures-
and find out whether the second and first class traffic pays its way, and, 
if it does not, to abolish these classes? 

Mr. P. B. Bau: I think the figures collected in these abnormal times-
will not give an accurate idea of the position. 

~r. ZlaudcUn Ahmad: Will not every railway administration gain by 
paymg a firs,; class fare to every person who goes to purchase 8 first e188& 
tieket and ask him to travel in the third class? 

111'. P. R. Rau: I know mv Honourable friend has made that sugges-
tion before, but he has not goi any data to justify it. 

Dr. Zlauddfn Ahmad: Does it not follow from the fact that the ex-
penditure is three times t.he income and, therefore, my conclusion is-
correct? 

Kr. P. R. ltau: I do not think we have got definite statistics to prove 
that the assumption of my Honourable friend that the expenditure on the 
first class traVf'1 is three timeR the ineome. So far flS I am aware. we 
have not got definite figures to distribut~ the expenditure between first 
elnss and third class carriaget;. 

Dr. ZlaudcUn Ahmad: These figures are given in your Administration 
Report. 

Mr. Gaya Prasad Singh: Is it the contention of Government that the 
firRt Rnd second claRs fare have ever paid their way in any railway tn 
India? 

Kr. P. R. ltau: I should like to have notice of that. 

Mr. N. M. JOshi: Mav I ask whether Government will prepare a note 
on this subject in view of the fact that the Railway Budget will be plaeed 
before the Assembly in the near future? 

Mr. P. R. Rau: On what subject, may I know? 

Kr. N. M . .Tosht: Whether the second and first class traffie pays its-
way. , .. 

JIr. P. R. Rau: As I have already told my Honourable friend, I do 
Dot think the collACtion of these statistics will serve any useful purpose, 
because the conditions are abnonnal at present. 

IIr. If .•. .T08ht: May I ask. whether they wOl prepare a Dote 88 iio 
whether the first and 8econd class traffic has paid its way during the 11\8\ 
ten years? I am Dot talking of only the present time. 
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1Ir. P. It. ltau: I am afraid it will not be possible to do this before 
the Budget is presented to the Assembly this year at any rate. 

Mr. Gaya Pruad Singh: Is it a fact that the Railway Administration 
Reports themselves mention that about 95 per cent. of the revenue is Iierived 
from third class passengers'? . . ,; 

Mr. P. R. Rau: I am not sure of the exact percentage, but the state-
ment is generally correct. 

Mr. H. P. Jl04y: Js it not Clear that some inducement must be offered 
to the travelling public to travel first and second class? 

1Ir. P. 11.. Raq: That is the suggestion made by my Honourable friend. 
Dr. Ziauddin Ahmad, I think. 

RoA.D DEVlDLOPMBNT FuND. 

R2. .Nawab Naharsingji Ishwarslngjl: Will Government be pleased 
to place on the table of the House a statement showiJ}g: 

(a) the total amount realised from the two-anna petrol tax for the 
construction of roads in India in each Province; 

(b) the total amount of 10 per cent. reserved with the Government 
of India for making experiments on rOMS; 

(c:) a detailed account as to how the 10 per cent. reserved with the 
Government of India has been spent till now; 

(d) the balance from the 10 per cent. reserved with the Government 
of India, and how Government propose to utilise this fund; 

(e) the conditions on which money is lent to each Provincial 
Government from this fund; and 

(f) the total amount lent to every Province from this fund? 

The Honourable SIr I'rank Noyce: I lay on the table of the House a 
statement containing the information Bsked for by the Honourable 
Member. 

Statement. 

(a) The total amount realised up to 'March 31st, 1932, is Ra. 3,00,96,858. This is the 
proceeds of the additional duty on petrol of two annas up to September, 1931, and, with 
the 25 per cent. general increase of duties, two and a half annas Bubsequently. The 
revenue for the first six monthe of the current year is estimated to be Ra. 55,54,351, 
and this will shortly be taken into account for the purposes of distribution. On the 
basis prescribed by paragraphs (2), (3) (a) and (&) of the Legislative Assembly Resolution 

B~ 
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of February 4th, 1930, a Bum of Re. 55,000 round has been let. aside in reBpect of 
civil aviation and the balanoe of Re. 3,02,41,858 ha~ been diBtnbu'ted aa follow.:-

10 per c8Dt. reaerve with the Government of India 
Share of Madras 
Share of Born bay • 
Share of Bengal 
Share of United Provinces 
Share of Burma 
Share of Burma (Shan Statee) 
Share of Punjab 
Share of Bihar and Oriasa 
Share of Oentral Provinces 
Share of Assam 
Blook grant for minor Administrations and States. (The 

North·West Frontier Province was in this category 
during the period in question) 

RI. 
80,28,1199 
41,88:168 
49,38,690 
41,07,393 
16,63.999 
29,28,045 
2,37,199 

20,14,120 
10,64,162 
9,36.423 
6,00,496 

46,49,779 

TOTAL .' 3,02,41,858 

(b), (e) and (d). it will be convenient to furnish the information asked for under 
theBe three heads in one statement. 

The amount 110 far credited to the reserve is 
(1) As above 
(2) Voluntary contribution by the oil Companies 

in 1929 '. 

Thia!hu been applied as follows : 
A. Admioistration ( Road Engineer aud office, etc., 

expenditure to the 30th September, 1932) 
B. Earmarked for grants for experimental works 
C. Reserved for special granta for speoial works 

RI. 

30,23,399 

9,38,900 

39,62,299 

1,07,064 
6,(10,000 

33,55,235 

39,62,299 

B. Grants amounting to RH. 1,35,000 round have been sanctioned for axperimentl 
in variouI Provinces. 

C. On the assumption that the total amount available in the reserve for special 
grants for speci~ work II in the five year period for which the account has been instItuted 
would amount to about Re. 40 lakhB, the Government of India on the advice of the 
Standing Committee have made a selection of works for which grants have been or are 
being offered, 1JIide proceedings of the Standing Committee on Roads of March 19th, 
1932, copies of which are in the library. Under the provisions of the Resolution of the 
LegislatIve A8IIembly above referred to, any balance in the reserve not eventually 
utilised for these purp<lll&s will be distributed in the same manner 88 the reat of the 
receipts in the Road Development. Account. 

(el The Honourable Member ill referred to the Resolution of the Legiuative Assembly 
{)f the 3rd of October, 1931. --
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(f). Sanction to divert the following amounts from ordinary Provincial shares in th& 
Road Development Accollnt, as interest·free loans, has been accorded as foUoWl:-

Bomba,. 
Punjab. 
Central Pl'Ovinoea 
.A.Iaam 

• 

Re. lakhs. 
16 

I'J6 
J'liO 
4,'28 

NUlIOIlIIR OF, AND A!rIOUNT BlIIALI8l11D AS DUTY AND LIOlllNOlll FlIIE, lIITO., ON 
MOTORS IMPORTlIID INTO INDIA.. 

83. ..awab lfabArslngji Iahwaningji: Will Government be pleased 
to supply a statement on the following items: 

(a) the total number of motors-buses, touring cars and trucks-of 
English, French, Italian and American make imported into 
India. within the last five years; and 

(b) the total amount of duty realised from these cars? 

The Honourable Sir Joseph Bhore: (a) and (b). I lay on the table the 
statements furnishing the information required. 
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.8latemmt MIowing the number oj motor., bu.eB, touring car. and truck. im1Jorted{' from certain 
countriu during Ule year. 1926·27 to 1930·31. 

';''.,', : .... t f , .~. t;; ;" , 
Motor oars (inoluding taxi cabs). Motor omnibuses, ~otor vans and 

motor lorries. 

Cuu.Q~ry. 

1926· 1927· 1929. 1930. 
27. 28. 29. ! 30. 31. 27. 28. 29. 30. 31. 

1 

1928. • 1929'1 1930' 1926. 1927. ' 1928. 

---- -- ---- ---1--1--r-- --,-- r, ---

United King. ' 
dom 2,546 3,600 3,645: 3,758 2,885 341 447 473 i 

France 607 538 

Italy 1,416 1,367 

United States 

I ; 

277; 364 261 

967 1,150 917 

21 27 

99 207 

18 

87 

398 268 

48 

4 

13 

10 

of America /4,630 6,031 
iii I 

10,145 i 9,620 5,098 2,322 , 3,699' 7,572 I 12,017 6,]97 
I I' 

RULES REGARDING POSSESSION OF Aluts AND SWORDS. 

84. *Nawab Naharsingji Ishwarslngji: (a) Will Government be pleased 
to state the reasons for making hard and fast rules about arms and parti. 
cularly swords, and are Government aware that swords are ornamental in 
-'these days? 

(b) Are Government aware tha.t in most of the riots which took place 
in India within the last five years no sword was used? 

(c) Are Government aware that the feelings of the aristocracies of 
India are greatly hurt by those rules i' 

The Honourable Sir Harry Baig: (a), (b) and (0). Government cannot 
accept the "iew that swords are not dangerous weapons, and that it is not 
neceRsury in certain areas to impose restrictions on their possession. They 
nre, howeve~, in general exempt from the prohibitions and directions con-
tui-ned in the Arms Act, with the proviso that Local Governments have 
power to retain all or any of such prohibitions and directions in the case 
of an~' clfts" of persons or of any f:!pecified artIa. There is no reason to 
believe that this discretion is exercised unrea8opably. 

Mr. Lalchand Navalrai: Will the Honourable Member be pleased to 
state whether he knows that this restriction has been placed in the Bombay 
Presidency? . 

The JIonourable Sir Ha.rry Baig: I am afraid I have no information 
.on that. 

Xr. LalchaDd Navalrai: Is the Honourable Member in a position to 
state whether in the civil disobedience movement swords were used at all? 

The Honourable Sir H&nJ Baig: It is not the ordinary weapon of the 
terrorist, but the Arms Act is not directly sqlely against terrorism. 

Mr. Lalch&nd Navalral: The Honourable Member knOws that these 
swords have been kept in houses from time immemorial. What is the 
:reason now to enable Provincial Governments to put this restriction? 

The HoDourable Sir Barry ~: There has been no change in the 
.situation. The present rules have been in force for many years past. 
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Mr. Lalchand l{avalral: I want to bring to the Honourable Member's 
notice that in the Bombay Presidency there ilj,j a rule that, for merely 
keeping it, a. license is required. That is a. departure from immemorial 
practice and oustom. . --The Honourable-Sir 8M'!)" Ilaig: It appears to me tha.t the Honourable 
Member's complaint is aga.inst the Bombay Government,a.nd tha.t the 
matter might be raised in the Bombay Legisla.tive Council. 

Mr. Lalchand lfavalr&1: It is not only in the Bombay Presidency but 
in other areas a.s well. May I know what is the policy of the Government 
of India? 

The Honourable Sir Barry Balg: The ma.tter is left entirely to the 
discretion of the Local Governments. 

LICENCES FOR AUTOMATIC PISTOLS AND REVOLVERS. 

85. *Nawab Naharslngjl Ishwarslngjl: Are Government awa.re that 
the grant of licence for automatic pistols and revolvers is properly restrict-
ed? If not, are Government prepared to consider the question of amending 
the rules thereon to the effect that except in special circumstances no 
licence for automatic pistols and revolvers should be given? 

The Honourable Sir Barry Balg: The Government of India. have recently. 
been in correspondence with Local GovernmentR regarding the procedure 
for licensing llutomutif' piRtols and revolvers, and I can assure the Honour-
able Member that Loeal Governments fully realise the necessity for res 
tricting licenses for thcse wcapons to those persons who have a real need 
of them and who can be trusted to keep them in sa.fe custody. Tht' 
Government of Innia do not consider that any amendment of the rules 
is necessary at present. 

ABOLITION OF INCOME-TAX ON INCOYdES OF Rs. 1,000. 
88. *lIawab N&b.andngjl Ishwarslngjl: Will Government be pleased 

to state whether the financia.l condition of the Government of India is 
better than la.st ye'l.r? If 80, have Government got any proposal to abolish 
the inoome-tax on an income of Us. 1,OOO? 

The Bonourable Sir George Schuster: I would ask the Honourable 
Member to wait until I make the usual statement through my Budget 
Speech. 

INCOME AFTER THE ENHANOEMENT OF THE POSTAL RATES. 

87. *lfawab B&ha.rs1ngJi IshwarslngJl: Will Government be pleased 
to state whether, after increasing the postal ra.tes, the income accruing 
therefrom has increased or decreased? 

Sir Thomas Ryan: The total postage and message revenue during the 
twelve months ending on the 30th November, 1982, was greater tha.n that 
during the immediately preceding twelve months. 

REPRESENTATION OF Mu!JI.IMS IN GOVEBNMlI:NT BOVICES. 

88. "aw.b B&haralngjl IIhwaraingft: (a) Will Government· be pleased 
to state whether any Government resolution or notification has been passed 
by the Government of India regarding the 88 per cent. of the services to 
be given to Muhammadans? 
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(b), Are Government aware that many qualified Muhammadan candi-
dates who have passed B.A. or LL.B. examinations are not given suitable 
jobs by Government even if they are available? . 

The BODOUl'&ble Sir Ba.rry B&ig: (a) I would invite the attention of 
the Honourable Member to the Home Department Office Memorandum 
No. F.-176/25-Ests., dated the 5th February, 1926, which explains the 
existing policy of the Government of India as regards the representation 
of minority communities in the services under their control, a copy of 
which is available in the Library. As will be seen the resel'Vation applies 
to minority communities generally and not only to Muslims. 

(b) There must be many qualified candidates in all communities who 
Itre unable to ohtain Government posts. 

Kr. M. lIaswOOd Ahmad: Have Government issued any order'or circular 
on Mr. Hassan's report, or is it stilI pending in t,he Home Department? 

The Honourable Sir Barry Haig: . I am not sure tha.t the report is 
pending in t,he Home Department, but the whole question of our existing 
orders is at the present moment under review. 

Kr. M. Maswood Ahmad: Does the Honourable Member remember that 
in the November Session he admitted that the report was pending in the 
Home Department? 

The Honourable Sir Harry Jlalg: I expect the report has by this time 
found its way to the RailWl8y Departm~nt. 

Kr. Lalchand lfavalra1: With regard to clause (b) of this question, may 
, I know from the Honourable Member if he knows that there are many 

B.A. 's and LL.B. 's among the Muhammadan community and there is ::l 
keen competition amongst themselves. 

The Honourable Sir Jla.rry Baig: I should think it is very probable. 

CA.SE OF SBIJd.A.TI SA.VlTBI DEVI. 

89. -Mr. Gaya Prasad SIngh: (a) Has tbe attention Of Government 
been drawn to the case of Srimati ,E!avitri Devi, who was sentenced to six 
months' rigorous imprisonment, and It fine of Hs. 50, under section 17, 
Criminal Law Amendment Act, by Mr. Jsal' , Magistrate of Delhi? What 
in bril;lf are the facts of the case 7 • 

(b) Are Government aware that Mr. Justice Jai Lal of the La.hore 
High Court, in course of his judgment. on a revision petition, observed as 
follows: 

"I consider that the sentence awarded by the. Magistrate, and rea801\S given by him 
are wholly indefensible, on the ground that, in the words of the Magistrate himself 
'llhe belongs to a family the members of which have always taken active p&rt against 
~he G'~)Vernment. B:nd it is !utile to send her to jail for a short term'. The petitioner 
18 entitled to be Judged With regard to her guilt or otherwise, according to her own 
conduct, and antecedents of her family are quite irrelevant"! 

The HODOUrable Sir Harry H&ig: (a) Yes. The facts are briefly that 
this lady with two others was charged under section 17(1) of the Indian 
Criminal Law Amendment Act, 1908, for leading a "Prisoners' Day" pro-
cession in Delhi on the 4th July, 1932, organised by the Delhi Congress 
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Committee which had been declared an unlawful association. The proces-
sion carried ,a flag bearing seditious inscriptions. The Magistrate found 
the accused guilty under seotion 17(1) of the Criminal Law Amendment 
Act as by their aC'tion they had actively assisted the operations of an 
unlawful association. 

(b) I have sean a copy of the judgment which is not quite correctly 
quoted by t.he Honourable Member. . 

Mr. Gaya Prasad Singh: Will the Honourable Member give the correct 
extract of that portion of the judgment which I may have incorrectly 
quoted? 

The Honourable Sir Barry H&lg: I should be very glad to communicate 
a copy of the judgment to the Honourable Member afterwards or to lay 
it. on the table of the House. 

MOUNT EVERlilST EXPEDITION WITH LoRD CLYDESDALE, M.P., AS CHIEF PILoT. 

90. *JIr. Gaya Prasad Singh: Are Government aware that the Mount 
Evprest Air Expedition is shortly coming out to India, with Lord Cl\7desdale. 
M.P., 8S the Chief Pilot? If so, when? And have the Government of 
India offered any assistance to the Expedition? If so, what? 

JIr. II. A. F. Metcalfe: Yes. The Expedition had arranged to leave 
En:-;Iand at the end of January, 1933, and the flight is expected to take 
pille-e on or after March 15th. 

FaC'ilities ordinarily afforded to such expeditions are being given by the 
Government of India. No share of the cost of the flight is being home by 
Indian Revenues. 

FBELING OF INSECURITY .AM.ONG-THE JEWISH COMMUNITY IN ADEN. 

m. *1Ir. Gaya Prasad Singh: Is it a fact that Mr. Zev Gartenhaus, 
a;: the representative of certain Jewish newspapers, had an interview with 
the Chief Commissioner of Aden. about. t.he 27th September, ]932, in the 
COUrRe of which he pointed out the various ,,"rievances of the .Tewish com-
munity, during and after the recent riots, and specially the fMt t.hat Jewish 
ladies do not venture to go outside the Jewish quarters in Aden in view 
of the feeling of insecurity? Will Govemme-nt kindly state what 
definite steps, if any, have hElen taken by the authorities to restore the 
feeling of security among the .T ewish community in Aden againsf. future 
molestation. And if there has been Any further eommunnl trouble there? 

Mr. H. A. F. Metcalfe: Mr. Gartenhaus had an interview with the 
Chief Commissioner, Aden, on the 27th September. There has been no 
further communal trouble in Aden since the MOE.lem-Jewish disturbances 
of May last, and the feeling of racial antagonism aroused by tfiose events 
has subsided. Arrests and punishment by imprisonment and deportation 
have produced a deterrent effect .on the unruly element while respectable 
Arabs have throughout deplored and discouraged anti-Jewish demonstra.-
tions. At the request of the Jews additional police have been posted in 
the Jewish quarter on occasions of Jewish and Moslem festivals in order 
to restore a sense of securit.y although the situation in fact no longer 
requires such special precautions. Jews are now pursuing their business in 
8 normal manner. Jewish schools including girls schools which 8l'e in the 
main part of the town are open and there is no reason for Jewish ladies 
to fear molestation. 
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HUNGBB·STBlJ[E IN THE R.u..unroNDBY JAIL BY LAHOBB CoNSPIB.ACY CASH 
PRISONERS. 

92. *JIr. Gaya Prasad Singh: Have Government received any com· 
munication from the MadraFl Government, regarding thtl plight of the 
prisoners convicted in connection with the Lahore Conspiracy Ctlse, who 
were said to be on hunger-strike in the Hajahmundry Jail' 

I 
The BODourable Sir Barry Ba1g: The Madras Government have reported 

that three prisoners have heen on hunger-strike for a considerable period. 

lIr. Gaya Prasad Singh: What a.re the names of the three prisoners? 

The Honourable Sir Harry Baig: I am not sure that I have the names 
with me at prescnt. They were three prisoners who were convicted in 
('onnection wi~h the Lahore Conspiracy Case. 

lIr. Gaya Prasad Singh: What is the present condition of their health? 
Are they still on hunger-strike? 

The Bonourable Sir Barry Baig: The latest information we have is 
that they are still on hunger-strike. 

lIr. Gaya Prasad Singh: How long have they been on hunger-strike? 

The Bonourable Sir Barry Baig: I think they started some time in 
November. (Laughter.) 

Mr. S. O. Kltra: Are Government aware of the reasons for these 
prisoners going on hunger-strike? 

The Bonourable Sir Harry Balg: The original reason, as reported to us, 
was that it was a protest against a refusal to give a particular diet-a 
particular quantity of milk, ghee and sugar-to one of the prisoners, but, 
later on, that has been turned into a general protest against theIr being 
classed as C class prisoners. 

Mr. 111. KuwOOd Ahmad: Are these prisoners being forcibly fed? 

The Bonourable Sir Barry Baig: Yes, Sir. Otherwise I do not think 
they could posl'libly be alive. 

Mr. Lalchand lfavalral: Was any revision made by the Government 
with regard to the food-stuff that they wanted to be changed? 

The Honourable SIr Harry Hug: I do not think there was any change 
in the normal diet; but, of course, under present circumstances, they are 
getting such diet as is necessary to keep them alive. 

JIr. S. O. Kiva: Are the Government of India ,,"ware of the reasons 
why these prisoners were transferred from Lahore to the Madras Presi-
dency? The Honourable the Home Member well knows that the diet in the 
Punjab is quite different to that in Madras. 
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The BoDourable Str Harry liaig: I do not think that the complaint was 
th.6t the Madras food was unsuitable in any way. They wanted, after all, 
milk as an article of diet, which presumably is the same in Madras as in 
~he Punjab. 

Ilr. S. O. Jlitra: What. were the reasons for transferring these prisoners 
from Lahore to Madras? 

The Honourable Sir Barry Hai,: I think they were giving a great 
deal of trouble in the Punjab jt8ils, and j,lle Punjab Government thought 
if. necessary to ask the Madras GovernmeIlt to take them over. 

1I'l'. S. O. KiVa: Was it expected that in Madras they would be all 
right? 

'!'he Honourable Sir Harry Halg: It was hoped that they would be 
better. 

1Ir. S. O. J[1tra: Can we assume that the treatment in Madras jails 
is far better than in the Punjab jails? Is tha~ the inference? 

'!'he Honourable Sir Harry Ha1g: No, Sir. The position is that some-
times with troublesome prisoners, it is an advantage to get them away 
from their local surroundings. 

1Ir. T. 5. ~ Reddi: Will Government take steps to transfer 
them to Northern India jails where the diet is similar to that in the 
Punjab? 

. The Honourable Sir Harry Halg: The question is not really the kind 
of diet, but whether they should be treated as B or C class prisoners. 

- Mr. S. O. Kttra: When a prisoner is transferred, who is responsible for 
the classification-the Government of India or the Local Government of 
the province to which they are transferred 1 

The Honourable Sir Harry Halg: They are classified by the trial Court 
in the first instance, and the Local Government-that is to say, the Local 
Government of the province where the trial takes place-has a right of 
revision: so that the decision in this case rests with the Government of 
the Punjab. 

1Ir. S. O. Kiva: May we take it that these prisoners were classed as 
C class from the very beginning, or a.fter their transfer?, 

The Honourable Sir Harry Hatg: They were classed as C from the 
very beginning. 

Sardar Ban, Singh: May I 88k if the object of a transfer £rom one 
province· to &.nother is to deprive· the prisoner of his social amenities that 
exist in his own province, so that be JXiay- be exeluded 'from· social inter;. 
course altogether in-the other province to which be is transferred? 
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The Honourable Sll Harry Haig; The Honourable Member will under-
stand tha.t iails are not pI&ees for social relaxation. 

Sardar Sant Singh: Certainly, a man, being a social being, requires 
sometimes to talk to his fellow-beings. Now if the language is dUlerent, 
there will be difficulties and further trouble with the prisoners 7 

The Honourable Sir Jlarry Jlalg: I imagine that these prisoners would 
not be incapable of conversing with the prisoners in the Madras jBil. 

Sardar Sut Singh: What about intervieWB? How do the Government 
arrange for interviews which are allowed under the jail regulations? 

The Honourable Str llarry lI&lg: They would be entitled to interviews 
under the ordinary rules that exist, whether in Madras or in the Punjab. 

Sardar sut Singh: Does it not practically amount to refusing them 
this privilege of interviews, when you ask the relations of these prisoners 
to go from long distances, at very great expense and inconvenience to 
themselves? 

The Honourable Sir Harry Baig: No, Sir. I do not think so. 

Kr. Lalchand Kavalrai: Will the Honourable Member be plea.sed to 
stllte whether the grievance or complaint with regard to the food still 
continues, and whether the Government cannot make any change as asked 
for in the diet in order that they may not continue their hunger-strike? 

The HODOurable Sir Harry Jlaig: The matter has got far beyond the 
question of the particular form of diet. As I have explained, for some 
considerable time past all these three prisoners are -being forcibly fed. 
That is to say, they are being given such diet as the medical authorities 
think is most suitable to maintain them alive. Therefore, no question 
of normal diet at the present moment arises . 

• r. Lalchud Kavalrai: May I take it that there is no complaint on 
that score? 

The Honourable Sir B&rryi Balg: I think the Honourable Member may 
certainly take that. So far fI..S the reasons for the continuance of this 
hunger:strike are concerned, as I have already said I understand it is now 
tlimply a demand thnt they should be classified as B class. 

Kr. •. KaSwood Ahmad: May I ask if the rules for interviews with 
prisoners are the same in all the province, or there are differences accord-
ing to local conditions 1 

The Bonourable Sir Harry llaig: The general privileges of B class 
prisoners are the same in all. provinces.. 

Mr .••• "WOOd Ahmad: What about C class prisoners? 
Sardar Sut ~h: Is it not in the interests of the Administration 

that the Government should avoid giving this impression to the public 
that there is some vindictiveness in the treatment of these political 
prisoners? 



lIS LEGISLATIVE ASSBMBLY. [2ND FEB. 1988. 

The BOI1Ourable Sir Barry HA1&: I do not quite know what my Honour-
able friend means by .. political prisoners". The Lahore Conspiraoy C8.81t 
prisoners were men who had been engaged in a dangerous terrorist 
conspiracy. 

Mr. T. :N. BamakriahDa B.eddi: Is that the reason why they are being 
persecuted like that, so much so thai! they· have been hunger-lItriking for 
the last 80 days? 

The BaDOurable Sir Harry Balg: No, Sir. The authorities have been 
doing everything they can to keep them alive. 

Mr. T. :N. BamakriahDa B.edeli: Is it not a fact that the mother of one 
of the prisoners has reported to the effect thai! the condition of her BOn 
is much more serious than what is reported? 

The Honourable Sir Harry Ha.ig: I am afraid I could not follow the 
Honourable Member's question. Will he kindly repeat it? 

I 

Mr. T. :N. Ramakrishna B.eddi~ Is it not a fact that the mother of 
one of the prisoners went to Rajahmundry jail and saw her son and that 
she has reported that the condition of her son is precarious and much 
more serious than what has been reported? 

TIle Honourable Sir Harry lIaig: l{.eported by whom '! 

Mr. T. :N. Ra,makrishna B.edeli: Reported in the papers and by the 
Government. 

The Honourable Sir Harry JIalg:: I did not say that the condition of 
these people was not serious. Naturally, when men have been on hunger-
strike for two months and more, their situation must give caUSe for some 
anxiety. 

8ardar 8ant Singh: May I know if the Government treat those 
prisoners who are convicted of political outrages, though we may not 
agree to call them politica.l prisoners, as worse than dacoits and murderers?' 

The Honourable Sir Harry Haig:. They receive precisely the same treat-
'ment as other prisoners of their class in the various jails. 

8ardar Sant Singh: May I know how many murderers have been trans-
ferred from the Punjab to Madras jail8? 

The Honourable Sir Jlarry Jlall: I think the Honourable Member will 
have to put down a question about that. He cannot expect me to give 
an answer off-hand. 

Mr. S. o. 111m: Is it not a fact that in matters of classificatiOn of 
pri80nera the motive for crime is not ta.ken into consideration? The main 
criteria. a.re the mode of living, the sta.tus of the prisoner a.nd his educa-
tion a.nd such other matters? 

The Jlonourable Sir JIarry JlaIg: Tha.t is roughly correct. 
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Mr. Gaya Prasad Singh': In view of the fact that the Home Member 
has admitted that the condition of these prisoners is causing anxiety, may 
I know what steps have the Government taken or propose to take to 
remove the cause of that anxiety? 

The Honourable Sir Barry lIa.1g: The matter does not lie in the hands 
of the Government. The Government cannot accept the p08\pion that a. 
prisoner can dictate to Government how he should be treated in jail. 

LIGHT TA.NKS ORDERED BY TIlE ARMY DEPARTJ4'ENT. 

93. *Kr. Gaya Prasad Singh: (a) Is it 11 fact that about 60 light tanks. 
were ordered by the Army Department, but when about half the number 
ordered had been despatched, various addit.ions and alterations suggested 
by senior military officers in India had been carried out, and it was found 
that they resulted in "uneconomic inCre:Hle. in weight" which was raised 
from 3 tons to 4, tons per machine, leading to reduced speed, incrE'ased 
petrol consumption, and mechanical defects in the bogies and bodies. 
while the turrets jammed? 

(b) Is it a fact that the unsatisfactory results led to the stopping of 
further deJivertes of the remaining machines? Will Government kindly 
makc a statement on the subject, stating why the defects were not foreseen 
before ordering so many machines at once, and VIi hat was the price of eac!b 
machine before and after the alterations had been carried out, and the 
approximate loss of money involved? 

JIr. G. K. r. Tottenham: The Honourable Member's question is, I 
think. based on what appears to have been a most misleading and ill-
informed article contributed to an English newspaper and reproduced, 
or partially reproduced, in the Indian Press; and I am indebted to him 
for giving me this opportunity to explain the position. The facts are tha.t 
at the beginning of 1931, four experimental light tanks were brought out 
and carefully tested under Indian conditions. -Certain modifications of 
design were suggested and accepted by the makers; and finally an order for 
54 (not. 60) vehicles was placed in June, 1931, at. a price of Rs. 33,791} 
each. The modifications made to suit Indian conditions did entail Borne 
increase of weight, but it is entirely untrue that the increase was uneco-
nomic or that it amounted to 1, tons or that any addition to the weight 
has been made since the order was placed. 

The tanks have been arriving in India in small batches during the last 
year and ('ertain minor defects have gradually come to light, such as are 
alwR:Vs to be expected in any new type of mechanical vehicle. These have· 
been remedied without in any way incressing the original contract price 
or afiecting the performance of the tanks in the matter of petrol consump-
tion- ~r speed. 

It is a fact that the delivery of the last 24 vehicles was delayed pending 
t.he rectification of a defect which· declared itself in the gear box after 
several months' rnnning. But thi!'! defel"t could not have heen detected 
o.t the outset; it was not serious; and the machines already in India are 
being put right loCf1.U:v without extra expense to the Rtate. 

There has thus been no lack of foresight and no loss of money; while 
the performance of the tankR has ~iven fnn sA.tisfa.ct·ion to the ~i1itary 
Authorities and is a considerable advance on anything that has hItherto· 
heen achieved. 
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Mr. GaY:i Prasad. Singh: Is it not a fact that comments on ~1;11.s !lubject 
~ppeared in the Dat1!J. Mail and other newspapers in England; and also 
lD the Statesman and other papers in India. . . 

Mr. G. R. P. TotteDham: I said at the beginning of my answer that the 
question W88 apparently based on an article which was contributed to the 
Home Pl'9ss and that the article contributed to the Home Press was 
misleading and ill-infonned. 

JIIr. It. O. lfeogy: Will the Honourable Member, then, admit that it is 
dangerous to rely on the reports that appenr in the British Press and also 
in a. particular section of the Press in Indi!l in regard to Indian matters? 

]fr. G. R. P. TotteDham: In this matter it appears to be so. 

DISARMING OJ!' THE SIKHS OJ!' THl!l ROYAL BOMBAY SAPPERS AND MINERS AT 
KntKEE. 

94. ·Kr. Gaya Prasad Singh: Will Government kindly state why order 
was passed that no Sikhs of the Royal Bombay Sappers and Miners at 
Kirkee shall be allowed to carry or be in charge of Government anns 
for a stated period, as a result of which order all the Sikh soldiers there 
~ere relieved of their arms? Is there anr evidence to show that all the 
S:kh soldiers there were involved in ·the attempt on the life of Captain 
R. L. Thompson, the Army Commander? 

]fr. G. B. P. Tottenham: The order was issued by the Army Commander 
to quote his own words "aR a mark of his displeasure at the recent 
attempt made on the life of a Blltish officer and the discredit thereby 
brought on the Sikh community". 

As the case is now 8ub judice it would be improper for me to maKe 
Rny further statement on the subject at present, but it would, I think 
be permissible to add that there is no reason whatever to believe that the 
general body of Sikhs in the Corps was implicated. 

Sardar Sant Singh: The Honout:able Member has said that because 
an offence was committed by one member of the Sikh community upon 
the life of an officer of a regiment, therefore, in order to mark the dis-
pleasure, the whole community' was deprived of its arms. Is it the right 
course? Does the Honourable Member approve of it? . 

Kr. G. R .. .,. 'l'OtteDham: That, Sir, is a matter of opinion. Ordinarily, 
we are not expected in answering questions in this House to give opinions, 
but I think I may say that the question of the nction to be taken was a 
matter entirely for the discretion of the Anny Commander, who iii res-
ponsible for the discipline of the troops under his Command, '8Jld the 
Government have complete 'Confiden.ce in the Army Commander and agree 
that his discretion wa.s wisely and correctly exerci"sed. 

Sardar SantSlDah: I. aT:f1 UMble to unda~A~and the H.:m()u~able gentle-
man when he says that It IS a matter of opmlOn. If one member of the 
Sikh community commits I\1l offence, the whole Sikh c:ommunity is deprived 
of certain privileges which belong to it.911 account of its puhlicservice. 
Is it Q question of policy oris it a mAtter of opinion? . 
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Kr. G. R.I'. 'l'ottenham: I understand that the Honourable Member 
asked whether the nction taken oy the Army Commander was, in the 
opinion of the Government of India, justified, considering that only one 
Sikh was involved; and I said that that was a matter of opinion. 

Kr. Gaya Piasad Singh: If the case is Bub judice, why did the Army 
Commander t,ake upon himself the responsibility of depriving all the S'ikh 
soldiers of their arms before tne disposal of the case? / 

Kr. G. R . .,. Tottenham: He did so for the reasons that I have ahead,. 
given in my a.nswer. 

Mr. Gaya Prasad Singh: Has the Sikh soldier in question been convicted 
of the ofi'enre with which hc was charged up till now? • 

Mr. G. R. F. 'l'ottenham: No, Sir; the caSe is still sub judice. 

M:r. Gaya Prasad Singh: Then, Sir, "'hy n 11 the Sikh soldiers were 
deprived of thp,ir arms, us even this partieular Sikh soldier has not yet 
been provcd to be guilty? 

Mr. G. R. F. Tottenham: Sir, I have Rlread~r statrd in my answer that 
it was done as n murl{ of thc Army Commander's displeasure at ~e 
attempt on thp life of a British officer. 

Kr. Gaya Prasad Singh: How could the Army Cemmander come to me 
conclusion that that particular Sikh soldier wa.s guilty of the offence when 
ilie case has not been disposed of and is sWI Bub iudide ? 

Mr. G. R.I'. Tottenham: It was clear that the officer in question had 
been shot nt by somebody in the regiment and, therefore, that one or 
other of the members of the regiment were involved. Possibly a large num-
ber of them were involved. At that time the Army Commander was not 
in a position t,o know the exact facts, but he issued his order for the 
reasons that I have already stated. 

Kr. S. O. Mitra: Is there any instance of a British soldier who shot 
~t an officer or did something against an officer and, therefore, some action 
was taken against the whole body of soldiers? 

Mr. G. R.I'. Tottenham: I am not aware of Buch e. case. 
Sardar Sant Singh: Has n similar action been taken in the Pllst in 

reepect of a similar offence committed by a member of any other 
community? 

Mr. G. R.I'. TotteDham: I do not know whether any similar steps have 
been taken before.· But the point is that in this particular case the Army 
Commander considered it necessary for the reasons already stated to issue 

. the order that he did and the Government of India are satisfied that t1;lat 
order was justified? 

Kr. B. P. Mody: If my Honourable friend, Sardar Sant Singh, were t<1 
indulge in violent language, will the 6~kh Members of this House be deprived 
of the right to speak? 

(No answer.) 
10 
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ASSESSJlENT OJ' INCOME-TAX AND SUPEB.-TAX IN THE PuNJAB. 

95. *Xr. K. P. Thampan (on behalf of Mr. B. R. Purl): Will Govern-
nnent be plea~ed to state: 

(1) how much (a) income-tax and (b) super-tax was assessed in the 
Punjab in the year 1930-81; and, 

(2) how much under each of the above two heads was assessed 
communitywisc, vi •. , (a) Hindps, (b) Sikhs and (0) Muham-
madans? 

!I.'he Honourable Sir George Schuter: (1) (4). Re. 54,40,442. 
(b) Es. 8,96,368. 
(2) The required infonDation cannot be supplied as payments of tax are 

not classifieci according to the community to which a· tax-payer may belong. 

PimsoNS ABRESTED IN CONNECTION WITH THE CIVll.. DISOBEDIENCE MOVEAOl:NT 
AND OTHER POLITICAL MOVEMENTS. 

96. *lIIr. M:. M:aswood Ahmad: Will Government be pleased to state 
the number of persons arrested up to the 31st December, 1932, after the 
Second Round Table Conference in connect.ion with the civil 
disobedience movement and other politicul movements in different 
provinces (each province separately)? 

The Honourable Sir Barry Balg: With your permission, Sir, I will 
answer questions Nos. 96 and 97 together. 

I lay on the table. a stutement giving the information in my possession 
relating to the eivil disobedience movement. I regret I have no information 
as ·to the number of arrests. 

~ment showing (a) nurnbet' of perBO'" convicted, though not necesBarily Bentenced to 
impl'iBomnent,!or OffSnceB connected with the civil diBobedience movement and (b) the 
numbeT oj pS,.Bona undergoi1\g imprisonment. 

Madras 
Bombay 

Province. 

Bengal . • 
United Provinces . 
hnjab 
Burma 
Bihar a.nd OJ:i.asa • 
Centra I Provinces • 
Assam • 
N.-w.F.P .. 
Delhi. 
Coorg • 
.tjmer-Merwara 

No. of per~onB con· 
victed though 
not necessarily 
sentenced t.o 

imprisonment for 
offences connected 

with the civil 
disobedience 

movement since the 

NQ. of convicted 
persons undergoing 
imprisonment a.t the 

end of Deaewber, 1932. 

\ 
revival of the 

movoment u to the 
end of Decem&;r, 1932.! ---.--------

Total • ! 

3,158 
12,Rli7 
11,786 
13,003 

1,697 

11,975 
3,917 
1,222 
5,790 
1,016 

236 
280 

66,937 

1,112 
3,937 
1,933 
3,016 

368 

1,781 
811 
357 

1,742 
145 
80 
43 

14,8111 
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PlmsoN8 IN JAILS IN OONNEOTION WITH THE CIVIL DISOBEDIENCE MOVEMENT 
AND OTHEB POLmOAL MOVElrlBNT8. 

t97. *JIr. 1[. JlaSwood Ahmad: Will Government be pleased to state 
the number of persons in jails in different provinces (each province 
.eparately) on the 31st December, 1932, in connection with the civil 
-disobedience movement or other political movements? 

NUMBER 01' DETENU8 XEl'T IN DIJ'J'EBENT P.r..AOE8. 

98. *Kr. 1[. Kaawood Ahmad: Will Government be pleased to state 
the number of detenus kept in different places on the 31st December, 
1932, with their nationality and community?, 

The Honourable Sir Ra.rry Halg: I la:v on the table a statement giving 
the particulars required as far as they are available. 

Statement 01 peT.~on8 in jails OT internment camps under (11') the Bengal Oriminal LaID 
Amendment Act and (b) as State prisoneT& under Re{JUlutions III 011818 and XXV 
01 1827. 

(a) The number of prisoners detained in jails or detention campa under the Bengal 
Criminal Law Amendment Act on the 31st Decemher, 1932, was 1,348 all of whom are 
in Bengal except 98 in Deoli and 1 in the Punjab. These pereons are all inhabitants 
bf Bengal. 

(b) The number of State prisoners in jail is 35 as follows :-

No. of 
State pri· 

sonera. 
Province of Origin. 

2 Bombay 

21 Bombay 

"I PWljab • 

Province of detention. 

Bombay. 

r 1 in Bengal. 

8 in Madr ... 

4, in Punjab. 

11 in the United Provinoes. 

5 in the Central Provinoea. 

L2 in the North·West Frontier Prorinoe. 

PWljab. 

{ 
2 in the United Provinces. 

~ North· Welt Frontier Pro· 
vinoe. 2 in Bihar and Orilla. 

, 
1 Delhi Delhi. ----85 .. 

tFor answer to thil question, ,ee aDlWer to question No. 96. 
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RELEASE 01' MR. GANDHI. 

99. *JIr. M. J[uwood Ahmad: (a) Will Government be pleased to state-
whether they have received any suggestion from the Right Honourable Sir 
Samuel Hoare about Mr. Gandhi's release? 

(b) Is it a fact that Government have refused to agree to the Right Hon· 
ourable Sir Samuel Hoare's suggestion that Mr. Gandhi should be released? 

(c) Will Government be pleased to state their policy in connection with 
Mr. Gandhi's imprisonment and release? 

The Honourable Sir Harry Haig: (a) No. 
(b) Does net arise. 
(c) The [-oliey of Government remains unchanged. 

Mr. •. Kaswood Ahmad: Is it a fact that the first meeting of the 
Viceroy's Executive Council of the New Year was held at the Viceroy's 
Camp at Belvedere on Thursday morning, the 5th Janullry, 1933. and 
that they discussed the attitude to be tak~n up by the Government of 
India in regard to the question of releasing Mr. Gandhi and other political 
prisoners? 

The Honourable Sir Harry Haig: I think the Honourahle Member's 
supplementary qUflBtion ant.icipates precisely a question which is down on 
the paper to be answered later. But I have no objection to saying at 
'once that question" of the procenure in the Governor General's Council 
arc, confidential and I can say nothing about them. 

!NTBODUOTION OF THE INTERNAL PASSPORT SYSTEM IN BENGAl •• 

100. *Kr. M:. )(aswood Ahmad: Is it n fact thnt Government intend to 
introduce the internal pasl'lport system in Bengal to check the terrorist 
movement activities? 

The Honourable Sir Barry Hug: N c such proposal has been submitted 
to the Government of India. 

BOMB OUTRAGE IN DELHI. 
101. *Jlr. M:. )(aswood Ahmad: (a) Will Government be pleased t.o state 

the full facts about the bomb outrnge that occ~ed in Delhi on the 80th 
December, U)32? 

(b) What amount of money and jewellery were taken away by the 
.gang? 

(c) Did the police arrest anyone of the gang up till now? 
The Honoura.ble Sir Harry 1laig: (a) and (b). On the 80th December, 

1932, one Pearey Narain was returning to his house from Chowri Bazar 
carrying with him two bags containing Rs. 25·12·9 in cash and silver 
ornaments valued at Rs. 269. When he reached thl! junction of Sarak 
Prem Narain and GaIi Badalyan at about 7·30 P.M. somebody hit him 
from behind on the back of his head. Pearey Narain fell down in an 
unconscious state. After two or three minutes he regained consciousness 
and found that both the bags were missing. Just after that an explosion 
of a cracker took place inside GaH Badalyan at a distanae of about 80 
paces frQDl the place of ~hi occurrence. The ~xplosion caused Bome noise 

, 
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and smoke. The complainant on reaching Dis house, informed his son 
who reported the matter at the Police Station. No clue to the culprits 
lias so far been discovered and the case is still under investigation. 

(0) No arrest ha.sbeen made so far. 

Itr. Lalchand lfavaIra1: May I know if there was any police arrange-
ment in that lane where this robbery took place? 

The Honourable Sir Harry Halg: I do not suppose there was a police 
constable on duty in that lane. If there were a police constable on duty 
in every lane in Delhi, we should have to come to this House for a. very 
large increase in the police grant. 

APPLIOATION OF THE DIFJl'ERENT SECTIONS OF THE ClmuNAL LAW AMENDMENT 
ACT, 1932. 

102. *:Mr. M. Maswood Ahmad: Will Government be pleased to state 
in which districts the different sections of the Criminal Law Amendment 
Act of 1932, passed in December, 1932, have come into force and from 
what date, according to the following schedule? . 

Name \ I Date By the order of 
of Province. ; Section. of Central or Remark •• 

District. I ~~~~_8n~~~_ Local Government. 
----

I 
I 

The Honourable Sir Harry Haig: The whole of the Criminal Law 
Amendment Act, 1932, except sections 4 and 7, came into force at once, 
vide sub-section (4) of section 1 of the Act. I lay on the table a state-
ment showing the areas in which sections 4 and 7 have been brought 
into force by Local Governments. 

Statement 8howing the areM in which 8ection8 4 and 7 oJ the Oriminal Law Amendment AGI, 
1932, have been brought ineoJorce by local Govemments. 

, 
With No. and date of 

Province. Section. Areas in which effect Local Government'. 
enforced. from N otifioation. 

Madras. 7 Whole Presidenoy 27.12·32 No. 322, dated 26th 
December 1932. 

Bombay -4 & 7 City of Bombay, the 29-12-32 No. S. D.·7752. 
'Bombay Suburban dated 27th Decem-
District, and the ber 1932. 
Districts of Karachi, 
Kaira, Ahmednagar, 
East Khandesh, 
West Khandesh, 
Ratnagiri) and 
Kanara. . r 
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Province. Section. Area. in which With 
enforoed. efleot 

from --
United Provmce. 44;'1 Districts of Baharan~ 29·12-32' 

pur, Meerut, Muz-
affarnagar, Muttra, 
Agra, Pilibhit 
Farrukhabad, 
Etawah, Cawn,pore, 
Fo.tehpur, Allaho.· , bad, Hamirpur. 
Benares, Ghazipur. 
Lucknow, Unao, 
Rae Bareily, Bita-
pur, Hardoi 
Partabgarh. 

and 

Punjab. '1 Lahore and Amritaar 31-12·32. 
Districts_ 

Bihar aDd Orissa '1 Whole Province Ilnd 26-12-32 
tho Angul District. 

Assam '1 Districts of Sylhet., '1-1-~ 
C',achar, Goalparo., 
Karnrup, Do.rrang, 
Nowgong, SibHago.r 

Delhi 7 
and Lo.khimpur. 

Whole Province 24-12·32 

EXPORT OF GOLD FROM. INDIA. 

! 
I 
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No. and date of 
Local GovertlJIlent'. 

NoflifoUiou. 

No. 3081· VUI·l91J, 
dated 29th 
ber 1932. 

No. 16712·B. B. • her dated 31st Decem 
1932. 
Nos. 10190-C .• an d 

h IOI92-C., dated 26t 
December 1932. 
No.I04-G.J •• da ted. 
7th January 1133. 

No. 9690-Home, 
dated 24th Decem 
ber 1932. 

103. *Jlr. X. Xaswood Ahmad: Will Government be pleased to state 
the total weight in tolaa and the total value of gold exportep from India 
since Britain went off the gold standard up to the 31st January, 1933? 

The Honourable Sir George Schuster: 14l million fine ounces of gold 
were exported from India between the 22nd September, 1931, and the 
Slst December, 1932, of 0. value of approximately 111i crores. I have no. 
got the eX8t>t figures for January, ]933. 

Xr. H. P. :Mod1: Does my Honourable friend regard the continued 
export of gold 8s beneficiul to the country 1 

The BoDourable Sir George Schuster: I think my Honourable friend ill 
8S well aware as I am of the effects of the export of gold and I think 
he will agree with me tha.t it has had cerbain beneficial effects on the 
condition of the country at present. 

D1. Zlaud41n Abmad: How will it affeCt his :Rle8'erve Bank with regard 
.J.o which 8 Bill, I understand,. is b.eing presented before the Assampl,.? 
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Th_ Honourable Sir George Schuster: What the private citizens of 
India. do with their own private possessions does not ha.ve any very direct 
effect on the reserves which will be available for a Reserve Bank for· 
India . 

• " Lalchand Navalrai: Will the Honourable Member give the maiD. 
reasons why he thinks the continued export of gold is advantageous to 
India. at the present time? 

The Honourable Sir George SchUlter: The effect of the export of gold 
and the realisation of their holdings of gold by the people of India is 
this-that by falling back on their savings in that form they are able to 
maintain a standard of purchases of the necessaries of life which they, 
otherwise would not be able to do. The result is that in the case ~ 
India the consumption by India of goods has not declined to the same erlen' 
as the consumption of goods has had to decline in the case .of oth~ 
countries which rely on the export of primary products for financmg thea 
imports of merchandise. That, I submit, is of some advantage to the 
country. 

Mr. Lalchand Navalrai: Is it not a fact that much of the gold exported 
is distress gold? 

The Honourable Sir George Schuster: I am afraid my Honourable 
friend will have to enter into an elaborate explanation of what he means 
by distress gold before I can deal with that question. 

Mr. Arthur Moore: Does the Honourable Member see the possibility 
of a small export tax on gold in order to benefit the exchequer and 
possibly establish a reserve for a Reserve Bank? 

The Honourable Sir George Schuster: I can understand that an export 
tax on gold, if it hRd no effect on the export of gold, might benefit the 
exchequer; I do not underRtand what the connection between that and 
thE:' Reserve Bank is. I clln tell my Honourable friend that nt present 
the proposal has not been l3eriously considered. 

Dr. Ziauddin Ahmad: With regard to the term • distress gold', has not 
the Honoura.ble Member himself used this expression several times in his 
speeches? 

I ' 

The Honourable Sir George Schuster: ~ should hesitate to commit my-
self to any statement as to what I had on any occasion said, but if I 
have used the expression "distress gold", I think it must have been bv 
way of calling attention to B popular phrase and with the intention of 
correcting the ver'y misleading impression which tha.t phrase conveys. 

Kr. S. 0, Kitra: If the present state of things conimues, does not the 
Honourable Member think that in course of time India will be denuded of 
an her reserve gold? How then will she correct her balance of trade 
position? 

The BOJlO1lrabie Sir George Schuster: The first thing that I would say 
fn answer to my Honourable friend's question is this, that at present the 
quantities of gold exported represent B vary small proportion of the gold 



LBOl8LATIVB A88.1!:HBLY. [2ND FEB. 1988. 

which is held in the country. The second thing that I would say is that, 
when my Honourable friend talks about India being d~ude~ o~ ~er res~v~8 
of gold, he seems to imply that the gold beld by pnvate mdl'v,:duaJs 18 1D. 
some sense a reserve which the country has some right to chum tbe use 
of. That is a proposition which I tbink it is impossible .to ad~it.. .Gold 
held by private individuals is private property and,. If . an mdmdual 
feels that it is profitable to sell one class of b18 pnvate property 
and invest the proceeds in BOrne other form, I do not see tbat Gov~mment 
have any right t.o interfere with his doing so; Nor can I recognise that 
the interests of the country are thereby damaged. 

JIr. II. lIuwoodAhmad: Do Government propose to protect Indian 
-gold by .putting some export duty on gold so that the people of India 
may not send it outside, and, even if they send, tbe Indian Exchequer 
may be benefited? 

JIr. Arthur Moore:1 In view of the high premium which has now 
existed for nearly 18 months on gold, has the Honourable Member any 
reaSOn to suppose that a small export tax will substantially prevent the 
export of gold and. therefore, prevent the realisation of a considerable 
Bum to the exchequer 1 

. Th~ ~0;D0urabll3 Sir G~ge Sc~uater: I ~hi~ it will be agreed that it 
IS very dIftlCUlt to deal WIth quest10ns of thIS kmd in the form of supple. 
~entary questions und answers at this stage of the House's proceedings: 
It would require fL proper debate to deal with it. I am prepared to admit 
that if the premium on gold remains nigh /lnd if the export tax is very 
11m all , it might possibly result in some revenue to the exchequer and no 
substantial intl)r£erencc with the course of the export of gold. If my 
Honourabk friend elln give me any guarantee on which I r-;hould be able 
to rely that the premiulU on gold will eontinue to be very high, I might be 
prepared to consider his proposal. 

Mr. Arthur Moore: Would it not be possible to vary the export tax in 
accordance with the premium so that it should really be an excess profits 
tax upon gold? 

The Honourable Sir George Schuster: I think my Honourable friend's 
suggestion would lead to very considerable administrative difficulties. 

Dr. Ziauddin Ahmad: Is it not a fact that the Government have not 
increased their gold standar<1 reserve and is it not a proper time for the 
Government tc take steps to increase their gold reserves in the country? 

The Honourable Sir George SchUlter: Government have, since the 
beginning vf 1931, ipcreased their gold reserve to some extent: they ha.ve 
also been Rble very substantially to increase their reserves held in the 
form of sterling securities Rnd that I may say is one of the 
results of the export of gold. 

Dr. Ziauddln .Ahmad: My question was, haR the,Government of India 
increased their gold reserves in India-since England went- off:the gold 
.tandard, that is, from the 22nd .September, 1981? r . , •.. 
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. The Honourable Sir George Schuster: I am afraid I must ask my 
Honourable friend to put down a question-I could not answer it off hand; 
I have not got in my mind what exu~tly has happened since 22nd Septem-
ber,1931. 

Dr. Zlauddin Ahmad: In reply to a question it was said that there 
had not been any increase in the gold reserves: is it not a fact? 

The HODourable Sir George Schuster: To what reply is my Honourable 
friend referring? 

Dr. Ziauddin Ahmad: One of the questions in the last Session of the 
Assembly in reply to which it was said that there was no increase. I want 
to ask, whether, since that question was answered, there has been any 
increase in the gold reserve? 

The Honourable Sir George Schuster: So far as I am aware, there has 
been no increase since that question was put. I was not here in the last 
Session and I am not sure to what question my Honourable ~end is 
referring. But, t:lpeaking without reference to the records, I thiD:k my 
Honourable friend is correct in saying that in the last few mon~hs J? any 
case there has been no substantial increase in the gold bolding lD the 
currency reserve. 

Dr. Ziauddin Ahmad: Is it not desirable for the Government of India 
to purchase some of this gold which is available in the market? They 
have only to interchange paper and gold. 

The HODourable Sir George Schuster: My Honourable friend is raising. 
a very complicated issue in that question. I cannot deal with it fully in 
answer to a supplcmentary question. I hope it will be possible to take 
another occlIsion in which to deal with a matter which apparently excites 
a great deal of interest in this House. 

Mr. H. P. IIOOy: Are we to understand from the Honourable Member's 
replies that Government do not contemplate any sort of control over or 
interference with the export of gold and that they regard the continued 
draining away of gold as a matter for rejoicing? 

The Honourable Sir George Schuster: Except that, as usual, I would 
use somewhat more cautious words in expressing views, than my Honour-
a~le friend usually indulges in, I think my Honourable friend's question 
faiTly correctly states the Government's position at present. 

Xr. Latched Navalral: May I-know how long that rejoicing will go on? 

The HODourable Sir George Schuster: I must now take the opportunity 
i)f, correcting my assent to the word "rejoicing": we do not find any 
particular matter for rejoicing in this circumstance, but we recognise that 
it' 'has been of very great assistance to the general financial position of 
the country, and I say, the country, as distinguished from the Government, 
since some of my Honourable friends seem to suggest that Government's 
interests are different from those of the country. 
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APBEAlB TO THE POS'l'JIASTU GENDAL, PuNJAB, AGAINST TB1II OBDBJUI (IF 
DIll: SUPERINTENDBNTS OF POST OI'J.I'IOES. 

104. *lD1an Bahadur Kakhdum' Syed Balan BakhIh Shah: (a) W111 
Government state the number of appeals received by the Postmaster 
General, Punjab, against the orders of Hindu Superintendents and' 
Muslim Superintendents separately? 

(b) Will Government state how many of these appeals were accepted 
in the case of Hindu Superintendents of Post Offices and Muslim Superin-
tendents of Post Offices separately? 

(c) Will Government state if a Hindu Head Clerk has been in charge 
of the branch dealing with appeal cases in the Postmaster General's 
Office, Punjab, during the whole year 1932-88 or a major portion of that; 
year? 

(d) Will Government stnte if orders on all these appeals were passed 
by the Postmaster General, Punjab, himself or by any of the Deputy 
Postmasters General? Will Government be pleased to give this information 
both in the case of time-scale as well as of selection grade officials in the 
Postal Branch of the Punjab Circle? 

IIr- 'l'Itomaa Ryan: (a) nnd (b). Government are not in possession of 
the information, and its collection would involve nn undue expenditure of 
time and labour. 

(0) No. 
(d) Orders on appeals from Selection Grade Officials and on those relating 

to serious punishments inflicted on time-scnle officials were passed by the 
Postmaster General and on other appeals by the Deputy Poa.tmasters 
General. 

RECRUITMENT. OF THE MEM.BEM OF MINORITY COM.MUNITIES TO THB 
SUEOBDINATE ACOOUNTS SERVICE IN THE DIFFERENT AOOOUNTS AND 
AUDIT OFFICES IN INDIA. 

105. *Jthan Bahadur Kakhdum Syed Rajan Bakhsh Shah: (a) Will 
Government be pleased to stnte their policy in mgard to the appointment 
of the members of the variolls communities to the Subordinate Accounts 
Service in the different Accounts and Audit, Offices in India with reference 
to the orders iassed in Government of Indin. Home Department, Memo. 
No. F.-176/25-Est., dated the 5th February, 1926, regarding the recruItment 
of members of minority communities? 

(b) Is it B fact that, in some of the Accounts and Audit Offices in 
India. clerks belonging to majority communities, some of whom even 
failed to pass the Subordinate Accounts Service examination previously, 
have been appointed against permanent vacancies accruing after the issue 
of the above-quoted memorandum of 1~6, when passed candidates from 
minority communities were available? 

The JIonourable Sir Geor,e SchUlter: With your permission, Sir, I will 
deal with questions Nos. 105 to 112 together. 

Tke attention of the Honourable Member is invited to the replies, laid 
by me on the table of the House yesterday, to identical questions NOl. 
1678 to 1678 asked by Beth Haji Abdoola HafOOll on the 14th December •. 
1982. 
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RBOBUlTJitJBNT OJ!' MUSLIMS AS SOPBBlNTlDTDENTS IN '!'HE DurFEBENT AOOOUXTS-
AND AUDIT OFFIOES IN l1mu. 

flOe. *Xhan Bahadur Jlakhdum Syed Balan Bakhsh Shah: (a) Is it 
a fact that either there are no Muslim Subordinate Accounts Service passed 
Superintendents in most of the Accounts Offices in India or the number of 
such Superintendents in one or two offices is considerably very small as-
compared with the total number of sanctioned posts in the office con-
cerned? . 

(b) If so. will; Government be pleased to state how the vacancies 
occurring in the cadre of thl!! said service in the various Accounts and 
Audit Offices in India since the issue of the orders of the Government 
of India mentioned in the preceding question· were filled in and also what 
steps, if any, were taken to appoint Muslims to the vacancies reserved for 
them in pursuance of the said orders? 

(c) What action do the Government of India propose to take to remedy 
the grave omissions in the past, if any? 

RlilOBUITlIlENT OF MUSLIMS TO THE SUBORDINATE AOCOUNTS SERVIOE.· 

t107. *101an Bahadur ][akhdum Syed Balan Bakhah Shah: Are (lov-
ernment aware that appointment to the Subordinate Accounts Service has 
been declared by the Auditor General to be departmental promotion for-
the purposes of the orders of the Government of. India regarding recruit-
ment of minority communities, find thut this has affected adversely the 
members of the minority communities who have passed the Subordinate, 
Accounts Service examination inasmuch as they are, in consequence of 
the said decision of the Auditor General, deprived of the preferential treat-
ment allowed by the orders of the Government of India mentioned above? 

REOIroITMENT OF MUSLDlB AS DIvIsIONAL AOOOUNTANTS. 
t108. *Xhan Bahadur ]l[akhdum Syed Ralan Bakhsh Shah: ,(a) Al'e 

Government. aware that appointment to the establishment of Divisional 
Accountants (who are also under the control of the Provincial Accountants. 
General) was previously considered as depflrtmental promotion for purposes. 
of the minority community rules, but the Auditor General decided in the 
year 19S0 that the said appointments should not be so considered and 
that the orders of the Government of India regarding the protection of the 
interests of minority communities should be observed separately in respect 
of that establishment? 

(b) Is it a fact that appointments both to the Subordinate Accounts 
Service and Divisional Accountants Establishments are made approximately 
on one and the same lines, and, if so, will Government kindly state what 
justification there is for the differential treatment in the case of the two-
establishments so f~ as the application of minority community rules is 
concerned? ( 

REPRESENTATION OF THlII MEMBERS OJ!' MmORl'l'Y CoIniUNlTIES IN TUB' 
. SlJ'BORDINATE AOOOUNTS SERVIOE . 

. t109. *Xhan Bahadur Jlakhdum 8yed Ralan Bakhsh Shah: (a) With 
reference to the facts mentioned in the preceding q,uestions and with the, 
objeot of securing e. fair representation of the members of minority commu-
nities, in the Subordinate Aocounts Service, are the Government of India 

tFOI', answer to t4ia queaiipD., aee answer to question No. 105. 
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prepared to direct that 8.ppointments to the Subordinate Aooounts Service 
&hould not be treated as departmental promotion for purposes of th€l 
minority community rules? 

(b) If, however, for any adequate reason, Government are not pre-
pared to issue orders as suggested in purt (a) above a!J standing orders, 
are they prepared to issue such orders subject to the condition that they will 
remain in force at least for such time as the communal inequalities in 
respect of the Subordinate Accounts Service in the different Accounts and 
Audit Offices are not redressed? 

DEARTH OF MUSLIM CLERKS IN THE EHTABLISHM'ENT SECTIONS OF THlII 
ACCOUNTS ·AND AUDIT OFFICES IN iNDIA. 

tIlO. *Xhan Bahadur lIIakhdum Syed Rajan Bakhsh Shah: Is it a. 
lact that there is a dearth of Muhammadan clerks in the establishment 
seotions of the Accounts and Audit Offices in India? 

ADVANCE lNORE!itENTS TO MUSLIMS IN THE ACCOUNTANTS GENERAL'S 
OFFICES. 

tIll. ·Khan Bahadur Makhdum Syed Rajan Bakhsh Shah: Is it a 
fact that no Muhammadan has ever been allowed an advanoe increment 
in any Aocountant Genel'al' s Office in India? If so, why? 

V' ACANCIES IN THE CLERICAL ESTABLISHMENT OF THE ACCOUNTANT GENERAL'S 
OJl'FICE, UNITED PROVINCFlS, RESERVED FOR THE Mm.tBERS O]j' MINORITY 
CoM1.roNITIES. 

t 112. *Khan Bahadur Makhdum Syed Rajan Bakhsh Shah: How is 
it proposed to fill up the yacancies in the clerical establishment of the 
Accountant General's Office, United Provinccs, reserved for the 
members of the minority communities? Are not the members of these 
·Q()mmunities available from the men retrenched as a result of the amalga-
mation of Accounts and Audit? 

RIOTS IN ADEN. 

. 113. ·.JIl.r. Gaya Prasad Singh: (a) With reference to the disturbances 
In Aden.lD May, lQR2, hos the attention of Government been drawn to 
~ rep~rt I~ t~e Bombay Chronicle, dated the 16th November, 1932 (page 12) 
In WhICh It IS stated that in Aden "people were panic-stricken, to such an 
ext~nt that promine?t people have been since taking extra precautions for 
theIr safety Evenmg promenade for a single person along our local 
ohowpatty (Holkat Bav) except with one or more attendants haa become 
·impossible'" Has any enquiry been made into the causes of the disturb-
ances, and any officilll report issued? If not, why not? 

(b) Is it a fact that about nine Jewish houses and 22 shops were 
entered into and looted by Arab hooligans, and about 50 Jews were injured 
some very seriously? ' 

(I)) Is there any truth in the allegations'made by Mr. Joseph J. Yaish 
in the Jrwish Chronicle, dated the 1st July, 1982, that "El Farhi" 
-SynRgogue 0' the Jews in Aden was forcibly entel'ed into, holy books 

+For answer to this que.tion, ue answer to question No. 105. 
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desecrated and the furniture smashed; that the native police, as well aa-
the armed' police, both composed of ~rab units, were ~efficient, nnd c,ould 
not check the riots; that acts of violence and lootmg were committed 
before them and they simply stood by and watched the outrages; and that 
sevel'a( cnbJ~s were despatched abroad some ,of which were detained by 
Government ~' 

(ill Why were cables detained, and are Government prepared to poin. 
out their objectionable character, if any? 

(e) Has t.here been any exodus of J~~s from Aden, in consequence ~f 
the pani..: anel feeling of insecurity prevaihng among them? If so, what 18 

their approximate number? 

xr. H. A. P. Metcalfe: (a) Government have seen a copy of the 
newspaper report referred to. The attention of the Honourable ,Member 
is invited to the reply given to his question No. 32, dated the ~th Septem-
ber, 1932. No official report was issued as all news of lDterest had 
appeared in the Press. 

(/J) 23 Jewish shops were broken open and property taken, but in only 
three or four cases was that property of any considerable value. 23 Jew .. 
reccin,a injuries. 'rhe only person seriously injured was a. Moslem 
(a Somali). 

(c) A smail Jewish synagogue was entered by Moslems and a certain 
amount of dumaga done in it. The fact that no Jews were fatally or 
seriously injured and that more Jewish premises were not broken into was 
due to police protection. The police made about 120 arrests and about 60 
or 70 Arabs were deported as a result of their action. The accusation that 
some of them stood by and watched outrages may be founded" on the fact 
that the police guard on the Treasury and a policeman posted specially to 
guard the house of one of the principa.l Jews were under orders not to move 
from their posts in any circumstances. Some cable messages were detained 
by Government for reasons stated in reply to part (d) of this question. 

(d) Cables were detained in consequence" of the censorship imposed by 
the Chief Commissioner, Aden, under the provisions of the Indian Telegraph 
Act, 1885, Section 5(1) (b) which authorises the detention of messages 
on the occurrence of any public emergency or in the interests of publio 
safety. 

(6) Government are not aware of any exodus of Jews from Aden, 

Dr. Ziauddin Ahmad: Is it not a fact that the root cause of this 
disturbance is the Balfour Convention? 

Mr. H. A. F. Metcalfe: I have no reason to think that there is any 
truth in the suggestion made by the Honourable Member. 

1IIr. Gaya Prasad Singh: With regard to the answer to part (d), are 
Government in a. position to point out the objectionable character of the 
messages that were detained? 

Kr. H. -A. ... Ketealte: I understand from· the -Chief Commissioner of 
:Aden, that some of the messages which it was proposed to send and which 
were detained containejl a great amount of untrue and excitipg matter. 
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RIOTS IN ADEN. 

114. *1Ir. Gay. Prasad Singh: (a) Is it, a fact that the petition of 
Mrs. Rachel J. N. Moses, Aden, dated the 5th December, 1982, to the 

'Chief Commissioner of Aden for enquiry, under section 25-A of the Bombay 
~istrict l)oIico Act, into her claim for compensation in respect of damages 
to propert,y nnd grievous hurt to her husband, has been rejected? If so, 

· on what grounds? 
(b) ]s it 11 fact that no claim for compensation for damages to pro-

perties of many Jews, in Aden. which were looted during the Aden riots 
last yea.r, has been allowed by the authorities? If so, why? 

Kr. B. A. 1'. Metcalfe: (a) Yes. Under section 25-A of the Bombay 
District Police Act the procedure in cases of damage caused by' riot is to 

· determine the local ~rea the inhabitants of which were responsIble for the 
·.damage and to recovt:r compensation from the residents of that area. In 
this case th.~ majority of the offender8 did not reside in Aden but caine 
from the int.erior and elsewhere. They possessed no property of value in 
Aden and it was therefore impossible to recover nny compensation from 
them for payment to Mrs. Moses. 

(b) Yes. The Government of India accept no liability to pay compenss-
tion for losses occasioned by civil disturbances . 

. Mr. Gaya Prasad Singh: Are Government aware that about 37 Jews 
presented their cases for compensAtion under the Bombay District Police 
Act for properties looted, but their claims were disallowed? I have got a 

"list of these people. 

Mr. Jr.. A. P. :MetcaHe: They are aware of that fact, and I have just 
explained to the Honourable Member the reason wh:\' it was impossible 
to . accept the applicatio~s for compensation under that particular Act. 

til. Gaya Prasad Singh: Are Government aware that they did not want 
. compensation from the Government, but only under the Act. out of the 
people who were found guilty of the offences of looting. 

Kr. B. A. 1'. Metcalfe: That is precisely the case; but for the reasons 
which I have already attempted to explain in my answer to part (a) of 
the question, it was impoSRible to obtain compensation from the actual 
persons who were mainly responsible for these offences since none of them 
resided in any area to which this Act applies. 

lIIr. Gaya Prasad Singh: May I tflke it that the majority of the people 
who were guilty of the offence of looting came from the interior Qnd that 
no step was taken by the local police to prevent their movements? 

prw Kr. K. ~ .... Ketcalfe: My informaiion is that a number of people 
12 drifted in .from the interior and took part in these disturbances, 

NOON. and that they were the reople who were mainly responsible for 
the losses for which these Jews claimed compensation. 

Xl.Gaya Pratad8lDp: My question was wliat acliton aid ~he polioe 
iti.ke to prevent these hooligans from comingfromtlie interior and creating 

· tliese . distutbanoes? . . 
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Mr. H. A. 1'. lIetcalfe: The Honourable Member will understand that 
it is impossible to prevent individuals from coming in. Many of them were 
probably present there before. They did whatever damage they found it 
possible to do and then departed in ~he same way 8s they had come. 

STATEMENT OF BUSINESS. -'I'll. BOD01l1'&bl. 8tr JOI8ph Bhore (Leader of the House): Mr. Presi· 
-dent, with your permission, I propose to make a statement regarding the 
course of Government business next week. Only two da.ys, namely, 
Monday, the 6th, and Tuesday, the 7th February, are allotted to Govern-
ment business next week, and I propose to utilise them as follows. To 
begin with, on Monday, we propose to proceed with the consideration of 
the Children (Pledging of Labour) Bill. Thereafter there will be several 
motions for reference of Bills to Select Committees, in order tha.t full 
advantage may be taken of the days available for the meetings of Select 
Committees. These Bills will include the Land Acquisition (Amendment) 
Bill, the Indian Railways (Amendment) Bill (relating to the proposal to 
give railway companies certain powers to run motor services), the Auxiliarv 
Force (Amendment) Bill, the Wireless Telegra.phy Apparatus Bill anll 
the Indian Medical Council Bill. If time permits, on Monday, we propose. 
also to move for the consideration of the Report of the Select Committee 
on the Indian Merchant Shipping (Amendment) Bill which was la.id on 
the table on the 14th November last. 

On Tuesday, the 7th, Government will move for consideration of 
certain sma)) Bills, and will proceed with any business left over from 
Monday. The small Bills in rel?pect of which we shall mOVe for consi· 
aeration will include the Indian Marine (Amendment) Bill, the Indian 
Forest (Amendment) Bill, the Indian Railways (Amendment) Bill (relating 
to a proposed enhanced punishment for pulling alarm cords), and the 
Repealing and Amending Bill. The Honourable Member for Industries 

:and Labour will also move that the Payment of Wages Bill should be 
eirculated to elicit opinion. 

STATEMENTS LAID ON THE TABLE. ' 

The Honourable Sir Harry Balg (Home Member): Sir, I la.y on the 
table the information promised in replv to starred question No. 1679 asked 
by Mr. B. N. Misra on the 14th December, 1932. 

DEALINGS OF PATHAN MONEY·LENDERS WITH THEm DEBTORS EMPLOYED IN 
THE IMPERIAL SECRETARIAT. 

*1679. The Senior Superintendent of Police, Delhi, has so far r~eived ~o complai~tll 
of molestation by Pathan money·lenders. In both CMes the complainants dId not deSIre 
the Police to take any action against the Pa.thans concerned, who were nevertheless 
warned not to molest them. 
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1If. :P. It. Bau (Financial Commissioner, Railways): Sir, I lay on 
the table: 

(i) the information promised in reply to starred questions Nos. 1~ 
. and 1343 asked by Mr. E. H. M. Bower on the 21st Novem-

ber, 1932: 
(ii) thfl information promised in reply to starred questions Nos. 1870 

and 1371 asked by Mr. D. K. Lahiri Chaudhury on the 22nd 
November, 1982; 

·.(ili) the information promised in reply to starred question No. 1491 
asked by Mr. Gaya Prasad Singh on the 28th November, 
1932; . 

(iv) the infonnation promised in reply to unstarred question No. 204 
asked by Pandit Satyendrll NRth Sen on the 21st November, 
1932; 

(v) the information promised in reply to starred question No. 1584 
asked by Pundit Sutvendra Nath Sen on the 5th December, 
1932; a~d . 

(vi) the information promised in reply to un starred question No. 75 
asked by Mr. N. M. Joshi on the 27th September, 1932. 

QUALIFICATIONS FOR ApPOINTMENT AS TRANSPORTATION INSPECTORS,. 
COMMERCIAL, ON THE EAST INDIAN RAILWAY. 

*1342. (n) Yes. Men appointed to such p(1st~ are required to hR\'e practical experi. 
ence in Goods duties as well as general knowledge of Coaching duties. 

(b) The candidates arc required to pass an cxa.mination in goods and coaching 
working, known as the "Goods Accounts Examination". 

(e) Such men may, if necessary, be put tbrough a refresher course if and when they 
work as Transportation Inspector, Commercial. 

QUALIFICATIONS FOR ApPOINTMENT AS CHmF CLAIMS CLERK IN· THE OFFIOE 
OF THE DEPUTY CHmF COMMERCIAL MANAGER, EAST INDIAN RAILWAY, 
CALOUTTA. 

*1343. (a) The qualifications required are, special aptitude for Commercial work, 
intelligence and education with ability to guide, direct and control th~ staff subordinate 
to him. \ 

(b) Not necessarily. 
(e) No. 
(d) None. But preference is given to men who have passed the Goods and Coaching 

Accounts Examinations and also possess qualifications as stated in reply to part (a). 

ALLEGED CALLOUSNESS OF THE EAST INDIAN RAILWAY AUTHORITIES. 

*1370. (b) and (r). The Agent of the East Indian Railway reports that a full 
investigation into tbe case had already been made by him. The facts of th4.. case are 

• that a third claN passenger named H. C. Bhattacharjee was injured between Etawah 
and Cawnpore while travelling by 8 Down Express. The injuries were of a simp1e 
nature consisting of a lacerated wound on the lower part of the right leg and scratches 
on the right knee. It is apparent from the nature of the wounds that the passenger 
W8I sitting or lying with hi. lege out of the window and it is probable that he 
was injured as a result of the legl having come into contact with an open wagon 
!door, 
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ltE~BBING OF FIRST Am TO INJURED PASSBNGERS ON STATE RlAILWAYS. 

-1371. (a) Y.. First. Aid" equipment is carried by guards on all passenger trains. 
(b) The Agent of the East Indian Railway reports that neither the passenger nor 

. his friends informed any railway. official of the injury until the train re!,ched Cawnpora 
when First Aid was offered to the injured person by the Platform AssIstant there and 

.. he was asked to detrain for Medical treatment but declined to do so and insisted on 
trave11ing ·by train. 

(e) At Allahabad a Railway doctor attended the train and re-dressed the wonnd 
which had been originally bandaged by a fellow passenger and asked the man to get. 
down so as to receive proper medical care and attendance at the Allahabad Railway 
Hospital hut he refused to do so. At Moghalsarai the patient allowed his injuries to 
be attended to but refused to alight from the train. At Gaya again the patient 
refused to leave the train for Medical treatment. 

(d) Such arrangements are already in force. 

SUPPLY OF WINTER U~IFOR:lfS TO THE A!\Gr.o-I~DIAN TICKET COLLECTORS ON 
THE NORTH WESTERN HAlLWAY. 

*149l. (u) and (b). The Agent, N. W. Railway, reports that the Dress Regulations 
of the Railway hav.e recently been revised and in many categories uniforms formerly 
provided yearly are now provided biennially as a matter of economy. When this 
revision was originally made the scale for Indian Ticket Collectors was changed, and 
not that of the European Ticket Collectors, but as 800Il as the Agent noticed this 
discrepancy he gave orders that the New Regulations should' prescribe winter uniforms 
biennially for all Ticket Collectors instead of annually as in the past. 

INTIMIDATIO"'l OF EMPLOYEES SEEKING REDRESS OF GRIEVANO~S THROUGH THE 
BENGAL AND NORTH WESTERN RAlLWAYMEN'S ASSOCIATION. 

204. The Agent, Bengal and North Western Railway, reports as follows : 
(a) This is not a fact. 
(b) (i) Injury reSUlting in the total failure of one eye was sustained by Chhedi, 

fitter, on the 22nd November, 19.'30. 
(ii) The fitter resumed duty on 2nd February, 1931, under a fit certificate. 
(iii) The fitter was allowed to resume Rnd continued work for about six and a hal! 

months as a fitter before it was ascertained that he was no longer fit for this particular 
employment. 

(iv) The case for compensation w~s r!!presented by the Association to the Agent. 
(v) No reply was given by the Agent as the Agent does not enter into correspondence-

with the AesociatioB in matte1'8 concerning individuals. i 

(tli) Compensation was paid on the 17th August, 1931, through the Commissioner for 
Compensation under the Workmen's Compensation Act. 

(vii) The fitter was paid off on the roth August, 1931. 
(viii) This case was not open to reconsideration as, owing to this man having lost 

an eye he was, under the Medical roles of the Railway, not up to the standard of 
eyesight required for the post of fitter. As there was no vacancy in any category to 
which this man was eligible it was not possible to retain him in employment and he 
was accordingly settled up. 

(ix) The Agent wrote to the Commissioner to the effect that the fact that the fitter 
having lost an eye rendered him no longer fit for employment as a fitter. in which 
capacity he was previously employed and that as there were no vacancies available in 
thORe catagoriel to which a one-eyed man might be appointed he was discharged from .. "i~. 

D 
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(e) A It certificate wu granted. in t.hia caae by the Principal Medical Officer ~ 
certity that the injuries had healed and that, from a purely medical point of view, 
oChhedi waI agmn physically able to Te8ume wOTk, but the iuue of this certificate did 
not imply that the lOIS of the eye would not preclude the man from working &8 a 
litter. 

As regards the reply ~ the IIeCOnd part of the question, the Boaourable Member 
is referred to the reply given to part (b) (iii) of the question. 

(d)(i) Injury relulting in the total failure of one eye was lustained by fitter Ali 
.Jan, on the 7th August, 1931. 

(ii) and (iif). The fitter resumed duty on the 24th September, 1931, under a fit 
·certificate and worked as fitter until the 4th November, 1931, when he W&8 discharged. 
In the meantime hill accident compensation claim had been prepared and submitted 
to the CommiBBioner, and he was discharged a8 no other suitable occupation in which a 
aingle eyed man could be placed without endangering himself was available. 

A communication was received from the Bengal and North Western Railwaymen's 
A'Bsociation representing his case for compensation, but the case had already been 
submitted to the Commissioner., 

HOURS 01' EIfPLOnmNT OF ELECTRICIANS, TRAIN EXAMINERS, ETO., UNDO 
THE DIVISIONAL SUPERINTENDENT, HOWRAH, ON THE EAST INDIAN 
RAILWAY. 

*1534. The Agent, East Indian Railwsy reports as follows:-
(a) The Electricianl on the Howrah Division are claased '" continuoul workerl 

under the hours of employment.' Rules and are rostered ~ perform 56 houri duty every 
week (or 9 hours 00 minutes daily for 6 days in a week). The train Examiners on the 
Howrah Division are classed under di1ferent categories according to the nature of their 
-duties. When classed as Intermittent workers they have different hours of employment 
within the prescribed limit of 84 hours per week. When classed as continuous, their 
hOUfS of employment vary between 48 and 56 houra which is within the prescribed limit 
-of 60 hours a week averaged over a month, for continuous workers. 

(b) The working hours of the classes of staff mentioned vary on different Divisions 
1Y the men work to' rosters to auit local conditions. Further in the case of Electricians, 
there are three provided on the Howrah Division while there are two on the Dinapore 
Division. The daily working hours of these staff on these Divisions are different but 
the total working hours per week averaged over a month in the case of these men who 
are classed al continuoul workers are 56. 

The hours of duty of the Train Examinera must necesaarily vary from the Electri· 
-ciani as their duties al"e' different. There are some Train Examiners who owin-g ~ the 
nature of their duties are o1aBBed as intennittent while there are others who are classed 
'as continuoua. . 

So long 81 the total working hours in any week do not. exceed 84 in the can 
'Of intennittellt workers and the ~ta1 weekly working hours averaged over a month 
do not exceed 60 in the can of' continuous workers there ia no infringement of the 
hours of employment rulea. ( 

. 
CONFmMATION OF CERTAIN ANGLO·INDIAN OFFICERS ON THE GlI.BAT InIAN 

PENINSULA RAILWAY .• 

75. ((1) snd (b). The number of Anglo-Indians confinned as officers in 1931 is three. 
All of them were confirmed' in the Lower Gazetted Service and are not. eligible for the 
Lee Conceuiona. 

(e) and (d). Out of the subordinates confirmed in 1931 in the Superior Service, 
lour have been admitted ~ the Lee Concellions and aU the four registered their 
nationality as 'European' on first entering the nmce. 

(,.) The Agent Great Indian Peninsula Railway reports that he is not aW&l'e of any 
1Iuch case. 

(f) Does not arise. 
(g) The J?a.ssllile conce8lions to non:luperior ofRceH of non-Adatie domicile were 

',Mnctioned WIth effect from the 1st April, 1930. 
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Kr ••• A .... Jle~e (Foreign Secretary): £¥r, 1 lay on the table 
the information promised in reply to starred question No. 1569 asked by 
Mau.lv.i Sayyid Murtuza Saheb Bahadur 0J1 the 6tih December,. 1932. 

UNQUAWFIED PERSONS APpgARING FOB LI'tIGANTS AS LEGAL PRACTlTIOlTBRS 
IN .AJMER-MERWARA. 

*1569. Fonnerly some such abuse of the syatam of "recogniz~d ~gents" as is indica~d 
in the question did come to light in the Ajmer.Merwara dIBtnct. To ~medy th .. , 
,Section 21 of the Ajmer Courts Regulation, 1926, was amended by the Almer Co~ 
(Amendment) RegUlation, 1932. The only peraons now aDowed t.o appear al recognised 
agents in addition to those specified in the Civil Procedure Code, First Schedule, Order 
ilII, Rule 2, are:-

(IA') perllOns specially employed to act as agents of Iatimrardars or Jagirdars and 

( b) Vakils or other persons authorised t.o act for Princes or Chief •. 

No complaints are now being received and no further action ill required. 

Kr. G. S. Ba1pal (Secretary, Depa.rtment of Education, Health and 
Lands): Sir, I lay on the table the information promised in reply to 
1!tarred question No. 1601 asked by Shaikh Fazal Haq Piracha. on the 
16th December, 1982. 

., 
PRO"\'ISION OF PROPER DRAINAGE IN KAROL BAGH, DBLm. 

*1601. (a) and (b). There lore no drains in the Karol Bagh area and the lane 
referred t() by the Honourable Member is in much the same condition all other lan811 
in that area. 

(e) Yes. 
(d) Yell, but unless sewers are la.id along the main roads and satisfactory arrange-

ments made for the disposal of sullage and storm water, the mere construction of drains 
along any partiCUlar lane will not serve any useful purpose. 

(e) Government are aware that action has not been taken because of lack of funda. 
As J.fonourahle Melpber is aware, the present financial stringency is responsible for the 
holdmg of many measures, a8 urgent and as important as the one to which he has 
re.ferred. All lOon a8 the ftnkncial situation improves, the requirements of Karol Bagh 
~lll receive consideration along with other urgent projects. 

The Honourable Sir Prank NOYce {Member for Industries and Labour): 
'Sir, I lay .()n the table the infonnation promised in reply to starred 
question No. 1494 asked by Mr. M. Maswood Ahmad on the 28th Nov-
-ember, 1932. 

TRANSFER OF POSTAL OFFICIALS AFTER A TENURE OF THREE YEARS. 

*1494. (a) Of 12 head clerks in Circle Officea who have been holding their present 
posts for over three years, seven are Hindus. 

(b) Yes. 
n 2 



THE INDIAN INCOME·TAX (AMEN:r;>MENT) BILL., 

Secretary of the .Assembly: Sir, under Standing Order 78, I h~ve to-
report that three petitions as per statement laid on the table have beell< 
received relating to the Bill further to amend the Indian Income-tax Act, 
1922, which was introduced in the Legislative Assembly on the 18th, 
February, 1932, by Sir Hati Singh Gour. 

Petitions relating to the Bill further -to amend the Indion Income-tc.'X Act, 1922, u'hich 
was introdueed in the Legislative Assembly 071 tlle 18th February, 1932, 

Number 
of Bigna-
tories. 

28\ BariBal 

9 i Hooghly. 

_~IMalda . 
57 I 

District or Town. 

Bengal. 

Bengal. 

i Beogal. 

Provincos. 

Sir Hart Singh Gaur (Central Provinces Hindi Divisions: Non-
Muhammadan): Sir, as the first three motions ~and in my name, may 
I crave your indulgence and the indulgence of the House to move item 
N.o. 2, namely, that the Bill further to amend the Indian Income-tax 
Act, 1922, be referred to 0. Select Committee. I do so, because I think 
that it is likely to take a very few minutes., and then we can go on with 
the first and the third items. May I do so? 

Mr. Deputy President (Mr. R. K. Sbanmukham Chetty): 'rhe 
Honourable Member's request necessitate9 a varia.tion in the result of the 
ballot. If that request meant an infringement of the rights of other 
Honourable Members, the Chair could not agree t·o such a procedure, 
but in this particula.r CSEe the Chair does not see any objection to granting 
the request of the Honourable Member, and I t'ake it that the House has 
no obj·ection. I 

Kr. Amar lfath Dutt (Burdwsn Division: Non-Muhammadan Rural): 
No, Sir; we have objection. Ei~her my friend should give up his right 
to move the first motion, or . . . . . -

Pandit Ram. XrlaIma .Th& (Darbhanga cum Saran: Non.Muhammadan):. 
I ~w object. -

Kr, Deputy Pr88iden\ (Mr. R. K. Shanmukham Chetty): I would flsk 
Honourable Members who object to this procedure to kindly stand in 
their sea.ts. 

Kr. Am&r 5ath Dutt: Sir, I understand that even if one Member 
objects . , . . ~ 

( 140 ) 
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:Mr. Deputy President (Mr. R. K. 'Shanmukham Chetty)': I do not 
.think that the Chajr is, bound to uphold the objeotion of even one 
Honourable Member in a case of this nature. As I mad~ it clear, if the 
requef/t of Sir Hari Singh Gour meant an inlringement on the rights of 
any other Honoura.ble Member, the Chair could not agree to accede to 
such a request, but since the firSit three motions on the Order Paper stand 
in the name of tne Honourable gentleman, the Chair does not think that 
the granting of that request would infringe on the rights of any other 
Honourable Member. I, therefore, took it for granted that the House 
would have no objection, but if I find that there is a very substantial 
volume of opinion in the House that is opposed to such a procedure, 
then the Chair will be bound to respe~t that feeling. 

Mr. Amar Hath Dutt: May I point out, Sir, that it infringes ~n the 
rights of the other Member& in this way. My friend oan either move 
this motion or he can say tha.t he will not move it at all today and he 
loses his right, but if he wants to have both these things afterwardSj, that 
is a procedure to which I object, and I think the Chair will consider that 
it infringes on the rights of other Honourable Members, because we want 
tD have a decision on this matter now. The Honourable gentleman now. 
finds that he cannot proceed with the Bill for dissolution of marriages 
with success, and, therefore, he wishes to wait for the time when it can be 
easily pHssed by the presence of more h~terodox Members. I, therefore, 
submit that under these circlID1stances the Honourable Member should be 
flsked to go on with the Bill for the dissolution of marriages now QE; it is 
first on the list. I , 

Pandit Ram Xrishna Jha: Sir, I support the objection. 
I 

Mr. Deputy President (Mr. R. K. Shanmukharn Chetty): Will 
Honourable Members. who object to this procedure kindly stand in their 
seats? 

(Only a few Members stood in their seats.) 

r do not think that there is any substantial volume of opinion, and I, 
therefore, allow Sir Hari Singh Gaur to proceed with the second motion 
standing in his name. 

Btr Harl Blngh Gour: Sir, very few words are necessary to commend 
this motion to the arceptance of this House. The motion that I wish to 
mnke i61 as follows: 

"That the Bill further to amend the Indian Income-tax Act, 1922, be referred to • 
Select Committee consisting of the Honourable the Finance Member, Diwa.n Bahadur 
Harbilas Sarda., Mr. Gaya Prasad Singh, Mr. Amar Nath Dutt, Mr. C. S. Ranga Iyer, 
Barclar Sant Sinp;h, Mr. H. P. Mody, Dr. Ziauddin Ahmad, Mr. B; V. Jadhav, 
Mr. R. T. H. Mackenzie, Rao Bahadur S. R. Pandit, Raja Bahadur G. Krishnama-
charinr. Rao Bahadur M. C. Rajah and the Mover, and that the number of membel'l 
whose presence shall be necesSary to constitute a meeting of the Committee Bhall be five." 

Honourable Members will remember that when, on the last oooosion, 
I moved for the appointment of a Select Committee and when the motion 
for circulation was carried, I made it clear that I did not stand committed 
to the draft of the Bill which I had ask~d the Secretary of the Legislative 
Department to re-draft for me in accordance with the main principle of 
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my Bill which I t.hen stated to be that. there should be liOtD.e popuJsr· 
oop,trol in the matter of 8.9fIessm.ents and t·ha.t ~n appeal to a tribunal 
Unconnected with the taxing authorities should lie BgainEll; all assessments. 
I undel'8tand that the Honourable the Finance Member is sympatbetically 
disposed to the second principle of my Bill. In these circuIru4tances, 
subject to the views of my Honourable colleagues in the Select Committee, 
I -should be quite prepared to compromise with him. I, therefore, ask 
that. the House should send this Bill to the Select Committee for such 
revision as it might think prope.r to make. All that we have been 
fighting for ie; that the taxing authorit.ies 'Should not sit in appeal over 
their own assessments, and that is B principle which has been supported 
by a large body of public opinion, and, as I underEltand, the Honourable 
the oocupant of the 'l'reasury Benches is not opposed to this very 
elementary FrincipJe which I have been udvo('uting in this House, I move 
the motion that stands- in my name. 

Kr. Deputy Presldent (Mr. R. K. Shanmukham Chetty): Motion 
moved: 

"That the Bill further to amend the Indian Income-tax Act, 1922, be referred to a 
Select Committee consisting of the Honourable the Finance Member, Diwan Bahadur 
Ha€bilaa Sarda, Mr .. Gaya Prallllod Singh, Mr. AIDar Nath Dutt, Mr. C. S. Ranga Iyer, 
8ardar Sant Singh, Mr. H. P. Mody, Dr_ Ziauddin Ahmad, Mr. B. V. Jndhav, 
Mr. R. T. H. Mackenzie, Rao Bahadur S. R. Pandit, Raja Bahadur G. Kriahnama· 
chariar, Rao Bahadur M. C. Rajah and the Mover, and that the number of nlf'mbers 
whose preseDce ~all be necessa.ry to constitute II meeting of the Committee shall be five." 

Raja Bahadur G. KriShnamachariar (Tanjorc cum Trichinopoly: Kon-
Muhammadan Rural): I strongly support this Bill as I did it on the 
last occasion. After we had spoken then, Sir Alan Parsons deliverecl 8 
speech for which, in the usual course of things, we had not a right of repl~'. 
What I cannot understand still from the tenor of his speech is what really 
is the attitude of the Government to the most important provision in this 
Bill. Sir, we do not want any revolutionary changes. We do not want 
that the Government should not levy this income-tax even if it went to 
the .extent of a pound of flesh and more. All that we want is that when 
you bleed us, bleed us in such a. manner that you might get what yO!! 
want and we might still live to create morel blood for you so that you 
might bleed us again. What happens at present is that the income-tax 
officer, whose official life depends practically: on the largest number of 
collections that he is able to make, is himself the judge. This pernicious 
system has orept in every new legislat.ion that is brought in, and the 
latest is this Inoome-tax Act. The most important provision, 8S I under-
stand the Bill-I have not read it very carefully-is thBt the man who has 
to decide finally what should be the income-tax that an assessee should 
pay, ought not to be the person whose duty is to assess and earn hia 
reputation 8S a very efficient income-tax officer. You know that the test 
of efficienoy in the Government is the amount of money that a. man can 
collect for the Government. It is the same in the revenue department, 
it is the same in every department where Government collect money. The 
most curious instanoe that took place W88 during the floods of 1924 in 
Southern India. There was a huge :600d in the river Coleroon, in which 
18 feet. of water ran and it had almost muched the top of the flood bank. 
I happened to own some valuable lands next to the flood bank, and J 
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wrote to the divisional officer to send some of his men to watch the bank 
80 that it might not burst. I never had a reply. We had to put up a 
gang of our own who ,slept there day and night, but. fortunately the flood 
subsided and we were saved our lands. Some tune laterl I met ~he 
Superintending Engineer and. co~plained to him how the overse.er or the 
divisional officer neglected hIS Important duty and excused himself by 
saying that he had some treee to auct.ion-B?me of ~he jets.am. .~ ~otsam 
that come in these floods. The Supermtending Engmeer sllid that, lIke the 
wise man that he is, the divisional officer adopted the course he did 
as thereby he got some money for the Government while by watching our 
bund he would not have been able to make any money at all and, there-
fore, would not be able to show his efficiency. Of course, he was joking 
with me, but that is the real mentality of these officials. What we want 
is, by all means take the money that you want, but take ~t in a reasonable-
and judicial manner. Take it in a way that would be Just both to you 
and to us. That is the re,al point, and -it is impossible for any reasonable 
man to imagine how Government can oppose it. However, they have 
opposed it, they have chosen to oppose it, but God willing, we hOPe to 
get it through in spite of the opposition of the Government. Sir, I support 
the motion. 

The Honourable Sir George Schuater (Finance Member): With your 
permission, Sir, I would like to intervene at this stage to make a very 
short statement as regards my own position in the matter. I trust that 
I shall also have the opportunity, if this debate goes on, to reply more-
fully, but I think it is right that I should let the House know at once 
before the discussion continues, as to what the Government's attitude on 
this matter would be. 

Our attitude as regards the Bill, as it was originally drafted, is that 
we must entirely oppose it in that form_ Since my Honourable friend 
moved his original motion at the Simla Session, the Bill has been circula~d 
and 'we have received a great body of opinions. I think I may claim 
that the vast majority of those opinions is against the Bill in its present 
form, but I am prepared to concede that there runs through a great many 
of the opinions that raise very strong objection to the Bill in the form 
in which it stands now-there runs through those opinions a linf') of 
thought whioh indioates that there is a feeling in the oountry that some 
sort of measure is required which will give an outside check on the working 
of the inoome-tax officials. I do not wish in what I say now to be drawn 
into any disoussion of the merits of that feeling. I should have a great 
deal ,to say in answer to much tha.t has been said or is likely to be said 
in the Hous£I on this Bill if the debate were allowed to proceed, so that 
I do not wish my silence on that matter to be interpreted as acquiescenr.e 
"rith the charg.es that have been made against .the income-tax administra-
tion. What I do want to say' is this, that we do not want to disregard 
what we feel ought to be accepted as a strong expression of opinion. The 
mere' fact; that this Bill itself .reoeived the sUPPQrt of 54 Members of the 
Assembly naturally influenoes us a great deal, and I have been trying, in 
the short time ,which hilS been available since the opinions were all 
received, to cl)nsider whether there is any way in which we could meet 
what I am prepared to agree is a fairly strong expression of opinion. 
Now, there is one opinion among those which we have received-the 
opinion of thEl Bombay Society of Accountants and Auditors-which makes 
a proposal which I am willing to say that Government would be prepared 
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tlympathetieallv to consider. It is a proposal for the oonstitution in each 
province of a flnal tribunal of appeal. The suggestion is that there should 
be a tribunal in each province to be composed of three referees only, two 
referees being of the rank of High Court Judges and the third roferee 
being of the rank of the Commissioners of Income-tax. The opinion goes 
on as follows: 

"The referees should be a.ppointed, transferred or removed only by the Secl"eta.ry 
of State in Council on the recommenda.tions in that behalf of the Chief Justice of the 
High Court of the province concerned. The tribunals thus composed shall be judicial 
bodies specially meant for adjudicating upon all questions of facts and law arising from 
the Income·tax Act and they shall not be under the control of the Central Board of 
Revenue, bot shall be under the control of the High Courts of tho respective provinces 

<lr under the Supreme Court in India whenever the same is established. Any proceed· 
ings before the proposed tribunals shall be deemed to be judicial proceedings under 
the law of the land." 

Now, there are a great many points in that particular proposal which 
would of course require very careful c(msideration. There are many 
details of those provisions which I should not be prepared now to say that 
we should 1iccept in any unqUlllified way, but the main idea is that 
there should be. this final tribunal of appeal, a tribunal eompo8ed not 
of laymen but of highly qualified individuals. Now, if the feeling of 
the' House were that tha.t is the sort of measure which they require and 
that the constitution of tribunals of this kind would give them that sort 
of outside check on the operations of the income-tax officials, then, as 
I have already said, I think the Government would be prepared 
sympathetically to consider a proposal on those lines. But there a.re 
certain difficulties in the way of translut;ng this attitude on the part of 
the Government into conduct in relatilln to this particular Bill. WP-
have felt that as it stood we must absolutely Oppose the principle of 
the Bill and, for a statement on the principle of the Bill, I must refer 
to what my Honourable and learned friend said when he was originally 
moving the: consideration of the Bill. He said there that he and his 
friends who had sponsored the measure had two main objects in view. 
One is that over all assessments there must be some meaSUTe of populltr 
control and, secondly, that against An assessment an appeal should lie 
to and authority unconnected with the assessment. Now, I think that 
what I have said shows that the Government attitude OOIlld be brought 
into accord with the second object. but if it is part of the principle of 
my Honourable friend's Bill that there should be some measure of populAr 
control and if those words are taken to mean what On the face of them 
they must mean, then I am afraid we must opp,ose the principle 
of the Rill, because we feel that any attempt to introduce popular ('ontrol 
in the form of adding a number of laymen to the work of the offioials 
in the early stages of assessment would create an absolutely impossible 
situution and one which would be adminif::tratively unworkable. But 
if the principle of the RiH is no more than what is referred to in the 
second object, namely, that that principle would be satisfied by the 
setting up of some sort of tribunal, such as I have described U Iln 
ultimate court of appeal, then we cnn s~y that We are not necessarily 
in disagreement. with the principle of the Bill. 

Now, Sir, I should have very muoh preferred in these circumstances 
if we were to proceed on the lines whioh I have said that Gover,nment 
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will sympathetically consider that my Honourable friend ~uld have 
-agreed to withdraw his Bill and intrcduce another Bill which might 
closely approximate to what I have in mInd, My Honourable friend, 
I think, is anxious to get on with this Dlutter and he feels that such 0. 
course would inyolve considerable delay. My view on that is this, that 
if we are quite certain, if my Honourable friend makes it quite certain 
that he is not going to press in Select Cc~mittee for the retention of 
u measure on the lines which he hilS nuw drafted, but that he wouid 
come into lil1e with me and attempt to work out a measure on quite 
different lines which would aim at setting up this tribunal that I have 
described, then I should not object to this measure going to I/o Select 
Committee. But we must have that very clearly understood and when 
1 say that I think I may claim th •• t that would be the attitude not only 
of tho Government but of a great many other Members of this ~use. 

There is one other point which I must make absolutely clear and tbat 
i8 that if the Bill were to be so altered from its present shape as to be 
transformed into a Hill for setting up these final tribunals, then we feel 
very strongly that it would again hav:e 1.) be circulated for opinion, ,We 
feel that It would be absolutely 6ssentiHl that the High Courts, for 
example, should have an opportunity of expressing their opinion on the 
matter. There are many technical questions involved, particularly 88 
regards the relations between these tribunals and the High Courts and 
We could not possibly commit ourselves ~o supporting the Bill without 
ample opportunity being given for further expression of opinion. There 
1;;; only one other point I think I Deed add; that is this. The actual 
proposul in the opinion that I bave quowd is for the constitution of 
tribunals in each province. 1£ that proposal were to be adopted, the 
COtlt \\'ould be vex:' cons:derable. If there are to be three officers of the 
standing referred to as members of each tribunal, I think we may say 
that the annual cost of each tribunal w,mld be som,ething like It la.khs 
bnd if t.here is to be a special tribunal of that kind for every province" 
the total cost will be, as Honourable Members can calculate, something 
like 14 or 15 lakhs for the whole of India. We do not think that would 
be necessary or that that course would be justified~ If this proposal is to 
be }lroceeded with, and if we find, on iurther examination, that we can 
!'1UppOl't it·in it.s find form, then I think I may say that we will certa.inly 
take the line that, at any rate to start with, the provinces should be 
amalgnmatud for this purpose, and that there should be not more than, 
Sfl~', four tribunals for the whole of IIldia. Our own belief 9,nd the 
ndvies that I have received from the officers of the Department, who 
'tire very experienced in this matter, is lJhut appeals, from the tax-payer's 
point of view, to a tribunal of this kind w(mld not be very frequent, anti 
thRt. the work would not require the setting up of a tribunal for each 
province. But I mllst make it clear to the House that if they intend to 
support t.he proposal on these lines, It will involve some additional 
expense-not expense in the region of crores such flS my Honourable 
frierid's proposal wOl1ld have .meant.--but expense on the scale of six lakhs 
or so HS the immediate cost of tribunals, and, secondly, some fairly 
considerable Additional expense in the case of the Income-tax Department, 
because it will-be necessary, if this procedure is adopted, to follow a much 
more elAborate process for the recoriling of evidence in th~ early stages 
{)f the discussion of assessments. Thl\t, Sir, is the Government's position; 
and if my Honourable friend can make h:s OWn position clear. and, after 
having'made it clear, jf we are sat.isfieu that it is in accord with our 
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[Sir Geo~e Schuster]. 
I 

own position in the matter and if my suggestion commends itself generally 
to the House, then I am prepared to say that we should see no object'on 
to this Bill going to a Select Committee. I hope the House will recognize 
that in taking this line I am doing my best to meet what I believe 
to be a generally felt feeling, but I do not in any degree resile from my 
position with regard to my Honourable friend's original Bill nr from 
my dissent from the charges that in the ('nrly discussions have been made 
against the officials of the Income-tax Department. 

Dr. ZiauddiD AlI.mad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, I do not propose to discuss the efficiency Or the 
reverse· of the Income-tax Deportment. 1 would certainly have induced 
the M~er of the Bill to withdraw the present Bill and present B new 
one BS suggested by the Honourable the Finance Member had it been 
'possible to I.Ichieve the object within the Session, but unfortunately the 
procedure is so oomplicated that it will practically mean the withdrawal 
of the Bill altogether. Now I consider two principles to be the important 
principles of this Bill, and we On this side of the House would always 
press these two principles. 'rhese two principles are that the question 
of inoome-tax ought not to be regulated by confidential circulars and 
confidential instructions. Now, these instructions, whatever they may 
be, issued to these officers ought to be public property and the Members 
of this House should have the opportunity to discuss them from the 
point of view of the tax-payers. The second principle to my mind is 
that if there be any appeal against the act.ion of n certain officer, then 
the appeal should be heard by an independent person, and it should 
not be heard by the same person or by persons shnring the sflme interest. 
I press it in the interest of justice, and this is the practice in other 
Departments. How it cnn be achieved, is n question of detail whicil 
we might discuss in. Select Committee. If the Honourable the Finance 
Member has no objection to these two principles which I have enunciated, 
then I would request him to withdraw his objection and to allow this 
Bill to go to a Select Committee. 

Sir Harl SiDgh Sour: Sir, I am very grateful to the House for giving 
my Bill such a great and sympathetic reception. I am also grateful to 
the Honourable the Finance Member for giving me at any rate half a 

loaf, which is better than no bread. Sir, as I said at the outset of my 
speech on the last occasion, the! two underlying principles for which I have 
been struggling are the principle that there should be some measure of 
popular control over all Rssessments, and, secondly, that all assessments 
.should be open to appeal before a tribunal unconnected with the assessing 
Department. My Honournble friend, the Finance Member, is prepared 
to accede to the second principle, but he is not prepared to accede to the 
first principle. I think that he and I would perhaps be at one if I made 
it clear that the words .• popular control" are a. red rag to Members with 
a bureaucraltic tum of mind. The moment you utter the word "popular", 
they open their mouth and raise up their hands in holy horror and they 
say, "if there is B popular control, where shall we be?" Well, Sir, you 
can ensure a popular control b'y having an independent tribunal which 
would be pOP.ular with the people, ~d you may hnve a. control which 
would be unpopular with them. In Bsking for some measure of inde-
pendent control, I did not necessa.rily mean tha·t the control should be 
drawn from the market; place. I meant that the control should be of fk 
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detached and independent man or men who would be able to see that the 
8ssessee as well as the State both got fair play. In asking for that measure 
of justice and equity, I was drinking from the fOU1l.tain of English law under 
which the general Commissioners are primarily and solely responsible for' 
all assessm&nts. In point of practice, because there is a salutary check, 
the hidden hand of the general Commissioner, the surveyor and the 
inspectors are careful and it happens that the mere fact that they are 
there opera.tes as a. very salutary control upon the vagaries of the perma-
nent staff of the Department; and I have been assured that in England 
the general Commissioners, who sign all forms and under whose imprima-
tur assessments are levied and enforced, v~ry rarely intervene with the 
surveyor's reports; and if such a system of control were instituted here, 
I am quite sure that the mere fact that they are there would be a suffi-
cient· check against the assessing Department exacting from the assessee 
whatever they could get. But as the Honourable the Finance Member 
says that some measure of control by wny of appeals to a tribunal un-
connected with the assessing authority is acceptable to him, I a.m quite 
ready as I have said to accede to his request that the Bill should go to, a 
Seled Committee for consideration of that control. The Honoura.ble the 
Finance Member has given away his whole case by saying that if there 
is Borne control by a body independent of the assessing Department, then 
the income-tax officer would be more careful and record evidence more 
carefully and, may I add, also decide more equitably (Laughter), because 
he is afraid that his assessments would be subjected to an appeal to a 
detached and independent body. (Hear, hear.) And that is what we are 
fighting for !lnd that is a point upon which there is 8 substantial body of 
public opinion in our faw)Ur, so that that point, .at any rate, is clear. 

Now, as regards the question of re-circulation, we cannot anticipate 
what the Select Committee will decide. We have· a very strong Select 
Committee representative of all views and of all bodies. The Finance 
Member would be there and if it is the general wish of the Select Commit-
tee that the Bill haa been so revised and so radically altered as to need 
re-circulation, I shall certainly not stand in the way. But I will only Bsk 
the Select Committee, as I am asking this House, that we are almost at 
the end of our tether. This is the last year and, perhaps, in the ordinary 
course, there would be a dissolution and I should, at any rate, like to pro-
nounce my final benediction upon this Bill and see that it is transferred 
to the Statute-book before I lay down my office, and I am quite sure that 
Hononrable Members on this side who are co-signatories with me are equally 
~nxious that without the least possible delay this long-delayed measure of 
Justice to the tax-payer should find its place on the Statute-book. 

The last point that the Honourable the Finance Member raised was a 
question of. cost, which is a mere flea·bite. The Honourable the Finance 
Member said that it would mean four tribunals and six lakhs of rupees. 
Now, what is the 6 lakhs of rupees when the tax comes to something like 
20 crores of rupees? Well, Sir, the question of cost is not an impediment 
in the . further progress of this Bill and I am quite sure tha.t with tbe ex-
planation that I have given and with the concession that has been made 
bv the Honourable the Fina.nce Member we shall now form ourselves into 
a· happy family and go to the Select Committee Bnd set our seal upon this 
much belated and long expected measure of public reform. (Applause.) 

Sir. I move. 
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~e BOJlo~b1e ~ ~eorle Schuster: My Honoura.ble friend has put 
me ill something of a. difficulty, I do not think that his repl:v-and I 
.hope he will not take it amiss if I say this-has been an ex~ctly fair 
re~ponse to my speech,. He has importe~ a good deal of prejudice into 
tius mutter now and tned to make debatmg points out of tbe statement 
which I made. Tbere are, moreover, certain points wbich do not appear 
to huve been quite clearly understood in what I said. I said that th~ 
'GoverlUnent were prepared to give sympathetic consideration to() a pro-
posal made in one of tbese opinions, tbe proposal made by the Indian 
'Society of Accountan1:a and Auditors of Bombay, 'fhat proposal, 8S I 
.thought 1 made it clear to the House. provided for the setting up of 
tribunals which would form ultimate tribunals of appeal, but it did not 
involve making any alteration in the present procedure by which cases 
would be beard until they came up to the Commissioner. The app8QI to 
the tribunal would lie through the Commissioner and, before that stage 
was reached, the same procedure would be carried on as is now carried 
~n. All that would happen is that. there would be recourse to an ultimate 
·court of appeal. ; 

Sir Karl Singh Dour: I think I made it clear to the Honourable the 
Finance Member that I WIlS agreeable: b the suggestion that has been 
made by the Honourable the Financl' Member Rnd I call that half 1J, loaf, 
-namely, the suggestion that there should be an nsseRsment and that the 
llSSeSsmflnt should be subject to an appeal by tribunal unconnected with 
the assessing authority. I 

The Honourable Sir George Schuster: Provided my Honourable friend 
is clear on t.hat point and the House is clear on that point that the 
proposal which we are prepared sympathetically to consider would merely 
be this. that it, will bring in at the end a court of appeal in the form of 
thel!e tribunals, tben there is no misunderstanding. But the speech 
made by my Honourable friend, Dr. Zinuddin Ahmad, seemed to convey 
a contrary impression. I think his idea was that there. should be some 
change in the hearing of caSflS before they reached the stage of t·he Com-
missioner. There must be no misunderstanding on that. If the principle 
of the Bill is understood to be this that there would be any ohangt> in the 
procedure in the lower stages, then I am afmid the Government must 
OppOSl\ the Bill. That, Sir, is a point abont which there should be no 
misunderstanding. My Honourable friend, Sir Hn.ri Siingh Gour, also 
misrepresented my position when he said that I had given away the case 
by admitting that the recording of evidence would in future cost more 
money. 

Sir Hart Singh Gour: No, Sir. I never said that. My friend probably 
did not understand me aright. I was only stating that the first point 
'Which I was conceding was amply met by the statement of the Honourable 
the Finance M~mber that because there will be an appeal against the-
final assessment, the income-tax officer would be more carefnland. record 
more evidence before making the assessment. 

The Honourable Sir Gear,e Schuster: Very well, I think, I mny now 
take it that my Honourable friend did not ~e~n to be o~en8ive, and I am 
~uite prepared to take that from him: ; I WIsh to. make It cle,ar , however. 
-that what I said was not meant to Imply that 10 future eVidence would 
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have to be more carefully taken. All ·that I snid was that the recording 
of evidence would have to be more formal and, therefore, more expensive. 
That is the position. 

Now, Sir, I think the position of the Government is perfectly clear 
on thIS matter and, on that understa.nding. after what my Honourable 
friend has now said by his int,erpellations to my final remarks. I think 
I Ulay take it that he agrees with me and that he will agree with me in 
the Select Committo(; in supporting a Bill which aims at no more than 
this, the setting up of a final court of appeal in the shape of tribunals. 
constituted somewhat on the lines proposed in the opinion of the Indian 
Society of Accountants and Auditors of Bombay. 

Kr. S. O. lfitra (Chittagong und Rajshahi Divisions: Non-Muham-
madan Rural): Others do not agree. 

The Honourable Sir George Schuster: Well, Sir, my Honourable 
friend, Mr. Mitra, has said: others do not agree. In that case, I think 
I may take it that the opinioll of the House is not in fa.vour of supporting 
the measure in the form in which the Government could accept it 9lld 
thut they regard the principle of the Bill as going further than my Honour-
able friend who has moved the Bill has said. In that case I am afraId 
the Government must oppose the Bill going to the Select Commilitee. 
There must be no misunderstanding about this. I have tried to arrive· 
at 3. Telmlt rather than to spend the time of the House in debating a 
subject on which I thought it might be possible to reach an agreement~ 
If it is not possible tl) reach that agreement, the Bill, I think, must then 
follow the normal procedure and Government must make their oase olesr 

oon this matter. I feel, however, that if I were now to enter into the sort 
of argument which I would have used in opposing the Bill as it stands, I 
would put my Honourable friend, Sir -Hu.ri Singh Gour, in somewhat of 
an unfair position, lJecause he has exhausted his right of reply. I, there-
fore, would make this suggestion to you, Sir, that you would adjourn the' 
House now and allow us to discuss the matter a little further outside the 
House in order to see whether we can cleat" up what appears to be the 
point of difference.. If that suggestion commends itself to you, I would 
do my best to clear up t.he matter and carry On On the lines tha.t I t.hough-I! 
would originally commend themselves practically to t.he whole of the 
House. But we cannot allow ourselves to be put into a false position in 
this matter. If, in order to arrive at an agreement which, I think. will 
meet what I believe to be a strong feeling in the country, we are pre-
pared to adopt the rather informal prooedure of discussion before it goes 
to the Select Committee, I should do so beca.use I wish to do my best to 
arrive at an agreement and meet the needs of the country without getting 
into a political controversy or wasting the time of the House. But if 
there is any doubt about it I must stand on my strict rights and ask for 
the right fully to .represent the case of Government to the House. I 
must then oppose the mot·ion for sending this Bill to Select Committee 
and I believe I shall receive the support of the majority of the Hous~ in 
that attitude. That. Sir. is my position. If you are prepared to conSIder. 
the suggestion that I have made. it may provide a solution. I 

Dr. Ziauddln Ahmad: Sir. OD 0. matter of perllonal explanation, I sBi.d 
very clearly that the principle of the Bill WIlS t~at the appeal should he 
to an independent authorit.y. We are not gomg to oppose wbat the· 
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[Dr. Ziauddin Ahmad.] 
l<~inance Member haa just suggested, but the thing that we suggeRt is that 
the Select Committee should be permitted to consider every possible 
manner in which the appeal could be made and not be confined to one 

.particular manne.r of appeal t.o which reference is made. We cannot 
visualise it at present, and I think it should be left to Select Committee 
to consider wha.t is the most practical and expeditious way of providing 
an appeal t.o impartial authority. 

. Mr. B.. P. Kody'(Bombay Millowners' Association: Indian Commerce) : 
Sir, it is very unfortunate that my Honourable friend, Sir Hari Singh 
Gour, should never rise above the tempta.tion of making debating points, 
.and I for one would be very sorry if the Hionour:i.ble the Finance Member 
'were to take him seriously when he was expounding the proposition that 
popular control was not reaHy popular control. I think we ought to get 
away from these dialectical points and we ought to realise exactly what 
it is that we are asking the House to do at the moment. It is true 
enough that this Bill goes a great deal further than my Honourable 
friend, the Finance Member, is prepared to allow. But r think it, iR 

. equally true that moat of uB,-and I mean even those who appended 
their signatures to the Bill,-realise that we cannot stick out for the whole 
··of U. After all, what is it that the public desires, and to which this Bill 

. is seeking to give expression? What the public desires is that those 
very people who are assessing to income-tax should not be also the judges 
when the public goes in appeal against the assessment. That really is the 
principle of the Bill. and I for one would be amply satisfied if all that was 
achieved by this Bill was some measure of control.-whether you call it 
popular control or unpopular control I do not care,_wer the assessin~ 
authority, and that can be done hv setting up an appellate tribunal. It 
may be a tribunal such ns the Accountant!!' Society has sug!!E1sted or it 
may be some other tribunal. All that we n.re concerned with is S()ffie 
tribunal which would independently arrive at a decision in respect of 
mlttters of assessment. The technical position is of course true that this 
House cannot lay down what the Select Committee should or should not 
do. But I think it is onlv fair to Government t,hat those of us who have 
applied their minds to th~ subject and who take an interest in it, fl.hould 
sav right out here that we do not want that anything more should be 
achieved than that an independent Rppellate authority should be set up 
over income-tax Assessment. And I think my Honourable friend, Sir Hari 

.' Singh Gour, realised when the Finance Member /Zot up to speak Il second 
time that he was unwise in makin/Z these debating points. and that he 
had !riven rise to a. great many misunderstandings. I hope my Honourable 
friend, the Finance Member. wilt now reAlise that there is no room for 
misunderstanding and that the desire of most of us is that we should not 
tinker with the proCledurE' of a!lsesf;ment. but thA.t we want only to denl 
with the Pl'OCe8S of nppeals. If that understanding is conveyea clea.rly 
to Government. I hone Government will immediately concede that this 
Hill should go to the Select Committee. ' 

The Honourable Sir George Schuster: S~r, on the explanation of the 
n09ition whieh hns jl1~t been !!iven bv mv Honourable friend from Bomhav. 
T myself should rAille, on bf'hnlf of Government. 'no objection to this 
"Bill being discussed in Select Committee. I thinK the Rouse is now 
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quite clea,r as to what our position is nnli I ~hipk my Hono~~e frien~s 
<>pposite have made their own position sufficIently clear to lustify us ~n 
hoping that it will be possible in Select Committee to . a.rrive at. a Bill 
which Government will be able to support. If that IS not poss~ble, of 
eourse we shall have to oppose every clause of the Bill which emerges 
from the Select Committee. 

Kr. Deputy President: The question is: 

"That the Bill further to aJrulnd the Indian Income·tax Act, 1922, be referred to a 
Select Committee consisting of the Honourable the Finance Member, Diwan Bahadur 
Harbilas Sarda, Mr, O'aya Prasad Singh, Mr. Amar Nath Dntt,- Mr. C. S. Ranga Iyer, 
Sardar Sant Singh, Mr. H. P. Mody, Dr. Ziauddin Ahmad, Mr. B. V. Jadbav, 
Mr. R. T. H. Mackenzie, Rao Bahadur B. R. Pandit, Raja Bahadur O. KriBhnama-
~hariar, Ra.o Bahadur M. C. Rajah and the Mover, and that the number of members 
whose preaence shall be necessary to constitute a meeting of the Committee shall be five." 

-. 
The motion 'Was adopted. 

THE HINDU MARIUAGES DISSOLUTION BILL. 

Sir Harl Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, I beg to move: 

,"That the Bill to remove certain doubts regarding the dissolution of marriages of 
persons professing the Hindu religion be referred to a SeJect Committee consisting of 
the Honourable the Law Memher, Diwan Bahadur Harbilas Sarda, Raja Sir 
Vasudeva Rajah, Mr. S. Q. Jog, Mr. S. C. Mitra, Sardar Sant Singh, Mr. N. M. Joshi, 
Rao Bahadur M. C. Rajah, Mr. A. Hoon, Mr. B. V. Jadb4v, Mr. Muhammad .AJIbar 
Ali, Ra.o Bahadur S. R. Pandit, Mr. C. S. Ranga Iyer and the Mover, and that the 
number of members whose presence shall be necesaary to constitute a meeting of the 
Committee shall be five." 

I hope, Sir, that this Bill will receive the same cordial support which 
my Bill which has just been committed to the Select Committee has 
received from such generously minded people as my Honourable colleagues 
in this House. lean only say that after this Bill went into circulation a 
'Very large body of opinion has been collected, and Honourable Members 
cannot forget that only the other day in the historic meeting of the All-

India Women '9 Conference held at Lucknow a resolution was 
1 P.M. unanimously passed with acclamation that this Bill was too 

modest a measure and that its provisions should be enlarged so as to pennit 
-of a dissolution of marriage not only in the few stated cases contemplated by 
the Bill, but in other cases such as egregious misconduct on the part of the 
hushand, or his wanton cruelty to the wife or his contracting other marriages 
or lending a life of immornlity (Interrnption) or, as my friend Mr. Reddi, 
'supplements my remarks, his becoming an ascetic and, thereby, forsaking 
iher for the rest of her life. -

I do not propose to detnin this House for long. Honourable Members 
who have spoken on this Bill on the previous oCCRsion and friends outside 
who have opposed this Bill have done so on the A.uthority and in the name 

-of the Shnstrns nnd have emphasised the view that because a Hindu 
marriage is a sacrament, therefore it cannot admit of Il dissolution. I can 
understand a sacrament or a sacrifice to be a sacrifice 
which is sacred to. both the persons perfonning it, the husband and the 
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· wife; but I cannot understand the meaning of u sacrament where the wife 
is sacrificed and the husband is free to muUiply his wives regardless of the 
feelings of his wife. A great dea.l hll6 been tlpoken on the subject of the 

· Shastras and I do not wish to reiterate what lifts been sHid on both sides 
on the previous occasion. I do remember the extremely learned speech 
of my friend, Pundit Satyendra Nnth Sen, to which a very apt and 
lLpposite reply was given by my friend, Mr. Jadhav, so that my friend, 
Mr. Sen, will remember that there are two sirles to the question; and 
standing here as I do in support of what the Lflw Member, speaking on 
behalf of the Government, admitted was a humane measure and which I 
hope his successor, the Honourable Sir Joseph Bhore, will remember when 

· he pledges the support or opposition or neutrality of the Govemmcnt, 
that the meusure I am standing for is a humane measure, the measure 
that I am asking this House to POmmit to the Relec·t Committee is a 
measure which any impartial man. not indoctrinated into the arcana of 
the Shastras, will readily concede HS requiring no nrg\lm~nt, as needing no· 
reason to commend itself; Hnd it is on that ground that I Ilsk this House 
to send this Bill to the Relect -Comniittl'e. HOllournble Members have 
got a compilation of the large body of opinions thnt hnve been collected 
hy the Government and circulated for the perusnl of Members. I frankly 
admit, as I admitted on the last oecasion, thnt the opinions of the commu-
nities on this subject are sharply divided. Those who are orthodox (Inter-
ruption)-and my friend says most of them nre s<r-are opposed to this 
measure on the short ground thAt it is opposed to the sacramental notions 
of marriage and opposed to the Shastras. 'f:hof;p who !!tRnd on mv side-
and many of them are aB orthodox as my friend, Diwan Bnhadur Harbilas 
Barda, has just now ejaculated he is-and as I feel that I am also a mem-
ber of the same body, because on this occasion I am not, deviating from-
the written Jetter of the Shastras, but am trying to give effect to the 
Shastras themselves. (Laughter.) I am here trying once more to reintl'Q-
duce into the country the snlutary Shastra.ic texts which go far havond the 
narrow compass of my Bill. To that extent and on that ground I account 
myself as orthodox as the most orthodox of my friends sitting around me. 
On other occasions I may improve on the Shastraic texts for the sake of 
humanity, because I believe and firmly believe that there is a vitality and 
vigour in Hinduism which from time to time has adapted itself alld wilf 
adapt itself to the surrounding circumstances, and as time goes on Hindu 
religion and Hindu society will so adapt itself as always to be, as it has 
been, in the van of human progress. It is in that spirit that I ask my 
friends to join with me)n t,his measure not of social reform, in this 
measure not of any cataclysmic change in the written law, but in a· 
measure which the voice of humfmity proclaims as a measure of urgent 
necessity, a measure of barest justice to tho womankind of this country. 
The cries of the women of this COllntrv have been raised. That Cry has 
not yet been responded to by this House. Before many months elapse, 
that cn will be listened to and respected. Let us mRke ourselves worthy 
of the larger trust which the future constitution will place in us. Let us 
not for one moment forget that· as we advance politicu.IJv, we must equallY 
advance in social matters and that political fH~vance\fl~t will not endu~e' 
unless we at the same time so reform our social inRt,itutions as to create in 
the country a feeling of national solidnritv, a feelin!? of unit.v, a feeling 
of mutual confidence between classes nnd communities and hetween sex 
and sex. Let us begin reforming our domestie life. and I hope thnt this 
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small measure will be 9. harbinger for larger reforma in which the whole 
country will be fus,ed into one homogeneous nation. Sir, it is in that 
hope that, I rise to make this motion, and it is m:r fenant ~ra.Ym: to my 
Honourable colleagues on this side to calmly consid~:, to dis~a88lOnately 
ponder over the implbation of their attitud~ of hostility to. this. measure, 
as to what it means to themselves, what it means to their 81sters and 
daughters who are married into an~ther family a:nd let them. recall the 
disappointments, the cruelty to which they a.re suble~ted by thell' husb~nd8 
who re-marry, who ill treat them, and agamst thell own blood reiatlOns 
married in their family who have no means of redress. Think of that, not 
of what you have got in the shape of a man's rights over women, but 
think also of the other side of the question, what suffering we inBict upoll 
our womenfolk when we consign them to a. life of utter destitution,-thlpk 
of that, and then decide which way you shall vote. I am here, Sir, plead. 
ing for s cause, because I feel and feel very strongly that justice demands 
that our womenfolk should possess a small measure of redress against the 
wrongs to which they have been subjected. I feel, Sir, that there are 
many in this House who, if they were free to think for themselves, and 
were not rooted to hoarv traditions,-and were not subservient to the voice 
of obsolete authority, would stand by my side, 

An Boa.ourable Kember: Question. 

Sir Hart Singh Gaur: . and say that we cannot understand 
how the Shastraic behests so just, so noble and so ennobling, both to the 
man and to the wife, have perished and got buried in the dust of ages. 
'j'he first thing that we can do in this reformed Legislature towards the close 
of its life is to right this wrong Ilnd help the helpless wornen of India 
from their terrible misery to which they have given expression in their 
opinions printed and unprinted, submitted in the shape of petitions to this 
House, of which a few were reported by the Secreta.ry this morning. 

An Honourable Member: Some are with you. 

Sir H&rl Singh Gour: My friends behind me whisper to me in low tones 
and speak to me in ,ironical interruptions. 

Mr. Amar XathDutt (Burdwan Division: Non-Muhammadan Rural).: 
You ought to understand what it means. 

• .An Honourable Kember: They are not ironical, but respectful interrup-
tions.... 

SfT Hart Singh Gour: My friends behind me say respeC'tfu] interruptions. 
a.nd my friends, Mr. Amar Nath Dutt lI,nd Pandit Raril Krishna Jha. f'!!lV 

that I ought to understand what it means. I understand it too well. h~t 
what I ask my friends to do is to understand what the meaning of their 
interruption is,nnd when they retire from this Chamber, to give five 
minutes of calm, dispassionate thought to this question, and I am surp 
thnt they will come bBCk iii a. more eha.stened mood. and as mv frienn. 
Pandit Ram Krishna Jha, says they will support me. I hope, Sir,' this will 
be' a good omen for the su'p'port I am likely to receive from so orthodox !I 

f~end of mine hailing from the SAcred city of Ben&res, a.nd I hope thnt my 
klend, Mr. Arnst Nath Dutt, . . . . . 
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. lIr. .Amar lI'aUl Dutt: From the hiBtorio town of Burdwan. 

Sir Hart Bmp Sour: . . . . will alBO follow suit and at any rate 
commemorate the hiBtoric town of Burdwan Q8 the seat that at any 
rate has got one reasonable man who had the .courage of his conviotion. 
Sir, I move. 

Mr. Deputy PreIldeDt (Mr. R. K. Shanmukham Chatty): Motion 
moved: 

"That the Bill to remove certain doubts regarding the dillSolution of marriars of 
persons professing the Hindu religion bE' referred to a Select Committee consistmg of 
the Honourable the Law Member, Diwan Bahadur Harbilas Sarda, Raja Sir 
Va8Ud~a Rajah, Mr. B. G. Jog, Mr. S. C. Mitra, Bardar Sant Singh, Mr. N. M. Joshi, 
Rao Bahadur M. C. Rajah, Mr. A. Hoon, Mr. B. V. Jadhav, Mr. Muhammad Azhar 
.Ali Roo Bahadur S. R. Pandit, Mr. C. S. Ranga Iyer and the Mover,. and that the 
nu~ber of members whose presence shall be necessary to cODiltitute a meeting of the 
Committee shall be five." 

I 
The Assembly then adjourned for Lunch till Twenty Minutes to 

Three of the Clock. 

The Assembly re-assembled after Lunch at Twenty Minutes to Three 
of the Clock, Mr. Deputy President (Mr. R. K. Shanmukham Chetty) 
in the Chair. 

lIr. B. Sitarama.raju (Ganjam cum Vizagapatam: Non-Muhammadan 
Rural): When this Bill was discussed on the last occasion, I moved that. 
it should be circulated for ~liciting the public opinion of that community 
which was affected by this legislation and also of the women organisations 
of that community that were likely to be affected by it. The Assembly 
approved of my motion and sent this Bill for circulation, and we have 
today received opinions from certain provinces in .this country. I have 
to bring to the notice of the House that we have not so far received any 
opinions from the province of Madras, nor have we received any opinions 
from the province of Bombay. Coming as I do froJD Madras, which is 
well known to be strong in its religious faith, I should consider that the 
opinions that we have received so far are not complete .enough for us to 
know how the public opinion views this matter. On the last occasion 
when I moved the circulation of this Bill, I knew perfectly well that 
public opinion on this Bill had been gathered in 1928 when my Honourable 
friend, Sir Hari Singh Gour, first introduced this legislation. My 
H?n.ourable friend on that occasion withdrew that Bill, because public 
0pwlOn then was acknowledged by him to be opposed ito it. Four yea.rs 
later, when he brought it again before this Assembly, he made the 
statement that public opinion which was against him in 1928, had 
changed since then in his favour and that it Was in favour of his Bill. I 
doubted whether public opinion was more in favour of his Bill last year 
than what it was in 1998, aIid that· WIl8 the reason why I moved my 
motion for circulation. When the Assembly approved that motion I 
considered tha.t it wanted to knoW whether public opinion was m~re 
favoura.ble to this .Billthan what ,it. WBB in 1928. As I have already. said, 
we hav~ not .recelved aU the. 0PIDlons frot;n the different pa.rts of the 
oountry, pa.rtlcularly the proVlIl,(le I have the honour to belong to has not 
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yet sent its opinio~ and so I feel a iittle deliclltt~ .to sp~a.k on a mat~er 
like this, espeoially when I do not ~ow the opmlon of the peopl~ .wlth 
whom I have to live. Notwith9tandmg all that, my ffi?nour~ble friend, 
Sir Hari Singh Gour, has thought it desira.bl~ to push OIlj Wlth thIs measure, 
and today we have his motion for refemng the ma~ter to a Select 
Committee. 

So far as the opinions which ha.ve been r~celved on this Bill are oon-
cerned, the Honourable the! Moy-er of this mo~ion has not chosen ~. go 
into their merits, though he admitted tha~ ,there was a cleavage of °EI~lon. 
I have perused the opinions so fa.r received from the oth~r provmoes 
carefull and I find that fortunateiy or unfortunately the opinions so far 
received are no more in favour of this Bill than they were in 1928. There 
can be no doubt that there are persons who ·are in favour of this legis-
lation, but even those persons who are in favour of this legislation did not 
agree with the provisions of the Bill, as I will presently show. The various 
Local Governments which ~re consulted in this matter have also expressed 
opinions, apart from the merits of the prov~sions of t?is B~l, as my 
Honourable friend, Mr. Ranga Iyer, on a prevIOus occasIOn pomted out, 
that this Bill was inopportune at the present time. As regards the Gov-
ernment of India, I am sorry to say, they have on this occasion as well 
80S on the last occasion maintained an attitude of neutrality. I do not 
think that they were indifferent as r.egards the dissolution of a marriage. 
On: the other hand, instances are not wanting when the Government them-
selves adhere to the principle· of indissoluble ma.rriages. For instance, 
we have the marriage of the rupee with the sterling which of all marriages 
Government want to be an indissoluble marriage and then a marriage is 
being arranged between the Bank of England and the yet to be born 
Reserve Bank of India, in spite of the Sarda Act. Even Government, a8 
some of us, should pay more attention to the people who are directly con-
cerned with this legislation. After all, whatever the views of the Govern-
ment mny be they have got to administer this law and unless a substantial 
majority of the people to be affected by this legislation is in favour of it, 
it would be difficult for the Government to enforce a. law which the 
communit.y affected does not want. It is in tha.t view that I would invite 
the attention of the Honourable Members of this House to the opinions 
so far receivad. I have to do 80, be,cause my Honouable friend· Sir Hari 
Singh Gour, has not chosen to refer to them. ' 

With regard to D.elhi, I find thlllt the Hindu Sabhas which have been 
consulted are strongly opposed to this Bill. That was the opinion received 
tr~m the District and Sessions Judge of Delhi. Coorg was in favour of 
thIS measure, Coming to Bihar and Orissa, here the opinion of the Govern-
ment was that the Bill was much in advance of its time and would if 
passed into ~aw, be either harmful or infructuous. Then they say that 
the ~eat w~lght of H~du opinion is opposed to any legislation permitting 
the ~lssolutlOn of a Hindu marriage. Then, Sir, we have the opinion of 
flo High ~oul'll;. Judge of Patna. where he says that no case is made out 
for staTtmg divorce among the Hindu community which seems to have 
got ~n v,ery well all these years ltithout it. Now we come to the United 
P~V1n~es.. The opinions which have .b~n received show that orthodox 
HlDdUlsm l~ for t.h~ ,mosil part strongly opposed to any measure of this kind 
an~ . the Governor lD ~ounciI Bees no reason, therefore, to modify the 
oPl~lon expressed previously. Then the Vice-Chancellor of the AllAhnbad 
UDlversity, Dr .. Ganga Nath Jha, says that the proposal is entirely 
repugnant to the very basic principles underlying the institution of Hindu 
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ma:rriageand then ~ COIne to Rai Avadh Bi~ari' Ltd Bah~dur, 1I.L.C., 
who Bays' that the measure is premature andm~pportune. Then, Mn. 
ltai1ash Srivastava is in favour of this Bill. 'llben we oome to Sri Bbarat 
Dharma MahamandaJ of Benares. They are opposed to it and they hav.e 
given very lengthy reasons for opposing this measure. I do not want to 
trouble the HouSel with a list of the reasons they have given. I would 
invite attention to the opinions or J ustice Mul{E~ril and Justice Ghosh on 
page 15 of the opinions and also Justice Sen. They have all opposed thiS 
measure. Then we come to rurnima. Devi, widow of an I.O.S. officer. 
She is iii. favour of this Bill and, if I may be permitted to say so, she has 
also made 80me criticism of some of us in this House. For instance, she 
has referred to my Honourable friend, Mr. Das, who unfortunately is not 
here. She SIlYS: 

"Mr. B. Das, the first dissentient Member, has no time for social reforms, but he 
ia suspicious of the Doctor, the Lawyer and the modern woman. I wonder if he still 
favours a harem". 

'l'hen she has referred to Pandit Sen with whose views she does not agree. 
Then she has referred to me and says: 

"Mr. Raju wishes that a man should he equally free to dissolve marriage if the 
wife is not virile or she is stupid or Buffers from leprosy or consumption. As far as 
1 know, a man is always free, much more _BO, when the woman is lIuffering from 
JOUle defect." 

The lady forgets that there is the obligation to give maintenance. 
However, I do not. want to eritieise these relllRrks. The:\' afford very 
interesting reading. Then there is Rai Rajeshwari Prasad who is agHinst 
it. So is also the Honorarv Secretary of the Arm Sabhs of the Unit,ed 
Provinces. The Oudh Bar Association is also against it. Then we come 
to the Central Provinces. Here, again, I find that contrary to the wishes 
I then expresl.led that the opinions of only those' people who were affected 
should be collected, opinions have been invited from Assistant Commis-

sioners and people who are not Hindus. I do not propose to 
3 P.K. read the whole of the opinions that have been received from the 

Central Provinces-opinions expressed by people who do not belong to 
the Hindu community. Then, Sir, we ('orne to Ajmer-Merwara and there 
also we find the opinion held that this Bill was inopportune and shoulrl 
be opposed on religious grounds. Then we come to Bengal and here also, 
Sir, we find opposition. At pages 28 and 29 of the opinions. we finn Rai' 
Sahib Mahim Chandra Batavyal, Registrar of Assurances, Calcutta, saving 
that he is opposed to the Bill. The next opinion is also opposed, so that 
I find that even in Bengal there is opposition to this measure. I need 
not mention all the poople in this list, because what I have given is 
enough. 

Sir Ila.rI Singh Gour: The Ministry ,:)f Education in the Government 
of Bengal see no objection to the Bill on principle. 

Mr. B. Sttarama.raiu: My friend evidently has misunderstood ,me. I' 
say, whoever asked the Non-Hindu persons' opinions about it? I am. 
referring to the Hindu community. 

IIr Kart SlDp Gour; The Ministers Bre some of t~m Hindus. 
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JIr. B. SltanmaraJu: There IS a solitary MinW~l\o. i.a a Hin~u and 
if his opinion is in fav~ur o~ it, I can refer to se,:~r~l . OPIDIORS wh~c~ a~e 
not. For instanceI, Ral SatJsh Chandra MukherJl. Dahadur, M.L.C., 18 
'C?Pposed to the Bill. Then.... . 

Sir But 8IDP aour: "'bat about MI:: Rajendra Lal Sadhu? 

.;. B. Sttarr.mai&jll :Then the Commissioner of the RajshahiDivision 
S~9: 

"Even if the underlying princip'le of the Bill is coooeded, it m~t. ~e .pointed out. 
that there are inherent blemishee in the Bill itself. It. does not dis~mgUl~b between 
unions in which the husband suffers· from mental or bodily defects at the .tim~ of t~~ 
marriage and those in which he becomes impotent, mad or leprous later In bfe. . 

Then, again, the Commissioner of the Presidency Division says: 
"The majority of the District Officers of this Division are oppoll8d to such an 

ilnactment. " 

Then, again, Sir Nalini Ranjan Chatterjee is found opposed to it. Sir 
Bipin Bihari Ghosh is opposed to the Bill. Mr. S. N. Mallik is opposed 
to the Bill. 

Then, again, Mrs. K. C. De says: 
"No one will disagree with him if this be tb purpose of the Bill, though many 

will ask why the privilege is to be granted to a Hindu wife only and not a wife profes~ 
sing any other relligion, nor to a husband who discovers his wife to have been subject 
to the same disabilities at the time of the marriage." 

Then, another lady, Mrs. Anurupa Devi, says: 
"I am opposed to the proposed Bill. In my opinion, the Hindu Marriage Dissolu-

tion Bill introduced in the Legislative Aesembly by Sil" Hari Singh Gour, Kt., M.L.A., 
ought not to be passed into law for the following reasons: 

• (a) Marriage in Hindu society is a 'sanskar', i.e., Q sacrament, and not a contract 
and, as such, is not disadluble till death; 

(b) Such a dra.tic change will affect the f.oundation of Hindu marriages and thereby 
throw the whole of the Hindu society into disorder; 

(e) The idea of diBBOlution Qf Hindu marriages is apd ought to be revolting to the 
right-thinking chaste Hindu woman; 

(d) The Bill, if passed into law, will be a very powerful instrument in the handa 
of evil-minded men and women f.or their own ends and will be 8. sonrce of throwing 
society into disorder by creating instances which will incite othlll's to follow their 
example,'." 
and so on, in the same strain. 

She is totally opposed to this Bill and she has given very full reasons. 
Then, the Eastern Bengal Saraswat Snmaj, Dacca, are opposed to it,. 

Then: We find the Marwari Association opposed to it. The 
BangIya Brahman Sa.bha are also opPof.led to it. T~,en we ,find 
Elven ~he British Indian Association are opposed to it. The Rajshahi 
ABBoClation are also opposed to it. All theSe opinions are from the first 
batch of opinions 80 far received, and I find that .the opinions hailing 
from the Punjab also are opposed to it.. The Simatana Dharam 
Pratinidhi Babba, Punjab, says: 

"This Babha ia definitely of opinion that the said Bill is fundamentally against .the 
.~red principle and higher ideal .of indissolubility of marriage tie among.t the 
JlU:Uinl.h . . 
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An~, then, they say:. 
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"It was said during the debate that the opinion. of the Hindu WOm4!n were not 
taken on the previous occasion and now it was deemed necesiary to do sO. I am 
positive that leaving aside a few Hindu women who, likl! th.~ male, Z!!a.1ous social 
reformers, are brought up under the bUleful influenoes 'of the' w~ civilizatiOn, aD 
overwhelming majority of them will surely condemn the very idea underlying tlli. Bill 
and wherever such an opinion has been taken by the Sabha tb,e,.' 1. ... 6 in UIHJlistMJlable 
ternL8 refused even to hear 8uch a thing at all." 

Then, take the case of the opinions hailing from Burma. They say that 
there is no need for any Bill of this description. 

j.n Honourable Kember: Because this system already exists in Burma. 

JIr. B. Sltaramaralu: I was speaking of the Hindus of Burma and 
I am only referring to their opinions 011 this question. Then, Sir, alO 
regards Assam, I have got here opinions that they also consider that 
the Bill is inopportune. Then, ugnin, with regard to the North-West 
Frontier Province, the opinions there expressed show that the Hindu 
people there are opposed to the Bill. This is from the opinions of selected 
members of the Hindu community of the Peshawar District: 

··We are opposed to Sir Hari Singh Gour's Hindu Marriage Dissolution Bill on 
religiDuB and sociai grounds," 

and they have forwarded a number of other papers and on each copy I have 
my notes in the margin,-"Opposes", "opposes". So I shall not trouble 
the House with extracts, but shall only say that the opinions so far 
received are all opposed to the motion. I have not hidden anythiI18 in 
the nature of opinions whioh have been received and which favour this 
Bill. I have read them and some of thdm are indeed in favour of this 
Bill, but if I had the time I would certainly have referred toa few of 
those opinions where they state that though they support a syst,em of 
divorce for Hindus, they think that the Bill, as framed by Sir Hari 
Singh Gour, will not achieve that purpose. With regard to the very 
eloquent appeal made by the Honourable the Mover of this motion, it ;s 
necessary fQr us to know what exactly we are asked to do in this House. 
This Bill is intended to affect the Hindu community. Now it does not 
affect the whole of the Hindu community, beca.use· there are a. large 
number of Hindu castes in whose cases there does prevail by custom 
the privilege of divorce. 

Kr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan 
Rural): What about the question of sacrament? 

JIl. B.Sllaramaralu: My friend, Mr. Jadhav, is impatient. I said 
that this Bill did not affect the whole of the Hindu community. There 
are already sections of Hindus who do enjoy by custom a wider right 
of divorce. But this Bill purports to a.ffect the portion of the Hindu 
community which holds tha.t marriage i~ ,8 sacrament. My friend, the 
Mover. stated that that was not the tme interpretation of the Shastraic 
law. He gave U8 lengthy quotations. No,,{, such, an interpretation of 
the Shastraic law was shown to be incorrert' on a previous oooasjpn, and 
it is not necessary for me to cover the same ground again. It will 
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suffice for my purpose to say that so flir as the' Hindu community is 
ooncerned it is for this House to 8a.y whether you should force upon 
such of those people who hold it a8 a saQrament the other view that 
it should not be held as So sacrament. That is the only question involved 
in this Bill. If we approve of this motion for reference to a Select Com-
mittee, we would be accepting t~e prinClple of this Bill; t~at is to .say, 
We would agree with Sir Hari Smgh Gour that the rendenng of Hindu 
Shastraic law is to the effect that nothing could be held as an indissoluble 
bond, a bond in the nature of a sacrament. He wants in the very 
preamble of bis Bill to say: 

"Whereas it. is expedient to remove certain doubt. regarding the dissolution of 
marriage of persone prof_ing the Hindu religion". 

Now, to my mind. no such doubt ever existed. that is. whether 
purely from the point of view of Hindu Sbastraic law such a thing would 
be valid. That is what is involved in this Bill. Clause 2, the operative 
part of the Bill, prescribes certain disabilit.ies. In t~is connection also 
I would like the House to remember that persons who marry under the 
Special Marriages Act are already entitled, even if they belong to castes 
which have not got the customary right, to the right of divorce. This 
Bill does not affect them. They have gQt powers much wider than this., 
Those, who are under the obligation of a religiOUS sacrament, have relief 
by way of refusal of restitution of conjug~l rights for disabilities of this 
kind. As they cannot dissolve the marriage, the whole question reduces 
itself to this that sections of Hindus, who consider that their marriage 
is a sacrament, are wrong in holding it to be so and that the Shastras, 
as interpreted by Sir Hari Singh Gour, c,rp' correct, ·and that, if so, we 
should give legislative sanction to that view. The Bill is for that purpose 
and for th!l.t purpose only. There is one great difficulty which I hope 
not onlv the Honourable Members, but the Mover of this Bill also would 
very patiently hear and consider. It is this. This Bill is for a dissolu-
tion of marriage. I venture to submit that if this Bill becomes law, the 
very purpose for which this Bill is intended to be passed into law by 
Sir Hari Singh Gour would be defeated. A distinction has to be made 
between invalidity according to which there is no marriage and dissolution 
where marriage is recognised, but DOW tn'oided. The Bill speaks of a 
dissolution of marriage. Therefore, once a ,woman's marriage IS dissolved 
under this Bill, I submit, sbe cannot re-marry. Evidently my friend 
thought that she had a right to re-marry, but the legal opinion which has 
been gathered on this point has made it clear that if a woman gets a 
dissolution of marriage under this Bill, she· cannot be entitled to re-marry 
again if she belongs to 8. caste which giVflS no second marriage to woman. 
The customary law would prevent her from re-marrying. This point has 
e~a.ged BOrne of the best brains of advocates in Madras and the legal 
OplD1on that was then expressed was that thiF! Bill gave the Hindu widow, 
for whose benefit it is intended, a worse pOE'ition than she has even now, 
because she would be deprived of the m.aintenance which she is entitled 
to h~ve under the Hindu law ~hile she gets no relief by way of re-
mamage. The moment a mamage is disl.lolved, what becomes of the 
woman? She has no legal claim against the husband and, therefore, 
she. is not entitled to maintenance. 'l'hen comes the customary law 
yrhlCh prevents that woman from marrying again. She is, therefore, put 
lOa worse position. Notwithstanding the legal knowledge Bnd acumen, 
I ~m afraid, my Honoura.ble friend has evidently overlooked this point. 
With all his love for the betterment of the womenfolk, he is putting 
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then:t, by meaDS of his Bill, in a worse poeition ·than they OOQUPY '-Ow. 
~ot only that was the view of lawyers, but of some of the women them~ 
selves. I have here one opinion from flo lAdy from Madras. Mrs. Subha-
Lakshmi, Secretary of the Sarada Ladies Union, :says thus: 

"Themamap diMolution Bill, moved by.Sir Bari Singh Gour, if .paue4into law, 
will only place .women in & more pitiable poaition than they are at pruent." 

And she gives the very rea.sons that I have just now mentioned. She will 
let go her right for the maintenanoe and wm be entitled to n'o'relief 
under the law by way of re-marriage.Therefore, I think :that the' most 
proper course for any gentleman, whether it is Sir Hari Singh Gour or 
any other Honourable Member, ~Quld be to ask this Legislature to 
revise the whole of the Hindu Law from top to bottom. That would 
be far better than to enact this piece-meal legislation not knowing what 
harm we are doing and what mischief we are creating. I would, therefore, 
respectfully request the Honourable the Mover of this motion to with-
draw his Bill and bring in a consolidated measure to revise the whol03 
Hindu Law and, if need be, the very basic principles on which it is ba.sed. 
But, in the guise of trying to make the lot of Hindu women much better, 
you are going to make them suffer for your folly not knowing what the 
dfeet of your legislation is going to be. There are three fundamental 
points which should be borne in mind when you come to the question 
of the Hindu woman. First of all, her economic position is to be con-
sidered. Unless her economic position is improved by making her inde-
pendent, you cannot do much to improve her position. She must also 
have the necessary knowledge and education, otherwise she would not be 
in a position to benefit from anything that you may like to dQ for her. 

Sir Hart Sblgh Gour: Then she will n(·t apply for dissolution. 

Kr. B. S1\aramaraju: Then, Sir, the few people who have been in 
support of this legislation have markedly referred to the only clause in 
t.he Bill, namely, clause 2, which says that a woman is entitled to 
dissolve her marriage for certain defects in the husband. The Honourable 
the Mover never said whether the defect, impotency" should occur 
before the marriage or after the marriage. In England, there is the law 
that impotency which occurs in the male after marriage is Dot a ground 
for the dissolution of marriage, -while the Catholic Church of course always 
(!onsidered that marriage was e. sacrament and indissoluble in any case. 
Further I would like to draw your 'attention to an incorrect statement 
which my Honourable friend made in the Statement of Objects and 
Rea.sons. He says that disabilities like imbecility, lunacy and such other 
things have deprived the Hindu of his right to property. This is not 
correct. Imbecility was never a ground fc,r depriving inheritance or rights 
to property though congenital idiocy is. In. 1928, this very House passed 
a legislation which removed the disabilities the Itindus were suffering. 
My Honourable friend, Sir Hari Singh Gour, prepared this Bill in 1928 
and he then drafted the Statement of Objects and Reasons and placed 
it before the Legislative Assembly. Subsequent to the introductiQIl of 
this Bill, the Bill .of 1928 removin~ disabilities' wa.s -introduced and pa.ssed. 
U mortunately , my Honourable friend J),ev~r ~ok .note of that fact .ana 
he stlW'k to the original form ,in which .those ,sta1!ements were drafted. 



I'D IIIlmU IIADlAOBI »ISBOLU'l'ION BILL. t8i' 
Sir JIart Singh Gour: My Honourable friend perhaps does not know 

that the Bill of 1928 wa.s sponsored ,~y. me. It ,only related to the oountry 
subject to the law of Mita'kshara wherea9, so far a8 n8.fabh~a la.w is 
eoncern~d, the whole Shastl'8ie law still pI1:wltils. Theref9re, in the State-
ment of ObjeetA and ~eaBons those disabilities which I was fl.., ,meS1l;1:I of 
removing lor bhe MitGk,!haracount,ry and which still exist in th~ case 
of the Daynbhaga country are referred to and, therefore, .the atatement 
.iII perfectly COlTect. . 

J1r. B.Slt~lu: ~ am tJlankfu,l, to the Honourable Member 
for the explanation he has now given, but he ought to have mentioned 
that in the Statement of Objects and Reasons. We, who follow th:l 
MitnkRhnra law, were cert,Rinly misled, and nre not very well conversant 
Witll this aspect of the disabilities under the Da.yabhaga law. Therefore, 
I am not in a position to dispute thAt proposition. It may be so .. 
lIowever, in the interests of the verv people whose welfare Sir Hari Singh 
Gour hos at his heart, I would ask him to ('onBider whether he would: 
he doing t,hem a gooa tum by means of this legislation and whether it 
is not, advisable for him t.o withdraw tbir; measure -nt this stage and 
bring in a measure of a kind which will satisfy all Rnd which will not 
put us into further complications and drtftculties. After all, Hindu 'hi.W 
is a complicated machine. If you reIJlQve a part here and 8 part there 
Rnd substitute novelties, it may spoil the m11Chine and ruin the purpose. 
Overhllul the whole, if you pleRBe, but Rvoid uncalled for meddling here 
and there. These ar,e all the rema.rXs that I wish to make, Sir, at this 
stage on this Bill. 

The Honourable Sir Joseph Bhore (Leader of the House): Sir, if I 
intervene at this stage, it is merely in order to ma.ke the position of 
Government quite clear in this matter. Government propose to adopt 
Iln entirely neutral attitude and to take n0 part either in the discussion 
or in the voting on this Bill. 

Xaulvi Kuhammad 8hafee DaoocU (Tirhut Division: Muhammadan): 
Sir, I rose Btthe ver;y beginning of this debate a.fter the Lunch in order 
to make my position clear on this question as well 8S of those Muslim 
Members of this House with whom I had an occasion to talk. We have 
no douht that the object of the Bill is a. laudable one and we do want 
that the oppressed wives should have some remedy in cases which are 
enumerated in the Bill. At the same time, we feel that in 8 delicate 
matter like this, we ought to be very cautious. There is no doubt tha,t 
helpless WOqlen have got the right to approach the Legislature of this 
('oUDtr:\' ih oraer to get some, remedy for the wrongs that are done to them. 
It is for the community to judge whether they will not allow that wrong 
to be remedied outside the Legislature. If they do not allow that .wroXlg 
to be remedied outside the Legislature, certainly the oppressed wife bas 
got no other forum to go to. But, in a Legislature such as ours is con-
stituted, we feel ;that matters of this ki~ should be decided in a. diifere~ 
way alt~ether.Some convention should be established by which ~ 
commuDltlElS affected by the legislation should have a right ~ decide the 
q~estion .the:ms~lv?s. I feel and I have felt on many OCC8.&ODS that my 
llJend, 'Slr Han Smgh Gour, put the Members of this Assembly to .a ve-q 
. a.wkward 'position.,b~ ,brizl,giDg in legislatiOll.of t.,hat ;sort. 'He should 
make the position more clear by 8sking the members of the coIIll;l;l~itie!l 
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afteCted by the leSisJation to vote for the measure. If that is the position 
t~enby him. I can understand it and we can. lentl our moral support to 
him. But to. ask the, whole House to vote on a question which affect. 
a pai'ticuleJ' community and affects the very dali08te relations between 
hUliband and wife is certainly putting the Members of the House in Il 
very awkward position. I. therefore. wish to state that some of the 
Muslim Members of this House, with whom I had occasion to talk, 8S 
well 8S I myself, do not like to vote on this question 8lthough we wish 
to give our moral support to the objects of the BiD which has been 
introduced. 

Bhal Parma :Rand (Ambala Division: Non-Muhammadan): Sir, I have 
"ery great respect for the learning of the Honourable the Leader of the 
Op~sitionin this House. At the sam~ time I appreciate his genuine 
feelIng of love and care for the good of hiS community; but with all that 
I stand to oppose this Bill. 

I do not want to discuss this question from the Shastraic point of 
view as that was very fully and elaborately discussed at the time when 
the Bill first came before this House. But one thing which I have to 
say with regard to this is that, in spite of certain references here and 
there, which might allow an annulment of marriage, we know it aR a fnet 
that the Hindu community as a body has solidly stood opposed to an~ 
kind of dissolution of marriage, during all its life. Besides, from the-
body of opiniona that we have gathered we know that the vast majority 
of Hindu opinion is still opposed to this 88 it bas been all along during 
the history of our people. 

The Honourable the Mover has appealed to us to adopt this as a measure 
of social reform on the ground that after taking this step, a great field 
would be opened before us to make us a solid and healthy nation. I 
have to say that so far as social reform goes, I am not very orthodox. 
I do not belong to the conservative school. I know that the circum-
stances of this country have changed and we have even to make certain . 
amendments and changes in the commands of our Shastras whenever 
and wherever necessary, in order to adapt our community and ourselves 
to the changed conditions. But, Sir, I find myself unable to believe that 
this question of the dissolution of marriages has anything to do with social 
reform. We have had a very lucid and appealing speech referring to the 
pitiable condition of the Hindu women' in which it has been argued that 
we should allow this Bill to pass simply as a measure of barest justice 
to women and as a matter of urgent necessity for the amelioration of their 
rondition. Sir, I wish to say that it is yet to be seen whether there is 
any necessity for a measure like this. There are no doubt plenty of 
women in this country whose condition is pitiable and who can be called 
destitute and miserable, but it is II. question if their misery and destitu· 
tion are due to the system of marriage that has been prevsiling so far 
in our country. There is poverty in the country, there is destitution in 
the country ; but we cannot ascribe this destitution and misery to any 
system of marrisge that prevails in, th~ country. These. two things. are 
t'ntirelyindependent of each other and sr:e not' conne~ted S8 csuse and 
its eflrd. 
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Sir Hari Singh Gour has brought three definite causes on which the 
right of a dissolution of marriage should be peJ1lllitt-ed to the wife. They are 
impotency, imbecility and leprosy of her husband. Sir, I have lived pretty 
long and I have travelled throughout India. There is practically no province 
to which I have not gone and I can say, out of my own experience, that 
I have never come across any case in which there has been a need for 
divorce on account of the imbecility or leprosy of any person. I have 
seen lepera, but I have never seen a case where the wife has been in 
need of a divorce, because her husband became a leper or imbecile some 
time after the marriage. I am. not a lawyer, but from my common 
sense, I can say that in order to show that a law is needed to remove a 
oertain trouble, we have to' prove its need by showing that there are 
cases and a great many cases which cannot be remedied without enacting 
a new measure to meet them. As I have not seen any case in which 
a wife thought of wanting a divorcll on account of the imbecility or leprosy 
of her husband, I say there is no need of enacting a measure which 
cannot relieve any woman from any trouble. 

The third case is of impotency. With regard to this, I would say that 
thE cause is really very doubtful in so far as we do not know. what the 
term 'impotency' means. There are degrees of impotency and the 
question is, who is to decide whether the husband )s really impotent? 
There may be wives who are themselves barren or of a bad character 
nnd they might abuse this plea and claim dissolution saying that their 
husband is impotent while the man Ip.8y not be sufiering at all from 
this disease. Then, there is another thing. This impotency is a sort of 
nervous disease or weakness and, in this country, there are plenty of 
advertisers who advertise remedies for it. The one medicine which is sold 
above all others in this country is the supposed cure for unpotency. 
Many young men and even elderly persons are fond of buying these 
imaginary cures for an imaginary trouble to such an extent that no one 
CBoD say if ·these people are suffering from such a diseuse. Again, Sir, 
the disease may be a temporary phase which lasts for a short time and 
the maD feels all right when his nervous weakness goes off. It would be 
~ funny .thing, if, during the period of one or two months when a person 
1tI suflerlDg from that weakness, a wife brings up a charge against her 
husband that he is suffering from impotency and that she be permitted 
to get a divorce on that account. All these three causes which are con-
~idered to he the main grounds for the annulment of marriage, that is 
~mpotency .or leprosy or imbecility, are troubles practically not to be found 
m our SOCIety at all, and this Bill does not provide a remedy for any 
iUs that exist or which cause any suffering to womankind. I don't think, 
therefore, that a case has been made out for enacting the proposed 
measure. To make up a case, we have to show that there is a great 
amount of trouble in the country for which we are seeking a remedy and 
that the proposed measure is that remedy. Therefore, I do not see any 
need of suggesting and supporting such a measure, because it is, practically 
speaking, of no use or service to the cOmlmunity in any way. 

There is another thing. This measure will be a sort of double-edged 
weapon. Supposing you give permission to women to get dissolution of 
marriages on these small counts; then men also would be entitled to hav'l 
similar dissolution of marriages for similar excuses; and if this annulIMnt 
of marriage goes on like this, I think you will practically break down 
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.tbe iutitution of marriage and along with it, the whole.8ys~ of tamlly 
Nqether. As I said just now, anyone of these ~ublell inight atta.ci 
.a ~n qomewhat 18jter in life, If a man does begin to suffer fJ:wn auo,lp. 
~ decease. I thiDlk it would ge no credit to his wife to go aud seek ... 
divorce from him. Thus t.here would be ample justification for a husband 
to give .up his wife if she is attacked by an infectious disease. ThiJ 
would reduce value of marriage to zero, and would be worse than a UJ.~~ 
iriendahip. ltreminds me of a story found in the books that arerellod 
by school boys: Two companlions went together in a jungle. 'l'hey w~e 
talking of friendship when they saw a bear coming. .At onae one of 
them got up a tree. The other, not. kno\\;ing how to climb, fell on the 
ground as if dead. The bear came, nnd seeing him motion~pss, thought that 
the man was dead. The bear then we~t away. Now, the man, who had 
gone up the tree, climbed down and asked the other what the bear bad 
whispered into his ears on which the other man replied thati the, bear 
had said: "Do not trm;t fnlse friends". So. I f;I\V, if dissolution is 
allowed on such pretexts, the system of marri~e and ·family life 
would become even worse than this false friendship. Is it les8 
surprising that late in life when a man is fifty or so, after a married life 
.of twenty or thirty years, he might get a certa~ trouble and then the 
woman goes and says: "Here is a fellow who has got such or such 
disease and I do not want to live with him", If that is the ideal of 
marriage and if we allow wives to get divorce on such grounds, 
it would be nothing less than cutting at the root of the whole system of. 
Rindu societ.v. Not onlv this, but as T was savin~ if husbands were also 
allowed in a similar way to get divorce from 'their wives, then, instead 
of these few women-perhaps a. few per thousand-who may be suffering 
now, there will be millions of women who would be divorced; and, in this 
pOOl' country, where it is difficult even for men to find out jobs as mean. 
of living. it; will be very difficult. for sucb women to go about and seek their 
own living. or seek new husbands for themselves. No doubt there are 
certain societies where divorce is allowed and where society has been going 
on that system; its members have got. used to it and they have the right 
to live according to their own ways and according to their own laws; but, 
.811 on a sudden, to make a fundamenta.l change in the system of the 
Hindu society and to run the risk of getting a whole society ruined by 
such hasty innova.tions will surelv be the out.come of t,hiR mensure. R.nd. 
insteM of doin~ a.ny reform, we will be bringing a went calamity upon that 
I'locietv. For these reasons, I Ray, that this Bill should be withdrawn by 
the Honourable the Mover. 

Mr. O. S. Banga Iyer (Rohilkunn and Kumaon Divisions: Non-Muham-
madan Rural): Sir, siter the speech of my friend from the Punjab who, 
I think, is in a Position to speak for the ,Hindu co~munity better th~ 
many Members in this House, I would suggest that III a measure of thiS 
kind' the exercising of a certa.in Bmount of .cau1;ion will not betroperfiuou8. 
The Government, under the leadership of Sir Joseph .Bhore~ hove laid .dow,n 
JI, v.ery. good preeeden.,t in~egard to matt8J:S affecting b1ie community lD. 
whiclithe community js verytnuch divid~d; an~ th.at pre~8Iilt, I hope. 
will be fol1pwed in future when con~versla.I legt91$tion aftectmg . the com, 
munity will cwne ;up before thiIJ House. I alS<? ~hank ,thte ~ourab}e 
~~IT,\be.r fi:opl ~iha, wl;1o $poke~orhis~mmunlty, c\early ,,,tat~ tha.t m 
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matters affecting one particular community the other community would 
rather play the role of a spectator than an a~tor by not walking into 
particular lobbies. 'l'hat is a very good precedent. Living as we do at a 
time when we C8.nnot shut our eyeR to what is coming, I would 8sk the 
Leader of the Opposition whether he should.rush headlong with this piece 
of legislation; for I clearly visualise, in this country, when parties will have 
to be formed and the opmion of constituents will have to be ascertained, 
that the formation of parties will be more or less not on communal lines, 
nor so much on political lines as on lines of social reform. We will have 
conservatives on the one side and radicals on the other. The political 
radical of toduy muy be a conservatIve of tomorrow and the conservative 
of today will be a radical of tomorrow. We ca.n have a glimpse of the 
future from the tremendous agitation progressing in the country today in 
regard to a particularly urgent measure of social reform. As parties will 
have to be formed on the lines I have mentioned, must we hurry matters 
here and now, matters which have not disturbed the public mind, especially 
when Sir Hari Singh Gour happens to be the leader of a. party in this House 
and the president of a party outside this House which, I believe, commands 
the future, if ollly it cares to go out into the country with a strong social 
reform programme and political programme. Such being the case and, after 
having .heard the opinions mentioned on this side of the House, I would 
respectfully suggest to him to consider carefully whether he should press. 
thiA motion tG Il. division. 1£ he chooses to press it to a division,-I at any 
Mite propose to serve on the Select Committee having consented to serve, 
--I may not walk into one lobby or another. I personally think that it will 
be good for us to wait and help the fonnation of parties in the future. Each 
country like each individual has to make its choice. The West has made 
i'ts choice. India hns made her choice also. If you want to teach an 
American religion you have to preach through sociology. If you want to 
preach to It Europeau religion, ~ou have to teach him through politics. 
Politics is in his very blood as religion is in our blood, and if· you have t() 
teach Hindus polities, you may have to tcaeh it through l'eligion and 
through social reform. Therefore, here is Q, first class religio-politioal 
measure which will suit Il party of the future. For these reasons, Sir, I 
would osk the Honourable gentleman who is in charge of this motion to 
pause. It is good to have wings to soar, but I would ask him to use his 
feet for the time being, and, by slow degrees: by more and more. he can 
climb to the summit of our times. 

Pandlt RaJ& XrishnaJha (Darbhanga cum Snrnn: Non-Muhammadan~: 
Sir, I rise to oppose this motion. In the first place, we find,-and I say so 
with no disresped to the learned Mover,-he seems to be himself in serious 
doubt about this matter, because Honourable Members will find that in the 
preamble he has stnt.ed-"to remove certain doubts as to whether Hindu 
marriages are dissoluble or not"; Now, have we heard a single word from 
him throughout his speech this morning liS to how the doubt arose, and where 
he has got his doubts from? Has my friend in his practice at the bar for 
more than 30 years found a single decision of any High Coult where a 
Hindu Judge bas felt any doubt on the point? Has he heard or read in 
any Sanskrit works which. he has read any doubts on this point? Has be 
himself in his career as a lawyer for so many yea1'8 come across any doubt 
entertained in India either by a party or Q Judge or by an OP{)os~g couDsel ?' 
I do not\ know wh~e· my friend got this 40ubt from. Probably it is 8 
doubt which exists in his own mind, and, just to get an oppottmifty to 
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crack a h~e joke in this Assembly, he has brought forward this measure. 
If he had not come forward with a measure like this, there would have 
been no opposition from the real Hmdu community. Of course, there are 
Hindus and Hindus. There are some Hindus who are Hindus only in name 
or by origin but who have long ceaaedto be Hindus, who have long dis-
carded the Hindu culture, who have !ieen the West too much and who 
have adopted too much of the Western culture, who see there is nothing 
good in Hindu culture,-and for a section like this,-and fortunately their 
number is very small,-he might have come forward with a Bill and 
said..-:" Well, let there be a Bill by which marriages can be dissolved a.t 
the sweet will and pleasure of the parties"-a Bill by which a Hindu 
marrying a. non-Hindu can at any moment discard the other party at Rny 
time and throw her to her lot and dissolve the marriage. But I cannot 
understand the position of my friend, Sir Hari Singh Gour, when he says 
in the preamble that doubts have arisen aB to whether Hindu marriages 
are ·dissoluble or not. 

I say, Sir.-and I say this in all seriousness,-I believe that my friend, 
&ir Hari Singh Gour, when he drafted the preamble, probably was never 
serious about this matter Rt all, otherwise I would not expect a preamble 
like this. I really do not know how he has rome to know that there are 
doubts on the point. If any doubt existB,-I personally think there is 
none whatever,-it is only in his own mind, and I think the doubt is not 
whether a marriage iB dissoluble or not, but the doubt is whether there 
can be any doubt at all on a matter like this. I would appeal to Sir 
Hari Singh Gour' s experience and would refer him to the judgment of 
Justice Sir Chandra Madhav Ghose in 28, Calcutta. He has described 
there what the marnage ceremony is, what' the sacrament is, and wtu.t 
the mantTaB are. If my friend, Sir Hori Singh Gour, had taken part in 
any Hlndu mn.rriage, performed according to Hindu Shastraic rites, I am 
sure he wou'ld not have entertained any doubt at all; if he had closely 
!'llbwed the lShastraic rites laid down by the Shastras which govern the 
"ast majority of the Hindu population, I am sure he would not have found 
any doubt whatsoever. I wou1d on1y ask my friend to read two or three 
judgments of Justice Sir Chandra Madhav Ghose just to make sure tbat 
th:>re can be no doubt at all on this question. On the other hand, those 
decisions clearly lay down that there can be no manner of doubt whatso-
f'wr that Hindu marriages are indissoluble. Has my friend,-again I 
ask,~ver found any person well versed in Sanskrit ever entertaining any 
donbt on tbis matter? Of course, my friend's knowledge of the ShBstras 
is based entirely, 80 far as my information goes, upon the translation or 
mistranslation of Hindu texts. He has picked up certain passages shorn 
of their context. My friend, Pandit Satyendra Nath Sen, showed on the 
last occasion bow the passages, upon which my, friend Sir Hari Singh Gour 
placed 80 mucb reliance, were clearly inapplicable to tliis. Dissolution pre-
supposes that there has been no valid marriage, otherwise, if once there is 
a valid marriage, then th-ese doubts cannot possibly arise at all. I am 
afraid,-I say without any disrespect,-my friend is nllsleading the House. 
He is very well illustrating the adage that little knowledge is a dangerous 
thing. (Laught~r.) Probably with his limited knowledge of Sanskrit, he 
must have gone through some of the Stanskrit texts and then lelt a doubt 
in his own mind. He has not Deen able to. say where the doubt exists, but 
if be had any doubt in his own mind, then' ~e should have plMed before 
this Houeesomedata to show how the doubt arises in his mind, but 
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fortunately or unfortunately fo~ this Hous~ .he h~8 n~t ~on~ that. I, there-
fore, submit tha.t the very obJect for WhICh thIs BllI 18 mtroduced;.~that 
is to remove certain doubts,-is defeated by the fact that there eXIsts no 
mllJllD.er of doubt at all except in the mind of the Mover him8elf. Has 
there been any doubt expressed by any "!-ember of. the Hindu eommll:nity 
as a whole at any time as regards the Hmdu mamages performed .stri~ly 
according to Sh~straic rites? A8 has been very w~ll put by Mr. Justice 
Mukherjee, a Hindu wife never thinks of a separatIOn. She cannot c?n-
ceive, having once been tied together, for good or bad reason, of> separatmg 
herself from her husband. . , 

An Honourable Kember: What about the husband? 

Pa.ndi\ Bam Krishna lha.: I am coming to it. I am myself 8 husband. 
(Laughter.) I have heard not only once, but mor~ th!ln once, my frien~. 
Sir Hari Singh Gour, and his assistant, Mr. Reddl, say that sacrament IS 
a sacrament, and th~y. a.s~ ~@t about the husband? I say that for every 
husband the sacrament has the same force as for the wife. 

An Honourable Kember: He can marry as many wives as he likes. 

Pandit Ram ltrishna Jha: Then· there will be another marriage and 
there will be another sacrament. 

Mr. T. N. Ramakrishna Reddi. (Madras ceded Districts and Chittoor: 
Non·Muhammadan Rural): Can a wife have another sacrament? 

Pandit Ram Xrtshna Jha: No, because the sacrament is like that. 
Well, you can very well come and say that the law is inequitable. I 
~an understand that position, and you can come forward and say, like 
Sir George Schuster's Income-tax Bill, this is rather inequitnble,-I can 
understand that position. You come forward and merely say that this 
law is a very bad law, give the go-bye to it. Why do you express any 
doubt on the point and attempt to modify the existing law? Where is 
the doubt,-I do not know. Again, in an Assembly like this-is it fair 
for an Assembly like this to pass a legislation of this type? I ask 5~r 
Hari Singh Gour, did he, while he was canv8Ssing for votes, tell his 
constituents that he was out for a measure like this which would affect 
the Hindu community in general? If he had said so and if he had been 
successful, in the contest, he might have come forward and said, "I 
represent my constituency". I am pretty sure that if these people had 
told their constituencies that they were going to promote such social reform 
Bills, none of them would have been successful. I submit it is hardly 
fair to the Hindu community. As I stated at the outset, if :SIir Hari Singh 
Gour had said, "I want legislation like this for a handful of persons who 
have discarded their Hinduism", I could understand it. But now the 
whole world will say, Sir Hari Singh Gour is a Hindu and he h8S brought 
forward a Bill like this, and, therefore, it is a. Hindu thing. Will that be 
right? 

Sir Harl Singh Dour: I am a humble Hindu. 
Pandlt Ram Erlsbna'3ba: He does not represent the mndus at all. 

Re claims to be a Hindu, but I do not . know .how far his claim is justi-
flnble. As bas been pointed out by Mr. :gaju, bow far hAve you been II.bIe 
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!'O gather ih~ opinions of persons who will be affected by tru. Bill? I say. 
It does not. maUer whether an Assistant Commissioner is consulted or I/o 
European High Court Judge is consulted. l'hey have their own ideas of 
mllmage Iiolld equity. The question is, have the persons who are going to· 
be affected by this legislation been consulted, and are the opinions, so 
far gathered, enough to enable this House to form an idea that the Hindu 
community in seneral wants this legislation. I submit, 8S has been clearh" 
explai.ne4-: by, my Honourable friend, Mr. Raju, that it has not been done, 
and I feel that Sir Hari Singh Gour will be well advised to withdraw this 
Bill altogether. Sir, I oppose ~ IDQbc 

1Ir. A. Hoon (Allahabad nnd Jhansi Divisions: Non-Muhammada.n 
It.ural): .-\'iter the attitude that the Government ha.ve taken and after 
the announcement that my Honourable friend, Maulvi Shafee ])aoodi, has 
made with regard to the a.ttitude that the Muhammadan gentlemen in 
the HOUse will take with regard to this Bjij ... & .t #. • 

Sir Abcl1l1la-al-IIamtln Suhrawardy (Burdwan and Presidency Divisions: 
Muhammada.n Rural)): Not Muhammadan gentlemen. He was spea.king 
for himself. He cannot speak for us. , " 

lIr. A. Boon: I find that the fight over this Bill is now mostly confined 
to the Hindus. The position has ('.,ome to this that some of us have 
begun to challenge ths bona fides of each other as Hindus. I wish that 
that state of affairs had not heen brought in, and I would ask Mr. Jha, in 
spite of my being clad in a different fashion from that of his, and in spite 
of my having had the misfortune to have gone beyopd India to foreign 
countries, not to doubt my enthusiasm, not to doubt my genuine admira-
tion, and not to doubt my sincerity as a Hindu towards Hinduism. We 
have all got our own ways of t.hought.. ; 

Sir, with all the emphasis at my command I can say that the grounds 
on which the Leader of the Opposition is seeking the dissolution of Hindu 
marriages are more important and more applicable to the needs of the 
Hindu society than to any other society in the world. A Christian mlln 
can marry a Christian woman although he may not. be physically fit to 
marry her. The woman cannot have any grow.e, becallse it it! a mutter 
of contract with them. '1'he man can say, I have marned this woman in 
spite of beiDll :mpotent, bec!iuse I like her company. The wdnlun clln 
sa.y, I have mtu7'ied an impotent man kn.0wingl.y, be~ause ~ like hi!! 
intellect. But, SIr, the case among the Hindus IS entIrely different. I 
challenge" my Hbnoure.ble friend, Mr. Jha, and also my Honourable friend, 
Mr. Seh, who, I believe, is anxious to speak on this subjeot,-I ask them, 
wha.t is the fundamental principle on which the Hindu ma.rringes are 
contraeted? '1'he" anlO1wer it! prodreation of one's own· specie.. (Orio. of 
"Yes" and "No" from .Mne· Honourable Members.) Isuhmit,-I will 
aga.in repeab, in "spite of the interruption of my Honourable mend, 
Mr. Raju, that this is the only object with which the Hindu marriages are 
contracted a.nd I can sav that the Hindus have always taken pride that 
such high 'ideal of marriage e:riSts 6nly ih their owl! c~trnmity. ~ this 
IS: the highe"" iMaI, WQuld ,.ny g~ntleman, present. mtbls ~US8, like to 
Countenan~ .6 state .Of affall.'S whIch affects the 'Pery foundatlOntl. of· that 
icleal? What is·" the. situation when- q impotent man marries 8 you-a: 
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girl 1 I would ask my Hvnouru.ble friends present. !lere to put .th~vei! 
m tha.t situa.1!ion. A young WOllllUl, well brought up, oomesm :fI0Jl~ of 
you and says, I !lave been married. to Ilo ma..n who ia impo~nt.. Wha.$ 
will be the ~war given by you 1 I think the best ~~ is not ~aay, 
lWy'thing more on the subjel.lt of the poiiaible answer. 

Bhai Parma Nand: W!lo is to dtlcide tha.t j;he man ·is imP9t@~ 'I ~hen. 
ill it an- incurable disease? . 

JIr • .A.. Boon: I am very glad to hear that Bhai Paime. Nand, to whom 
1 have always. given credit. for his political work, knows something of 
medicine and specially about impotency. (Laughter.). You ha.ve put ~ 
question to me,-You did put. a question,-who is going to decide whether 
the man is impotent or not? My answer is, it will be a doctor" tmd 'not 
Dr. Sir Hlari Singh Gour.. (Laughter.) I think these details are much 
too delicate to be discussed on t.he floor of the House. The fact is there, 
that the man is impotent, and the question Is whether the marriage sliould 
be allowed to stand or not. (Interrupt.ion.) I hear all sorts of remarks, 
full of all sorts of taste, and I lea.ve it to the good sense of the House to 
decide what credit should be given to them. But there are certain 
remarks of which we can safely afford not to take any notice. There is no 
doubt that the Bill after circulation has come back to us, and we :find 
that it is mentioned irymost of these notes that the lIi.n.du public opinion 
is opposed to the introouction of this measure. In this connection I would 
ask the leave of the House to explain that in my humble opinion there 
is a coniusion of thought when gentlemen say that the Hindu publio 
opinion is against this Bill. They soom to mix up the feeling and the 
opinion of the Hindu community together. It is possible that a man has 
certain feelings on a certain question, but when he is asked to give 'his 
opinion, he may have n different opinion. I agree tha.t bound by orthod~ 
and governed by tradition as we are, the feelings are against the introduc-
t.ion ;)f a measure like this, but when you do not permit your heart to get 
the better of your head, you do come to the conclusion that a measure like 
this is urgently and sor£'ly needed. Mr. Raju, who very eloquently and 
ably opposed this Bill, brought forward two objections. One was that the 
measure was not likely to do any good to the cl88s of people for whom 
it was intended, because the woman, when she was freed as far 88 marital 
ties were concerned, would not be able to get re-married. To that my 
answer is, if she is situated in that way, and if the custom by whioh she 
is governed does not permit her to get married again, she will think twice 
before seeking a dissolution of marriage. , 

Mr. Raju also said that in reaJity people in this country are opposed to 
• this measure. I say people have always been opposed to any 

P.II:. new legislation of a social kind. Had we not had storms of 
I!Ihouts, and storms of public opinion in connection with the Sa:ti le~.tion? 
Was there not a commotion when the Bill for widow marriage reform was 
brought forward? Was there not an uproar when the Barda Bill .as 
introduced? T do not blame people when they raise t.heir voice againB1i 
/lny new legislation of this type, because it is only natural. Certainly 
public feelings in the country at thia time are ssid to be opJ'Ot!ed to· this 
measure, but, ,1 submit, it is not really the public opinion. It is the 
tmblic feeling. I would not hesitate to admit myself before Honourable 
Members that my feeli~gs sometimes get tlie better of my head and r ., 
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[;MJo. A. Roon.] 
think '.'Oh, we should refrain from passing melloSur.66 of this kind", but 
I .aubmit that by giving deeper thought :to this serlOus problem 1 com~ 
to the oonclusiou that It is very nectlSsu.ry, that ;this measure should be 
passed. , 

[At this stage Mr. Deputy r.resident (Mr. R. K. Sluwmukhwn ehe~ty) 
vacated th~ Chair which was taken by Mr. G. Morgan.] 

JIr. X .. 1ohUd lIavalra1 (I::iind: Non-Muhummadan l'l.unu): I::iir, it 
O&nnot be denied that the qu~tion hu.s beoolie a very coll!ested one. It lllUY. 
be seen that th~ Government attitude 011 tIllS importu.nt questiou is thu.t 
they are ahsoIvinS thomswves from entering into the arena of this discul!sion. 
They want to remain neutral. l::!o far us the Muhammudu.n friends u.re 
concerned, I find that at least one of the leaders of the Muhu.IllllUluallB 
has declared that they will remain neutral. 'l'h eil , this question COlllel:l 
~. be contested amongst the Hindus alone. 1 do Betl that muny of the 
Hindu Members, who have so far spoken, huvtl opposed this liill, but tha~ 
is no reason why one should no~ put forwu.rd ontl'" own hontlst, l:Iincere 
and fair opinion. It appears to litl that this quel!tioll cannot be dtlc;deu 
on the religious aspect alone. In my humble opinion, it fail:les two ques-
tions. One. is a claim on the part of BOme Members of the Asstlm'L>ly that 
we should oonform to the ancient Shastru.s and we I:>hould not budge an 
inch beyond that. The second school of thought' l:Iays that we should 
move with the times. These two questions have no doubt to be deoided 
with caution and circumspection. We know that times have changtld. 
There are now so many associations which the country had not betore. 
Western civilisation has made inroads into India. With new communica-
tions people have come into contact with several ideas. In my humble 
opinion, I do not want that this question should be restricted to the 
Sha.stra.s alone. It should be considered in such u manner that without. 
claahing with ancient ideals we can move forward with the times. I may 
at once say that I admire the Indian ideal of women to remain chaste 
and moral and to take only one husband to procreate and advance the 
lineage. It is a noble ideal. India has kept intact the Indian ideal and 
all credit is due to the Indian women who have stuck to this ideal and 
I do not find, even at this stage of advancement and civilisation, that the 
chastity and the morality of Indian women have deteriorated. 

I would say at once that I would ha.ve opposed this Bill tooth and 
nail had it not been a cautious one, a modes.t one and a restricted one. 
I have gone over the world and seen the customs of many countries and 
I do deplore, as many of them there do, the disaster brought on these 
countries by these unrestricted divOil'ces. So muoh freedom has been 
giVen to women that the ma.trimonial courts afe full of divorce cases. The 
marriage takes place, and many a times lasts for a week or so, and then 
it is dislIOlved. 

All HOD01l1'able Kember: Still you want to introduce that in this 
cOuntry. 

" 'JIr LaJchud :Ravalral: I, will just explain. I am not one of those 
people ·who would go whole hog which would create disruption in society 
with r~g~a to our own ideals. eustoms and manners. I will prove to you 
that. thediota.tes of the Shastras. themselves have up to this time been 
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controlled by the times. 'l'herefore, my ~ubmission is. that we shou~d give 
careful consideration to this Bill and, If we at? gOlDg ~ blook .l.t, ~e 
result will be underhand mischief and this morality and thm chas,tlty,will 
be violated and interfered with. I have read some of the Shastras .• My 
)earned friend on this side may say that I. have read only the tr~sla.tionsf 
but those trBIlSlations which he il!. condemDlng are based upon certaln a.uthO-
t'ities like Manu and such other writers and th~y ha.ve not been up to 11t)W 

challenged in any way. ; 

Panc!it BalD KrlSbnana: The Privy C~UDcil recently poin~ ~ou~thM 
the wot'd "coparcener" in Colebrook's translation has created a lot of. 
mischief. They have pointed out that these translators would have done 
well not to tr8.nslate such texts of Hindu law into the EI\gnshllangtJ~g~. 
'!'hen Prasanna (Kumar Tagore's translation and such other transiatiOJ19 
have been questioned and challenged. 

JIr. Lalch&Dd Navalral: Very well, I shall quote for my leamedfriend's 
benefit Mayne'S Hindu Law which gives certain quotations and can my 
Honourable friend say that they also are wrong? 

Now, Sir, my humble point is this, that if the country is on the road 
to an advance now and different customs are coming in, you must of 
course proceed with them cautiously as. otherwise. you will disintegrate 
your .)wn community and nationality altogether, but all the same you 
must give 8 proper latitude for adjustment. ISir, we know noW how ,far 
our youngsters hav9 gone forward and how they have imbibed and are 
daily imbibing and following the customs and manners of the outside world .. 
Now tbe mentfllity of our young men is not 8S it was when there were 
no communications Rlld when you so very rarely came into touch·· with 
Western peoples and their culture and when you were quite ignorant of 
their customs and manners. Times have now changed. Times have 
come to the stage now when certain refonn laws are asked for which 
in those distant former days would have been opposed very strongly. 
Takel the question of the marriages under the Sarda Aot. Now, 
that Act would have been very much opposed in those times; but now 
this Act is in operation, and vou can see that evelJ1 though the small orthodox 
section of some such people still carry on a campaiR'll ~ainst it. vet it 
cannot be said) that the country 8S a whole thinks that it is a, bad law,. 
They themselves cannot but admit that it is suitable to the present times. 

Panc!it Sa\y8ndra Nath SeD (presidency Division: Non..Muhamm8datt 
Rural): Certa.inly not. 

, ' ' 

Mr. Lalcband B'avalral: Of course there is a difference of opinion 
aJways. Unless there be two sides to a question, there would ha" no 
argument. Ther&fore, I am submitting that there are two quesl;ons 
here before the House. One is, whether you are going to stop where you 
are, whether you ought to stagnate where you are, and vou are never to 
improve your custom~ and manners, or whether you "are ready to go 
.forwa:«i cautionsl:y and in 8 manner which may be salutary and Safe, and 
In whIch there Will not be a.ny harm but good. Now history shows that 
there.w~8 " time when. 8ccordin~ to certain Bhasms,there Was 8 custom 
pernusslble amongst H'lDdus of begetting children if certain' impediments,. 
suob as t&o.se" mentioned in this Bi1l, were in eDstence. ; I would ~uote 



.1'12 LBGISLATIVB ABSJll[BLY. [21m FBB. 1988. 

jMr. Laloha.nd Navalrai.l . 
lliyne'8 Blndu Law, 4th Edition, page 70, art.icle 67, refenjng to Maa.u, 

. 11th Chapter, pages 162, 267 ct Beq. He says: 

"'Law book. 8XpreesJ.y II&!lction the begetting of offspriDg by one on the wife of a 
ID8Il whO i. impotent, disordered iD miDd and incurably diseaeed." 

These are the three conditions that are now contempla.ted by this Bill. 

'1 , .. :P,uuUt; SatyeDcSra .atill Bell: Give us the original reference. I 
QballEmge that. 

Kr. Lalch&Dd Navalrai: You may challenge it, but I find it there 
ana I do Dot think that there is anything to challenge unless you can bring 
forward a contrary authority. In any case I n.z:n putt,ing it m you that 
this is what he says. Then, at page 88, we find passages of the Vedas 
which arel quoted by Dr. Mayer. They sanction the RP('ond mamnge of 
women who ha.ve left thcir hURbands for a justifiable CRuse 01' who hnv(I 
been deE!eriled by their hURbnnds. Now. Bir. T should not be misundflT-
stood in the least. I do not say t,hat the laws in vog-ue nt certain t,imcs 
should be completely and wholly followed now. My point iR only this. 
I only show that from time to time there have been changps. I may alRo 
point out that there are divoroes allowed by cusmm among certain RectionR 
of Hindus. I do not think that anybody would deny that, even at the 
present moment, amongst the Hindus at. certain placeR therc are clnRSCS 
where, Becoming to the customs Rnd mannel'R there prevalent, divorces are 
allowed. There ha.ve befln similar reported cases of the Bombay High 
Court and elsewhere. 

Bir, times have come when we; have got to deal with such questions as 
tha.t of untouchability. Yes. times have come when we are perforce df'!aling 
:with questioIU! which would never have arisen before. In these times, T 
say,' why are Borne people insensately opposing reforms? If n cautious 
step is proposed to be taken for the purpose of getting A. salutary move 
on, Why should it he blindly opposed? Sir, I hnvealrendy said that I Am 
not for divorceR generally. My friend. Sir Rari Bin~ Gour, in hiB 
enthusiasm quoted t,odav from a resolution of the Women'l! Conference 
to show that they were· for divorce for even other causes than these. I 
am afraid, he was unwittingly seeking A. blow to hil! own case by quoting 
that as it mi~ht be implied that he is in favonr of allowing divorces for 
~11 kinds of causes, however ;nsignificant they may be. :As I un<lerstooiJ 
him on the last occasion when I heRrd him, I thou~ht he said that his 
Bill was very much restric j :d and narrow and .thnt led me to consider that 
I should. when there is flO murh opposition from t,he orthodox section, 
express my own opinion 11<lD9stly. Rllt I WM a little amused when he 
qu~ from that resolution of the Women's Confenmce; perhaps 'he 
quoted' it for the mere sake of quotation and I take it we are not goinl! 
to follow tthose wumen who want to make this country also a country of 
tiivorees and a country of ma1'rlages for a time. 

r. ··AU',.daourabl. Member: Tbat wnt he an advanMmenirt 

.,~ LalchaDd tbva1rat: That will cel'tainly not be an advancement. 
When: you tionot do a 'certain thing cautiously Bnd wisely, you al'el 'I1Ot 
aclvancing in the right <lirectidn, but in the wrong one. Sir, 1efj utillke a 
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bird's eYf!l view of what our young men are today.thinking a;nd how 
'they a.re moving. Take this system of caste. See how you find these 
youngsters. Can you even recognize them, when they are ~t the s~e 
table with Europeans and Muhammadans, that they are Hindus? SIr. 
I am not for a measure of course which will disintegrate our families. I 
do not want that, the wifo should lose that chann of the ideal tha~ she 
possesses. 

JIr. 11 ••• JOIhi (Nominated Non-Official): What about the husbands? 

JIr. Lalchand lfavalral: There is nothing wrong 'with the husbands. 

Kr .•.•. loahi: But what is it? I ssk you. 

JIr. x.tcband lfavalrat: But they are not throwing away their wives. 

Kr. OhaIrman (Mr. G. Morgan): Order, order. Please continue. 

Mr. LalchaDd lfavaJral: So what I am submitting is this, that this 
Bill is a very cautious and restricted one. I shall, however, I must sa.y~ 
not be content with the Bill as it is. It requires drastic modifica.tion 
in the sense of defining what imbecility is and what kinds of leprosy snd 
impotency should be causes for separa.tion. For instance. let us take 
the question Of impotency. Now, impotency must be defined. In BOID(> 

cases imPotency may be only It temporary difficulty. Then, it is said that 
i1; is difficult to find out whether a man is impotent or not. This is not 
howeVer as difficult as it is imagined to be. There are certain 'gene1'8l 
nnnciples which the eOllrls do A;pply in this !natteT'. I know of a case-
it was a Muhnmmndan' case-where tlieTe WItS 11 question' of impo~ncy 
nnd thAt case was deeided hv t.he JuClgeR by putting tliese people on proba-
tion. What I submit, is this t,hnt t,he lAW hAS proviaed cerlain principles 
for tlie Judges to follow in this behAlf. I know it is a difficult question. 
hut tlie Bill should not. on that QMOunt alone. bt;) thrown out. This defect 
<1nn be A.mendeil in thA RAlf'ct CommitteA. Now. Sir. T find on p1\ge 7 of 
t.he Bihar A:nd Orissa opinions thnt tRey A.18o complltintnat there hi no 
deflnit.ion of thesfI terms. They 98y: 

"Sir Han Singh Gaur has not defined what he means by imbecility. The W01'd 
hal 1'10 general ctr 'NCoImised meaning in law. Jt has hepn eRneciallydefinl'.d in certain 
FH.atutes' in Enltland, but it cannot be nsed without definition in an Jndinn Sta.tutf'. 
The wQrd may. me3n anything from slight weakn_ 0' mind lip to danlZtlrous lunal!V. 
'T'here may he IIOmethinll; to he SRid for taking: power to di8Mlve a marriag:e if' tb .. 
b'lJ8hand is an incurable lunatic, but the vagutt word 'imbecility' would go much 
fnrther than thi8. ~. . 

Sir Hari Singh Gonr has not enlainl'.d what he means bv imnotencv. From t,h~ 
lansroaQ"es of the' !=It.Rtement of O"ierl.1I and R'''aaO!lR it apnMrs t.h'lt he wishes ton flnahle 
" marriaae t.o be dislIOlved when it. is imnosRihle f('ll" the llUshAnd to nr~"Mt .. rhiMren. 
Tn Engl1sh law, the impotency whi('h renders a marria(tp inVB1id is incnrahl .. inahi1it,y." 

THerefore, amendmentR could be mRde in the Select Committee to omit. 
t.he wot'd "imootencv" fLtln Il\Uhstit\1t~ in its fllMA "incurRblf) innhilitv" 
Itndfunh"er "incurable imbeci1itTf and 'dllTl~l"Oll8 or incurable JUDRCV'" 
'men; thM'A would be Bb90lutelv'no objeetfon. Wifl]i .hese words, Sir, T 
.'PPort! ;the ,tiwtion. " 
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PlDAutlat1tl1dra lI'a\h Sen: I rise to oppose 1ihe motion for the Select 
Committee moved by my peouliarly dOrthodox" friend. Sir Hari Singh 
Gour. I oppose the motion, because I am opposed to the prinoip~e of the 
Bill in q.uestion. I think It is n~t necessary for me to make a very length~ 
speech lD order to press my pomt, because I made my point a.bundantl~ 
clear by an elaborate speech on the last occasion. 

[At this stage Mr. Deputy President (Mr. R. K. Shanmukham Chetty) 
resumed the Chair.] 

.. rI'was glad to find that none of the points raised by me was refuted by 
the Honournble t·he Mover in his concluding speech on the last oocasion 
nt Simla and in the speech which he delivered this morning.l am also 
glad to find that this morning he only appealed to our sentiment and did 
not rder to the Shastraic view at all. Also he did notha.ve recoUJ'ae t.o 
what is called argumcntum ad hominem which he adopted on the last 
occasion with high sounding words. He described us, the orthodox 
people, as heartIes!" and impervious to reason and all sorts of similar things. 
T was almost sanguine that on the last occasion we would have carried onr 
point could we avail ourselves of that· opportunity. But, as Honour-
able Members are aware, things took an unexpected turn and the 
discuElBion had to be postponed more than once for want of a quorum. 
Fr()m the reception t.hat has been accorded to him this morning, I hOpe 
we shall be able to Imock down the Bill even today. Sir Han Sin~h Gour 
referred t,o t,he opinions collected by Government and he has informed us 
thatcthe opinions arc ilivided. but he has omitted to mention that we have 
~t an '"verwhelming ma10rit.v on our siile. (VoicIl8: "Let us vote now.") 
Mr. Rail! has refeITed t.o 011 those opinions anil. I need not go into the 
deMils. Rnt T should like to read one or two lines from tlie opinion of ·thA 
H"notlrahlEi the' Chief Commissioner of Ajmer-Mel'Wal'8.. He says: 

"I nnderAtand that 'in ROllle Ellropea.n countries. ell., Italy. no divorce 'of any IIOrt 
ill lell;any reco.gni!led Rnd that even in England dissolution of marriall;e .cannot be 
obtAiJled becRusE'! thE'! hllshand is mild OT leprous. Thr Rill under discus8ion, thE'!re-
'ore. ~ 'urihAr than thA low even in the most Bdvn.nced oountrlee of Europe." 

1 am also glad t.o find that thoughtful and learned men like Pandit 
Gangnnat.h Jhft. e:r-Vice-Chancellor of the Allahabad Univel'Bity. Sir N. R. 
Chn.tt.erjeo. px-Chief .Ju!"tice of the Calcutta High Court, Sir Bipin Bihan 
Ghosh, p:r-.Jud~e of the Calcutta High Court. have in unmistakable terms 
condemned t.his Bill. Cmning .to the details of t.his :Bill; J would prehit' 
to be blind to its manifold dE)fects. because otherwise the invllt"isble reply 
win be thRt thOfle defects mav be rActified in the Select Committee. T 
RliouJ(!, t.liemforp-. nnv gl'flA.t.Ar·· Ilttention to the mistaken ideas ·that are 
eontained in thA Bill. 

Kr .•. II. lOlbl: You have shown them O11oe. 

Pandlt Satyendra :R'ath Sen: Yes, and I shall refer to them again very 
lmefly. In the' very! first 'place, 'the HonOurable the Mover m&kea'·'Q. 
mistake in referring to the practice of Niyoga' which, Bs·he puts' it, . "pm-
vided the wife 'With a compamoll'·of the hu8ban4' 'when the husbandhimaelf 
'wlUlimbecile or impotent". This is a veiy 'mi~tl\ken idea, becltlUse the 
system of Niyoga did not provide the wife .with a compaDien. ',The wife 
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was allowed to have only one or two maJ.e. childreJl without. indulgiDg iu 
uny personaJ. gratifioo.tion. Then he refers to the right II to property. As 
umatter of fact, no husband is declared rthat he is Dot entitled to inheri-
t~ce. But theoretically eveD if he is so declared, his. sons, if pOiSible, 
or his, adopted son, can .~e in for inheri~8oIJ.ce, and the wife is, not depriv~ 
of the right to property In aIly case. Now, the passages quoted by him 
from N{r.rada and Vasishtha are aJ.l irrelevaIlt, because they refer to pre-
VIOUS examination of the prospective. bridegroom or to betrothal. And 
some of them have been mistranslated. For instance, in verlle No. 16, 
the expression "have discharged their marital" duties" should have been 
put a8 "betrothed to each other". Again; in verse No. 24, "bridegroom" 
should have been '.'prospective bridegroom". In verse No. 97, "husband" 
should have been plit us, .. betrothed husband" and the word " tipat" in 
the aame verse No. Q7 has been trlldlslated as "legal necessity" whereai! 
the word "emergency" should have been u more appropriate term. Again, 
some of the translations are ridiculously inaccurate. }'or example, verso 
No .. 24 has been put a8: 

"When a bridegroom goes abroad after having espoused !Io maiden, let the IIlJI.iden 
wait. t.ill her menses have passed t.hree times, and t.hen choose another bridegroom." 

Marriage wBf never a plaything with a H:indu girl and it could not 
ha ve been dissolved after waiting for a small period of three months only. 
The translator on whom the Honourable the Mover also relies was able 
to pick up the really Shastraic view when he says: ' 

"The 'choice of the bride' or betrothal, being dissoluble on the discovery of a 
blemish (in either party), it. follows that the act of joining the bride r.nd bridegroom's 
hands, t.hat is, the ceremony of marriage, must. be indi8llOluble." 

This is the translator's view and this view has been oollfirmed by 
Manu when he says: 

"Neither by sale nor by repudiation can a. Hindu marriage be di.ssolved-the wife" 
can never be separated from her husband." 

I quoted the original verse on the previous, occasion and l need Dot go 
into details now. Tllis view of Manu has been confirmed bv later writers 
such as the authors of the Ma.hibhil'ata and the various sammtas and of 
the ,well-known work named "Karma.-Vipika ". 

Then, again, in the vel"[l.e quoted from Vashisth, there is a suppression 
of facts and also the translation is wrong. The word that is given in the 
translation is "remarried". The original word is "'punlJrbhu", which as 
I said before, is a technicaJ. term and, therefore, does not admit of a strict 
translation. It should have been left as it is. With the portion that has 
been suppressed, the passa.ge will read as: 

"She is called 'punarbku' who leaving a.n impotent, outcast or mad husband or after 
the death of her husband takes another lord". 

This portion has been. suppressed, viz., "after the death of her hus-
band" , and this determines the status of the girl who takes another 
husband. . 

I will now ofter very shortoriticisms of some of the views expressed by 
the speakers today all well as on the previous occasion. Th£' . Honourable 
the l1;over, while moving his motion on the last occ8sion, told us, referring 
to this Bill, that it had already been accepted in Baroda and probably in 
Mysore and some other 11.ldian States. Sir, I have no informllition re-
garding other Indian States, but so far as Mysore is concerned, I am in 8 

position to'say that there is no such enactment in that State. 
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lIf. B. V~ .Jadhav: In Baroda there is. 

PaucUl 8MJ8l1dra .aU! Sa.: May be. but so far 88 Mysore is co~· 
cemsd. it was a wrong information supplied to this House. I wrote to 
the 8ecretary of the Legislative Council of Myaore and. in reply., lle 
.informed me as follows: 

.. In reply to your letter of the 7th instant, I am direct.ed to state that. there i. no 
enactment in force in Mysore providing for divorce or dillllOlution of marriage among 
Hindus." 

I now come to my friend, Mr. Jadhav, on whom my HonourLWle 
friend, Sir Hari Singh Gow', relies so much. In forming his view regard-
ing this mutter my friend, Mr. Jadhav, relied on a work on .drtha-BhaatTa, 
which is primarily a work on politics. in p):efcrence to works on Dharma-
ShaBtra, such as those of Manu and otherd. which should be regarded as 
the sole authority in these ma.tters; and, even then, the pa.ssages quoted 
by him were misunderstood and misapplied. I shall make my point clear 
by referring to one of those passages. In quoting from Kautilya. he says: 

"For aeven months should a maiden, married with religious rites, await a huabaDd 
who has left her without telling her and whose whereabouts are not known, etc.". 

Evidently he refers to Kautilya, Chapter IV, passage Nb. 159. This is 
the translation given by Pandit Shama Sastri: 

"A young wife (kumari) whQ is wedded in accordance with the custolDl of the hat 
four kinds of me.rriAge and whose husband has gone abroad and is unheard of shall 
wait for him for' the pel'iod of sever. menses, provided he has not announced hi. 
departure; but she shall wait for him II year in ca8e of his having announced the 
aame." 

Now, the word which occurs there is" kumari" which is a synonym 
of .. kanya" and what is the definition of "kanya"? It means an un-
marri£ girl, and so this also refers to betrothal. 

Kr. B. V. Jadhav: What is the usc of waiting if sne is a "/canya" , 
. PaDcUt Satyendra Bath Sen: Because our uncient ShaBtTakaraB put a 

very great value on betrothal. They say that when there is a betrothal. 
the girl should wait for a reasonable period. The translation goes on: 

"In the case of II. husband who is gone abroad, but who is not heard of. his wife 
shaN, if ahe has received only II. part of sulka from him, wait for him for the period 
of three menses; but if ho is heard of, she 8ha1ll wait for him for the peried 
of seven menses. A young wife (tho original word is kumari) who has received the 
whole amount of 8ulka shall wait for the period of fh:e menses for her abient hll8band." 

Bulka means the marriage-fee in the f(lnn of dowry. 
This certainly refers til betrothal; otherwise there would have been 

no reference to Bul1W. The Bulka has or has not been fully paid up. 
That is the point. It has been argued by Mr. Navalrai today and Mr. 
Joshi on the last occasion that these thiDl'1's might have suited the societv 
a thousand yea.rs ago, but not today. I do not see the force in thip 
argument. Wha.t do they really mean? If morality and chastity werp 
valuable a thousand years ago, they are and should be regarded as valua.ble 
even today. So there is no force in that argument, vi .... that it suited 
the soC'iety R thousand rears ago, not. today. When a certain principle i8 
iu queemon, th~e questIOns do' ~. 8!'1~e 8;t all. ,Wh~n my friend, Pandit 
Jha, was speaking, there was an mterjeotlon from my HOnourable fri~d, 
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the Mov\lr, "Well, what is the case with the husband 1" It is a common 
slogan in this Rouse in regard to thi!l llluttel' lind it WIiS uttel'ed by severul 
iriends and by ~r. Joshi .also. My a,nswer ~ tha~ is-the sa,me thing 
liS is the case wIth the wIfe. There IS no dissolutIon of marrmge even 
if the wife is given up by the hbsband: Le is bound to maintain her and 
look after her comforts. 'l'here is no dissolution. Honourable .Members 
sLould bear in mind that there is a difference between divorce and disso-
lution; the two things are not identical; even j.f there be a. divorce, there 
is no dissolution. Sir, I shall finish very soon. I now come to the re-
marks made by Dr. DeSouza who, I am sorry to see, is not here. H.a 
rema.rked that under the canon law such marria.ges were invalid and the 
question which would arise would be not a question of dissolution, but 
a decillJ'ation of the nullity of marriage. That may be the case under the 
canon law, but, according to our sages, the question is indeed one of dis-
solution and not of nullity, because such marriages are not invalid. It 
has been argued by some of my Honourable friends that the only object 
of marriage if; procreation of children. But I beg to differ from them: 
procreation of children may be one of the objects, but that is not the oilly 
object; there are other objects UR well: for example, the performance of 
religious rit.es and observances. Even the adoption of a son is not possi- , 
ble for a bachelor. An important person even is entitled to have pinda 
from his adopted son and he is not entitled to adopt a son if he remains 
unmarried. At least that is the Hindu view point. I do not think I need 
proceed any further. If Honourable Members have any regard for. Qpiaion 
llnd experience, they will not brush aside the opinions expressed v~ry 
strongly by men like the late Mr. Gllldfltone, Mr. Slesser, the Solicitor 
General in the Labour Government of 19~4, Lord Chief Justice Campbell, 
Justice Lindsay and the Rev. Graham. I would conclude my speech ·by 
quoting only two or three lines from the last named gentleman who says: 

"This one breach in the old law of indissoluble marriage hall reacted dillUtroualy 
on the security of home Hfe, and experil'nce seems always to IIhow that when once 
divorce is made pollsible on any pretext, the percentage of divorce increasell year by 
year continuously." ; 

Before I resume my Rent, I would rf'quest Government not to remain 
n~ut~al, but to votE' posit,ively against the Bill, because if anyhow this 
TIlll IS pnsfled, the pf'oplc will make them responsible, because the ordi-
nary people make no distinction bet.ween the Government and the Legis-
lature. With these wordR, I beg to oppose the Bill. 

An Honourable Kember: The question may now be put. 
Mr, Deputy President (Mr. R. K. Sha.nmukham Chetty): I accept the 

closure. The question is that the question be now put. 
The motion was adopted. 
Sir Barl SIngh Gour: Sir, I shall take a very few minutes 
An Honourable Kember: How ma;n:v? 
Sir Harl Smgh Gour: in my reply. I thank both sides of 

the House for the moderation of tone in whioh their speeches were 
couched; nnd, whatever may be the differenee between myself and those 
who do not agree with me, I cannot disguise from myself the fact that 
there is a certain body of honest opinion opposed' to the reform. that I am 
advocating. I respect those who conscientiously feel that I am gojn~ 
much in advance of the times. But I also beg of them to take my word 

o 
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[Sir Bari Singh Gour.] 
and give me the credit I give to them, that I also conscientiously feel 
that my society will never advance unless some of us take the step that 
I am taking of bringing Hindu society into line with modem conditions 
and modern thought. It may be that my friends and ourselves do no, 
agree on this matter. But one thing is certain, that as I respect thejr 

opinion, they should also respect ours and, so far as the Government are 
ooncerned, I am rather surprised that the Government should adopt an 
attitude of neutrality upon a measure of such tra.n.sparent justice. (CrieB 
of "No, no. ") I should have thought that the Government on this 
measure would have reinforced our ranks by giving it the support which 

they ha.ve given in years past to such humanitarian measures as the 
suppression of sati, infanticide and other allied reforms. The reform that 
I am advocating is a reform of as wide-reaching a. character. It is intend-
ed to emancipate what is ordinarily called, perha.ps euphemistically des-
cribed, as the better half of man. It is to their better half that I am giving 
this modicum of liberty without which her life is one of perpetua.l subjection 
and misery. I do not wish to detain the House. Thia stage is 
an intermediate stage. If the House permits me to take the Bill to the 
Select Committee, it will be only one step forward, and then it will be 
time for both sides of the House to reconsider the position and give their 
opinion after the Bill comes out from that Committee. Sir, I move. 

Kr. Depu\V PrelideDt (Mr. R. K. Shanmukham Chett;v): The question 
is: 

"That the Bill to remove certain doubts regarding the diasolution of marl'iagea of 
petaona proleaaing the Hindu religion be referred to a Beleet Committee consisting of 
the Honourable the Law Member, Diwan Bahadur Harbilas Sarda, Raja. Bir Vasudeva 
Rajah, Mr. S. G. Jog, Mr. S. C. Mitra, Bardar Sant Singh, Mr. N. M. Joshi, Ran 
Bahl.ciur K. C. Rajah, Mr. AI. Boon, Mr. B. V. Jadhav, Mr. Muhammad Azhar Ali, 
Ba.o Bahadur S. R. Pandit, Mr. C. S. Ranga Iyer and the Mover, and that the number 
01. member_ whoae preaence shall be necessary to constitute a meeting of the CommiU .. 
ahall be five." 

The Assembly divided: 

Gour, Air Harf Singh. 
Hoon, Mr. A. 
Jadhav, Mr. B. V. 
• Tog, Mr. S. G . 
• Toshi, Mr. N. M. 
Lalehand Navalrai, Mr. 

AYE8-12. 

NOES-ll. 

Mitra, Mr. ~. n. 
Pandit, Rao Rahadur B. R. 
Heddi. Mr. T. N. Ramakrishna. 
Aant Bin~h, Batodar . 
Sarda, J)iwan Bahadur Harbilal. 
Bohan Singh, Birdar. 

flutt, Mr. Amar Nath. Neagy, Mr. K. C. 
O'huznavi, Mr. A. B. Parma Nand, Bhai . 
• Tha. Pandit Ram KrishM. P d 

Kriahnamaehariar, Raja Bahadur G. Sen, an it Batyendra Nath. 
Milra, Mr. B. N. Bingh, Mr. Gaya Pruad. 
Mukherjee, Rai Baha.d1ll' 8. C. 8itaramaraju, Mr. B. 

The motion was adopted. , 
The AB8embl:v then a.djourned till Eleven of the Clock on Mond,ay, the 

6th February, 1003. 
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